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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
- LR te Wge 0 Iy 8§ eeLalye 2 - r,b..g.".‘nai-l"’ivm(r)
- Uty ee 2l 0 gy S e 0 - ol e e - VY aie (1)
6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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SUttE Sy e apr S vt quySy 8- ¥ jan o W~ Ve daaks (9)
coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
Suetr 0 ol e & e ,l,.ilu-’o,h.‘._,_?‘}-VFO amis ()})
- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
S otR ot i 0 Jln S et By 3 - P gl o @ 1oV &b ()
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- by et UG 0 e S ee 500051 a0 - |1 e ¥ - |Ire amie ()
4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
- U¥R ee olﬂuéhp.pé e lﬁ n -9 ghe - 1Y mhe (P)
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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Thursday, 2nd February, 1850

The House met at o Quarter to Eleven of the Clock

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
RAJASTHAN UNDERGRNUND WATER BOARD

+26. 8hri Sidhva: (a) Will the Minister of Agriculture be pleased to stats
whether the Government of India have set up a Rajasthan Underground
Water Board?

(b) If so, what is the function of this Board and which Government wil
bear the cost of this Board? .

(c) Is the Board to search for water alone or is it to prospect for ruinerals
ulso?

(d) When is the Board likely to submit its report?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Yes.

(b) To explore and make preliminary use of underground water resources in
Rajasthan. The Central and the Rajasthan Governments will bear the cost.

(c) To explore water for the time being.
(d) Within three months after the end of each financial year.

Shri Bidhva: Answer to part (b), I could not follow.

Shri Jairamdas Doulatram: To explore and make preliminary use of under-
ground water resources in Rajusthan. The Central and the Rajasthan Govern-
ments will bear the cost.

Shri Bidhva: May I know whether any preliminary work was carried on in
this respect and whether any witer has been found?

Shri Jairamdas Doulatram: Yes; water has been found. We have had an
open well which was giving about forty or fifty thousand gallons per hour some
time ago. As we put on more machines and pumped more water, we found
that the water had risen to one lakh gallons per hour. We are having two wmore
borings where the present supply is 10,000 gallons. With further development,
it is expected that the quantity will increase.

Shri '1"ylgl Are these Artesian wells?
Shri .riaemdu Doulatram: No; they are tube wells.
Prol. Ra¥ga: Is Pani Maharaj a member of this Board?

(23)
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Shri Jairamdag Doulatram: Yes; he is.

Dr. Deshmukh: What is the umount proposed to be contributed by the
Centre during the next year for this purpose?

Shri Jairamdas Doulatram: We have so far asked for one and a halt lakhs.

Shri S8idhva: What is the proportion of the cost to be borne by the Centre
and by Rajasthan?

Shri Jairamdas Doulatram: We have not fixed the proportion. We have
provided that there will be a block grant from both the Governments. We have
not yet fixed the amount to be given by the Rajasthan Government. That will
b2 a matter for negotiation.

Shri 8idhva: Is there any idea as to the total cost likely to be incurred?

Shri Jairamdas Doulatram: So fur we have budgeted for one and & half
lakhs. Probably, more money may be needed as the work expunds.

Prof. Ranga: Are the Government utilising the services of Pani Maharaj as
a whole time worker with or without salary, not only for Rajasthan, but al<o
for other areas?

8hri Jairamdas Doulatram: We are at present concentrating on the
Rajasthan area. But, 1 suppose he will be available for if any emergency
arises for elsewhere also.

8hri R. L. Malviya: How many wells are proposed to be constructed during
the year?

Shri Jairamdas Doulatram: It is very difficult to say. We propose to tap
an area which is about forty miles long and about four or five miles broad. At
present we have started with three borings. We will continue till we finish
the whole area.

8hri Raj Bahadur: What progress has been made so far?
8hri Jairamdas Doulatram: I have just indicated.

1 wg F graMa WA A ¥ gg s wgar g R owm oWy
qdr faer & ST Y @t w1 FW gE gAT § 7
8hri Bhatt: May I know from the hon. Minister whether any farming work
has been undertaken with the water that has been found?
Mr. Speaker: Order, order. Next question.

INTRODUOTION OF THIRD CLASS RAILwAY TRAINS

*27. 8hri Sidhva: (a) Will the Minister of Railways be pleased to state
how many Janate Third Class Railway trains have so far been introduced?

(b) What is the total carrying capacity of these trains and on what sections
do they run? ‘

(¢) What is the total number of passengers carried by these trains?

(d) How many of these trains are likely to be introduced during the next
threc months?
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The Minister of State for Transport and Railways (Shri Santhanam): (a)
Fourteen. In addition there are sixteen short distance MG trains exclusively
for class III passengers on the B.B. and C.I. Railway.

(b) 9,160 passengers at one time. The sections on which Janata Expresses
run are—Howrah-Delhi of the E.I.R., Howrah-Puri of the B.N.R., Bombay-
Buroda of the B.B. and C.I. Railway, Delhi-Pathankot of the E.P.R.,
Chupra-Lucknow of the O.T.R., Madras-Mangalore of the M. and S.M. and
8.1. Railways and Madras (Egmore)-Trichinopoly of the S.I.R.

(c) This information is not readily available and the labour involved in its
compilation Will not be commensurate with the purpose it may serve.

(d) It is not possible to make a definite forecast. The question of intro-
ducing such trains, whenever traffic justifies and resources are available, is
constantly under review.

Shri 8idhva: Out of the 14 trains which the hon. Minister stated, are they
exclusively third-class or are other class compartinents attached to each of
themn ?

8hri Santhanam: Ixclusively 1 think; in the Howrah-Puri passenger a
limited number of class II ordinary seats are also available.

8hri Bidhva: Out of the fourteen is there a Janata train between V.T. and
Jhansi?

Shri Santhanam: I do not think there is any between V.T. and Jhaunsi.

Shri Kesava Rao: May I know whether there is any proposal to start a
Janata Express between Madrag and Delhi?

Shri Santhanam: I think the Grand Trunk Express is serving the through
passengers between Madras and Delhi.

Shri Prank Anthony: What is the Government's experience in running
these third-class trains: are they more crowded or less crowded than the
ordinary trains?

Shri Santhanam: Our information is that they are very popular.
Dr. Deshmukh: Is the popularity due to the fact that they are crowded?

Shri Kamath: In these Janata trains, do Government propose to retain
the third class—the only class—at just the third-class level or to bring it to the
old inter-class level?

Shri Santhanam: Our intention is to put in improved third-class carringes
in these trains as fur as possible. .

Dr. Deshmukh: Will the fares continue to be the same with these imiprove-
ments and in spite of the improvements?

Shri Santhanam: For the present, yes. !

8hri Jagannath Misra: Has the train commenced running on the Howrah-
Puri section?

Shri Santhanam: Yes; the train is running.
8hri Sidhva: May I know whether representations have been made for a
Janata train from Bowbay Central to Delhi?

Shri Santhanam: This matter has been considered; but both the B.B. and
C.I. and G.I.P. feel that none of the present trains can be converted into a
Janata Express. As soon as resources are available, we shall think of having
a Janata Express between Bombay and Delhj,
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Babu Ramnarayan Singh: What is the improvement made?

m Santhanam: So far as the Janata Express is concerned, the improve-
ament is that it is available only for third class passengers.

TELEPHONE WORKSHOP, BoMBAY

*28, 8hri 8idhva: {a) Will the Minister of Communications be pleased
%o state whether a deputation of Telephone Workers’ Union in Bombay saw
the Deputy Minister on 11th November, 1949, regarding the manufacturing
activities that can be undertaken by the Telephone workshop in Bombay?

(b) Have Government received any scheme from them and if 8o, what
action has been taken on it?

(c) Is it a fact that this factory is capable of manufacturing telephone
eoinponent parts which are now to be imported from foreign countries?

Q) Is it a fact that the said workshop manufacture items other than
J&elephone component parts?
(e) Is there any scheme for the renovation of existing telephone equipment?

‘f) Is there any scheme for expanding this factory?

(g) What articles are manufactured at present in the factory and what is
#he reason for reduction in its production?

The Deputy Minister of Communications (8hri Khurshed Lal): (a) Yes.

‘(b) Proposals have been received from the Bombay Telephone Workers'
Tnion and they are under consideration. In the meantime, it has been decided
to entrust the manufacture of overhead iron work and tag blocks required for
the Calcutta Automatisation Scheme to this workshop.

(¢) Yes, for though the workshop is capable of manufacturing some com-
goanents, it is not always economical to produce minor components locally
avhen the bulk of equipment has to be imported.

(d) Yes.
() Manual exchanges, telephone instruments and small sutomatic branch

eexchanges are renovated at this Factory.

() With a complete factory now being set up in Bangalore, there will be
oo need to expand the workshops at Bombay, or those at other places. There
48, however, a scheme for constructing a new building as the present buildings
are not suited for the needs.

(2) The mnin articles produced in these workshops are:
(i) manual switch-boards, (ii) cords for instruments and switch-boards,
(iii) testing apparatus, and (iv) miscellaneous items.

The reason for the reduction of production is that limited funds have been
allotted for capital works programme. Tf the full equipped capacity of the
workshops is to be utilised, a substantial supplementary grant would be neces-
sary.

ghri 8idhva: In view of the hon. Minister’s statement that it has heen
"decided to manufacture these equipment, may I know whether the original
.idsa of shifting it to Alipore and Jubbulpore has been completely abandoned?
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Shri Khurshed Lal: This Workshop wus originally started during war -time-
and there was an idea sowetime ugo to shift it to J ubbulpore. That Jias-now.
been abandoned.

Shri Sidhva: May T know whether all the skilled labour for the telephone-
workshops s available in Bombay and whether they will be retiined or trans.
ferred anywhere?

Shri Khurshed Lal: We get all the labour that we require in Bombay. What
labour will be retained wil depend on the amount of work.

Shri Syamnandan 8ahaya: Will the Government please state if there is
any prospect of the pugree system for getting telephone connections being dis-
continued after we have made a large number of telephone inachines ir this-
country?

Mr. Speaker: I nm afraid the question is hypathetical at this stage.

Shri A. P. Jain: What are the suggestions made in the scheme, by the
workers?

8hri Khurshed Lal: The workers have suggested various items which cam:
be manufactured here by the workers.

Shri Frank Anthony: Is it a fact that in order to subsidise the telephone
factory, Government is contemplating charging Rs. 2,000 for the installatiom.

of new connections ?

The Minister of Communications (8hri Kidwai): That is the announcement:
made in this House.

8hri Rudrappa: Has Government any idea of the total number of telephonm-
sets required in India?

8hri Khurshed Lal: We have got on the waiting list, about a laklr.

Mr. 8peaker: I go to the next question, Mr. Sidhva.
Hon. Members: Quoia exceeded.

Mr. Speaker: Well, I will just explain the position. Very earnest repre-
sentation was made to me by some Members thas, in the absence of any know--
ledge of the change in the rules, they had already programmed their questions-
for the next few days on the basis of five questions being permitted and that,
it will take some time for them to adjust themselves to the mew rufe. W
therefore thought it proper to give Mr. Sidhva, a little latitude and T alsos-
request him to come to the standard of three questions, as early as he possiblyw
can. The same will apply to all.

REOCOMMENDATION OF EcONOMY COMMITTEE

*29, Shri 8idhva: Will the Minister of Works, Mines and Power be plcased”
to state whether the recomnmendation of the Economy Committee mentiomed
in page 29 of its report that all kinds of houses, whether for displaced persons
or Government emplovees or for private purposes, will be transferred to =
single Ministry of Works, Mines and Power has been considered and if sm,

with what result and if not, why not?

The Minister of Works, Mines and Power (8hri Gadgil): The question wilb
be answered by the Minister for Finance on a day allotted for questions to ber

replied to by him.
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KLM PLANE ACCIDENT IN BoMBAY

*31. 8hri Sidhva: (1) Will the Minister of Oommunications be pleased to
state whether any recommendation has been made by the Committee dppointed
to investigate into the accident of the KLM plane on 12th July, 1949. at
Santa Cruz?

(bY If so. has it been recommended that one of the runways should be
expanded and improved immediately?

(¢} Do the recommendations contain provision for surveillance radar and if
so, when do Government intend to take this work in hand?

(d) What will be the total cost?

(e) Are the questions of cutting down one of the hills and providing better
lighting arrangements also mentioned in the recommendations?

(f) If so, when do Government intend to take this work in band and what
will be the total cost?

The Deputy Minister of Communications (Shri Xhurehed Lalj: (1) Yes Sir.
A copy of the Bummary of the report submitted by the Committee is available
in the Library of the Parliament.

(b) Yes, Sir.

(¢) Yes. The recommendation is being studied by the Civil Aviation
Department.

(d) The cost of lengthening and strengthening the east-west runway at
Santa Cruz will be approximately Rs. 27 lakhs and that of providing surveillance
Radar and G.C.A. (Ground Controlled Approach) with M.T.I. (Moving Targat
Indicator) Rs. 15 lakhs.

(e} and (f). No specific recommendation pas been made by the Committee for
cutting down any particular hill. There are four hills a{ the east end of the
basic strip of one of the runways at the airport and the Cominittee were of the
opinion that the danger from these hills would be greatly minimised if the
airport was equipped with G.C.A. (Ground Controlled Approach).

As regards lighting arrangements, the Committee have recommended that
the hill tops should be provided with a better type of obstruction lights and
that the airport should be equipped with high intensity runway and approach
lighting. The work of installing obstruction lights is estimated to ocost
Rs. 2'5 lakhs and will be taken up during the year 1950-51. The cost of pro-
viding permanent high intensity runway and approach lighting and other visual
ground aids for night landing at the airport will be approximately Rs. 11 lakhs.
It will not be possible to undertake this work either during this year or the
‘next vear due to paucity of funds.

8hri Sidhva: T could hot follow the answer fully, Sir. What is the total
amount proposed to be spent this year in carrying out these recommendations?

Shri Khurshed Lal: This year, as T have said, we are not incurring any
expenditure.

Shri Sidhva: Mav I know whether Government have taken any definite
decision about implementing these recommendations? TIf not, what are the
reasons, and whether, in view of the safety of the passengers, it is not neces-
sary to impléement them?

Shri Khurshed Lal: A« T have said, we intend to lengthen the runways,

‘and provide additional approach lights; but of course the programme can be
completed only as and when funds become available.



ORAL ANSWERS 29

Shri Sidhva: May I know whether Government's attention has been drawn
to a statement made by u British Jet expert Sir Frank Whittel, that efficiency
of air-ports depended on the up-keep of all the technical requirements, and
any economy that strikes at the maintenance of a high standard would be a
false economy? If Government's attention has been drawn to it, whut steps
have Government taken about it. .

Shri Khurshed Lal: The remarks of Sir Frank Whittel is a truism.
Shri Sidhva: Pardon?
Mr. 8peaker: He savs it is o true remark.

Shri Kamath: Is it a fact that the lust page of the aircraft radio log book
for that day was found missing, and whether the spokesman of K.L.M.
thought that there was no error of judgment on the part of the pilot, but that
there was some sort of a wrong direction from the airport?

Shri Khurshed Lal: The K.L.M. have said that there was no error of judg-
ment, but I don't agree with that.

8hri Kamath: Is it a fact that the last page of the aircraft radio log book
was missing, and if so what action was taken on the person responsible for it?

The Minister of Communications (8hri Kidwai): T think the report does not
mention that, and with the report, the K.L.M. agree. They have said that
as far as they think, there was no error of judgment of the pilot. They have
not said that there was an error of direction.

Shri Kamath: But . .
Mr. 8peaker: Let us not argue about it.

Shri Hossain Imam: In which stationy in Asia are the landing grounds fitted
with high intensity lights?

Shri Khurshed Lal: I have no information.

Shri A. P. Jain: Apart from the report, may T know whether the last page
of the log book is missing or not?

Shri Kidwai: I will enquire.

Shri S8yamnandan Sahaya: Is there any proposal for taking over for proper
uaintenance and repairs all the landing grounds which were during the war
maintained by foreign governments and the Indian Government?

Shri Khurshed Lal: Tt is not possible to tuke over all the landing grounds,
but those required for commercial flights are being trken over.

Shri 8idhva: When was the report placed on the Table? When did the

Committee make its report and when was it laid on the Table of the Houre?
Shri Khurshed Lal: A few days back. T do not remember the date.
Mr. Speaker: I think intimntion of that is given to the Mezmbers throngh
the circular sent to them.

Shri Sidhva: Is it a fact that the report was published in the press three
weeks ago and it was not placed on the table of the House all these dayv:?

Mr. Speaker: It is more a comment than asking for information. Next
question,
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LaNGUAGE Porioy r¢ NAME-BOARDS ETO. ON RAILWAY STATIONS

*82, Sardar B. 8. Man: (a) Will the Minister of Rallways be pleased to
state the policy of Government with regurd to the language of sign boards,
ete., in the Railway Stations?

(b)*Is it & fact that sign boards in English are being replaced by Hindi
alone?

(¢) Is it a fact that in East Punjab Urdu script on sign boards nre being
erased and if ro, what language is taking the place of Urdu?

The Minister of State for Transport and Rallways (Shri S8anthanam): (a) The
policy at present is that railways should have on all station name-boards the
name of the station in Devnagri script. Subject to this policy, the number
of cther languages and scripts in which the names are to be inscribed are left

to be determined by individual railway administrations in consultation with
their Local Advisory Committees.

(b) No.

(c) Yes. At all stations in East Punjab Urdu sign boards are being repliced

by Gurmukhi as recomniended by the Local Advisory Committee of the Eastern
Punjab Railway.

Shri Tirumala Rao: In the name-board, should not the name in the local
language find a place?

| 8hri Santhanam: In all places the name in the local language does find a
place.

Shri Syamnandan Sahaya: Are Government aware that in certain stations

where name-plates were removed for security reasons during the war, they have
not yet been replaced?

Shri Santhanam: I have no such information. If the hon Member will
supply me the information I will look into the matter.

8hri A. P. Jain: May T know whether the policy of substituting Hindi sign-
boards for other language sign-boards is being followed in the south?

Shri Santhanam: All over the country.

Prof. K. T. 8hah: Have any instructions been issued to the Delhi Main
Btation for intimating changes in the arrival and departure platforms of trains
to be made in Hindi or in any specified language ?

Shri Santhanam: In this question we are only concerned with the name-
boards. If the hon. Member will put another question, I am prepared to give
him the information.

Mr. Bpeaker: The Minister wants notice.

8hri R. 0. Upadhyaya: Do the Government intend to add the South Indian
languages on the sign-boards at stations in North India?

8hr1 Tirumala Rao: Is it the policy of the Government to eliminate English
altogether from the sign-boards in all parts of India?

8hri Santhanam: The English language is not eliminated. Besides English,
Hindi and other local languages are being used for the names on the sign-boards.
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ExXCHANGE OF RATILWAY CoACHES AND ENGINES BETWEEN INDIAN A 2D PUiRuTAN
RamLways

*83. Sardar B. 8. Man: («) Will the Minister of Railways be pleased to-
state the reasons why the exchange of railway coaches or engines between
the E. P. Railway (India) and N. W. Railway (Pakistan) has been stopped?

(b) What is the number of coaches belonging to India which have not been
xl;et;{xrned?by Pakistan and what is the corresponding number belbnging to
akistan .

The Minister of Transport and Rallways (Shri Gopalaswami): (z) The reason.
why the exchange of Railway coaches between the E.P. Railway (India) and
the N.W. Railway (Pakistan) has been stopped is that the two Railways have-
been unable to reach agreement on the proportion in which the exchange should
take place. The exchange of engines between the E.P. and N.W. Railways-
has been completed. -

(b) The position on the 31st December 1949, as far as can be calculuted from
the records available was that there were 176 coaches belonging to India with
the N.W. Railway while there were 126 coaches belonging to the N.W. Railway
in India.

Sardar B. 8. Man: Besides these coaches, are there any engines also belonging:
to India now in Pakistan?

Shri Gopalaswami: Some engines which were sent for repairs have not yet:
been repaired.

8hri Ohaliha: Is it a fact that more than one thousand wagons belonging to-
the Assam Railway have been retained by Pakistan?

Shri Gopalaswami: A considerable number has been held up within Pakistan
limits. One thousand, perhaps, is a bit of an exaggeration, but a considerable:
number has been detained.

Shri Chaliha: Have representations been made to return those wagons?
Shri Gopalaswami: Oh, yes.

Shri Tyagi: 1 am surprised . . . .

Hon., Members: Put a question.

Shri Tyagi: From the reply I understand that, ‘‘as far as the records are

available’’, the figures are what was stated. These words make one suspect.
that the records are not complete

Mr. Speaker: That inference does not arise.

Shri Tyagi: I want to know whether there can be any difference between:
what ‘the records show and what the actual position is?

Shri Gopalaswami: We have certain records. These calculations are hased
upon those records. As a matter of abundant caution and in order to avoid
possible inaccuracy on this or tbat side, we have said ‘‘as far as can be cal-
culated'’. That is all.

Sardar B. 8. Man: Are the coaches that are to be exchanged between Pakistan-
and India, pre-partition coaches or are the coaches which recently crossed over

to Pakistan?
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Shri Gopalaswami: Most of them, more than 90 per cent. of them are pre-
‘partition coaches.

Shri R. L. Malviya: May I know the number of engines held by Pakistan
-and what steps have been taken to recover them?

Shri Gopalaswami: I have already stated in the answer, the exchange of
-engines between the E.P. and N.W. Railways has been complaeted. But there
.are some which were, under arrangement with Pakistan, sent over to Mogholpura
workshops for repair. Some of them have yet to be returned.

8hri Bharati: What is the ostensible reason they give for the extraordinary
-delay in returning these coaches and engines?

Shri Gopalaswami: On the question of the extraordinary delay, I have given
you the figure for 81st December. In the earlier part of this exchange operation
‘we were working on & proportion of 7 to 4, i.e., seven coaches from Pakistan to
four from India. In actual practice it was found that the numbers were more
or less equal over a period of three or four months. Therefore we suggested
that the exchange might be in the proportion of one to one. That has not
been agreed to. I have given the actual position as it stood on 818t December.
Since then a suggestion has been made for an Inter-Dominion Conference to
#fix the actual number. That Conference is yet to take place.

REPAIRS OF INDIAN L0oOOMOTIVES AT MOGHOLPURA WORKSHOPS IN PAKISTAN

*34. Sardar B. 8. Man: (a) Will the Minister of Railways be pleased to
-state whether locomotives belonging to India are still sent for repairs to
Pakistan at Mogholpura Workshops?

(b) What is the basis of payment from India to Pakistan for the repuirs
-carried out in their workshops?

The Minister of Transport and Railways (Shri Gopalaswami): (a) No, not
since March 1949,

(b) The agreed system of payment was fixed on the actual cost of repairs
A.e., on a ‘‘no profit, no loss’’ basis.

Sardar B. 8. Man: How many locomotives have been sent there for repair?
Are there any coaches too besides the locomotives?

shri Gopalaswami: No locomotive has been sent for repair to the North-
‘Western Railway since March 1949. But there were some locomotives sent
before thut date. Nine locomotives have still to be returned after repairs by
that Railway.

Sardar B. 8. Man: What is the number of coaches lying for repairs?

8hri Gopalaswami: I do not think I have any figures as to coaches. Really
there are no coaches there for repairs.

8hri Sidhva: With regard to the nine that have to be returned, may I know
‘whether the repairs have been completed and whether they are likely to be
returned ?

Shri Gopalaswami: We have been pressing them to repair and send these
back. They are yet to cone. -

Sardar B. 8. Man: Is it a fact that Pakistan is refusing to repair our rolling
stock and that because of that refusal 1,500 coaches are lying idle?

Shri Gopalaswami: T have no information of that sort.
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Sardar B. 8. Man: May I know how much so far has been paid to Pakistan
for the repairs in Mogholpura workshops?

Shri Gopalaswami: I would like to have notice of the question.

8hri Kamath: Has the Minister received any assurance from the Pakistan
Government that they intend to return these nine locomotives ?

8hri Gopalaswami: There is no question of their telling us anything. They
are bound to return the locomotives. ’ ’

Shri Raj Bahadur: With reference to the answer to part (b), may I know
wl;a: :159 the rate of exchange at which the cost of these repairs have been cal-
culated?

Shri Gopalaswami: If the hon. Member is referring to the increased pay-
mzents on acount of exchange, no such payments have been made.

Sardar B. 8. Man: May I know whether alternative arrangements for repairs
have been made in India, and if not, why this delay has been there to 1nake
our own arrangements ?

8hri Gopalaswami: At present all our engines are repaired in India. These
engines were sent under an arrangement which was arrived at at the time of
partition. We repaired some of their locomotives in our workshops and they
repaired our locomotives in their workshops. That arrangement worked for
gsometime and, after March, that arrangement has stopped.

Sardar B. 8. Man: Have any of the locomotives belonging to Pakistan been
retained in India?

Shri Gopalaswami: I am not in a position to give an accurate answer to that.

ADDITIONAL LAXD FOR CoTTON CULTIVATION

*35, Sardar Hukam 8ingh: Will the Minister of Agriculture be pleased to
state :

(a) the acreage of land diverted during 1949-50 for cotton cultivation in
addition to the area under this crop during 1948-49; and

(b) the increase in yield of cotton expected on account of this additional
cultivation?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Com-
plete information regarding the acreage under cotton crop during this year has
not vet been received from the Provinces. Information so far received indicates
that up to the ¢nd of September, the ares under cotton was 8:64 million acres
as compared with 8:24 million acres during 1948-49.

(b) It is too early to give a firm forecast of the production of cotton during
this year. The general indication is that except in certain restricted arcas, the
condition of the crop is good.

Sardar Hukam 8ingh: Mav I know if any survey hus been undertuken regard-
ing long-staple cotton?

Shri Jairamdas Doulatram: That survey hns been completed, if by long-
staple is meant staple up to one inch.

Sardar Hukam Singh: Has any area been found ruitable for long-staple cotton
in East Punjab ?
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Shri Jairamdas Doulatram: There is some area available in East Punjab also
for Jongstaple cotton.

Shri Raj Bahadur: May 1 know whether there has been any increase in yield

per acre of cotton since ?

Shri Jairamdas Doulatram: There has been, if you take a long period.

During the last thirty years or so this increase has been from 90 to 113 lbs. per
acre.

Shri S8yamnandan Sahaya: May I know if any land in Bihar is suitable for
cotton growing ?

8hri Jairamdas Doulatram: I do not know if any special survey has been
made. I can have that matter examined.

Shri Syamnandan Sahaya: Has there been any increase in cotton production
acreage in Bihar?

8hri Jairamdas Doulatram: I would requirc notice.

Bhri A. P. Jain: What are our total requirements of cotton and how much
are we short ?

Mr. Speaker: It was replied to yesterday.

8hri Jairamdas Doulatram: 1 would advise the hon. Member to put the
question to the hon. Minister for Industries and Supply.

Shri Rudrappa: Is there any scheme to grow more cotton to make up the
deficiency in the quantity of cotton ?

8hri Jairamdas Doulatram: We do hope to increase the production to make
up our deficiency in cotton.

Shri Frank Anthony: Hus any part of this increase in ncreage for cotton
production been secured by diverting land from food production ?

Shri Jairamdas Doulatram: I will not be able to say at present. As hon.
Members know sowings continue even after September. When we get the
figures of the whole area, we will be able to know exactly what is the acreage
under cotton and whether there has been any diversion.

Shr{ M. 0. 8hah: In view of the possibilities of more acreage for cotton in
the Bombay province will Government, in that case, be prepared to reconsider

the question of the reduction of the quota of food graius allotted to this deficit
province ?

Mr, Speaker: Order, order. It is a suggestion for action.
ErrFECT OF REVERSION TO FOUR CLASSES OF COMPARTMENTS IN RAILWAY TRAINS

*38, S8ardar Hukam S8ingh: Will the Minister of Railways be pleased td
state the effect of the reversion to four clusses of compartments in railway
trains so far as the income from fares and comfort to passengers are zoncerned?

The Minister of State for Transport and Railways (8hri 8anthanam): Whila it
is too early yet to gauge the effect of the introduction of class II special, the
approximate figures as far as readily available indicate that there has been =
slight increase in the upper class earnings since the change. Comforts provided
in Class II special are also being appreciated by the sectioa of the public con-
cerned.
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Bhri Siva: May I know whether the hon. Minister for Railways and his
colleague have ever travelled in a third cluss during their tours; if so, may I
know the comforts and disapmforts they experienced in the third class compart-
ments? If not, ..... crerretseyens

Mr, Speaker: Order, order.

Shri Gautam: Are Government aware that tickets are issued for first and
second class passengers even on portions of the track where this accommodation
i8 not available in the train?

Shri Santhanam: 1 am not awsre. The usual practice is that the Railways
issue combined tickets in such cases.

Shri Raj Bahadur: May I know whether the cost of conversion from four to
three classes is commensurate with the slight increase in earnings refeired to by
the hon, Minister ?_

Shri Santhanam: This ‘s conversion from three to four classes.

Shri Raj Bahadur: What is the total cost of conversion from three to four
classes as compared with conversion from four to three classes?

Shri Santhanam: The present conversion is estimated to cost about six lakhs
of rupees. That is being done at the instance of hon. Members and I do not
think they will mind the cost.

SpEo1AL SECOND CLASS COMPARTMENT

*40, Shri A. B. Gurung: Will the Minister of Rallways be pleased to state
the difference between the newly introduced special second class compart-
ment and the old second class compartment (with sleeping berths) on the
railways ?

The Minister of State for Transport and Railways (Shri S8anthanam): So far
as amenities are concerned, there is practically no difference between the old
Seecond Class and the new Class II Special. The fare for Class II Special is,
however, 14 pies per m'le instead of 18 pies per mile which was the basis of the
old Second Class fare.

Shri A. B. @Gurung: Speaking of the special second class compartment the
existing special second class compartments have seven berths, three upper and
four lower. May I know if Government contemplate to remove the middle
berth among the four lower berths in the compartment, which iy causing great
inconvenience if not a nuisance to passengers?

8hri Santhanam: Yes, that is being done.

8hri Gautam: Are Government aware that some of the members of the
railway staff are confused as to the privileges and rights of the second class and
special second class passengers ?

8hri Santhanam: Not, so far as T know. The distinction is quite distinct
and there can be no confusion in the matter, :

shri R. Khan: Are Government prepared to convert the commodes in these
compartments from European to Indian pattern?

Shri Santhanam: In the new design we propose both the arrangements in
class II bogies.

Shri N. 8. Jain: Why are Government shy of naming the classes according
to the old classification ?
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Shri Santhanam: There is no question of shyness. We think the present
nomenclature is superior.

Az W EER NI ATAE F Fo@ g @@ (Class II

Special) 3% #ota £ MfeAd (Class IT Ordinary) ¥ Sl & fawmra &
TETT 4T AT E 7

Bhri Bhatt: Are Government aware of the fact that Class II ordinary and
Class IT Special create confusion in the minds of the people?

Shri Tirumala Rao: Is there any sentimental objection on the part of
Government to revert to the old Inter-class in view of this confusion ?
Mr, Speaker: Order, order.

-

Hypro-ELECTRIC SCHEMES

*41, Pandit M. B. Bhargava: Will the Minister of Works, Mines and Power
be pleased to state whether the Government of India propose to consider the
advisability of negotiating with any firm of Engineers and Architects in Ger-
many for expediting the various hydro-electric schemes of the Indian Union
and if not, why not?

THe Minister of Works, Mines and Power (8hri Gadgil): Hydro-electric
projects in India are mostly multipurpose schemes including irrigation, naviga-
tion, ete. Fore'gn technical assistance is generally required only for specific
purposes e.g., the supply and erection of generating plant. For this purpose
tenders are invited and wide publicity is given in all countries including Germany.
German engineers and firms have therefore every opportumty to quote for and
obtain orders on a competitive basis.

Shri Kamath: Have any experts been invited by Government to advise them
as usual ?

8Shri @adgil: There is no usual procedure as suggested by my hon. Friend
Mr. Kamath and none is invited from Germany.

Pandit M. B. Bhargava: Is it a fact that the cost at which German tech-
nicians are imported is comparatively lower than the cost at which technicians
are secured from other countries?

8hri Gadgil: I require notice of that.
AHMEDABAD-DELHEI MAIL TRAIN SERVICE

*42. Pandit M. B. Bhargava: (a) Will the Minister of Railways be pleased
to state whether there is a demand among the travelling public on the B.B. &
C.I. Railway (M.G.), Ahmedabad-Delhi (Main Line), that the 1 Up and 2
Down Mail services, which were diverted during war period for economic reasons

to be run via chord line, should again run via the main line?
(b) If so, do Government intend to re-introduce the running of these trains
over the main line and if not, why not?

The Minister of State for Transport and Rallways (8hri 8anthanam): (a) Yes.

(b) Tt is not proposed to make a change, for the present at any rate. The
train services in question at present running via Phulera chord are reported to
be popular and economieal.
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Transport capacity is not now available to introduce another service via the
main line,

Pandit M. B. Bhargava: May I know whether this diversion of the route
has resulted in any economy ?

Shri Santhanam: Yes, Sir. It is a shorter route and therefore necessarily
more economical.

W 1 FHER I A NAA § 5 Toewr s & ey
AT T F FTOT 57 37 H1 A A & JorvAr Ifaa grm ?

Shri Bhatt: Do not Government think that it would be advisable to divert
this train via Jaipur on account of its being the capital of the Rajasthan Govern-
ment ? '

faee< &< : 9g A oM9F ATYAE (argument) F 1T F E |
Mr. Speaker: This is a matter of argument.
AMERICAN WHEAT

*43, Pandit M. B. Bhargava: (a) Will the Minister of Food be pleased to-
state whether the negotiations for barter of one million tons of American wheat
have failed?

(b) If so, what were the reasons for the failure, and how will the failure
of these negotiations affect the supply position of wheat in India?

The Minister of Food and Agriculture (S8hri Jairamdas Doulatram): The
question has been taken over by the Finance Minister for reply on Sth February,.
1950.

Arrways Companies IN Inpia

*44, Shri Barman: (a) Will the Minister of Communications be pleased to-
state what are the capital investments of the Airways Compnnies plying in
Iudia which are national concerns?

(b) What were the profits and losses of those national concerns in 1949?

The Deputy Minister of Communications (8hri Khurshed Lal): (a) and (b).
Sir, I lay on the table a statement showing the paid-up capital of the Ind'an
companies at present operating scheduled air transport services in India and the
profit or loss shown by the latest available balance sheet of each company
[See Appendiz I, annexure No. 4]. Balance sheets of companies for the year
1949 are not yet available.

Shri Gautam: What are the different forms of subsidies that are given hy
the Government to these companies ?

The Minister of Communjocations (Shri Kidwal): There is no subsidy.

Shri Gautam: Is there any rebate on the petrol that is supplied to these
companies ?

8bri Kidwai: Yes, there is a rebate on all civil avintien petrol.
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Shri Gautam: How much does the Government lose by way of this rebate
to these companies ?

Bhri Kidwal: At the budget time it was estimated that it will amount to
Rs. 40 lakhs.

Shri Gautam: What are the actual figures up to date:?

Shri Khurshed Lal: Does it arise out of this question?

Shri Gautam: I think it does.

Mr, Speaker: Order, order. Anyhow he will require notice of it.

Shri Gautam: I think the hon. Minister should not take the responsibility
of the Speaker and rule it out of order.

Mr. Speaker: It is all right.

Shri R. L. Malviya: Is there any proposal to nationalise the air services and
if so how long will it take ?

8hri Kidwal: A Committee is going to be appointed and the decision will
depend on the report of the Committee.

ADULTERATION OF EpiBLE O1LS

*45. Shri Barman: (a) Will the Minister of Works, Mines and Power be
pleased to state what are the minera] oile used in adulterating edible oils?

(b) What steps have Government taken to prevent such adulteration?

The Minister of Worke, Mines and Power (Shri Gadgil): (a) White Oil and
Bpindle Oil.

(b) Import of White Oils from abroad has been completely banned. All Pro-
vincial Governments have been advised to take strong action under the Provincial
Food Acts for suppressing the mal-practice of adulteration of edible oils. As
regards Spindle Oil, action is being taken to restrict imports to the minimum,.

Shri Barman: Is it a fact that in spite of the ban on the import of wh'te oil,
several other oils of the same kind arc imported from abroad and are being mixed
with edible oils ?

Shri Gadgil: No, the ban is complete.

Dr. V. Subramaniam: Is it a fact that owing to the adulteration of edible oil
with mineral oils, dropsy has broken out in an epidemic form in certain parts of
India?

8hri Gadgll: That is for the Health Ministry to answer.

Shri Kamath: 1: the hon. Minister aware that during the last two months
several fatal cases were reported from Banaras and Simla where people were
taken ill after taking edible oil mixed with mineral oils?

8hri Gadgil: I am concerned with cil, not with vital statistics.

8hri Tyagl: May 1 know how he is concerned with edible 0il? May I.know
it the hon. Minister also deals in edible oils ?
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Shri Kameth: Adulteration i a. subject which must go to Food or Heslth.
Mr. Speaker: Iiaan going: to the next question.

Asssw-WesT BENGAT Ratcway

49, Shet Bwman: (a) Will the Minister of Railwags be pleased to state
what is the capacity of the new Railway ILiink between Assam and West
Bengal for passenger and goods traffie ?

(b) What is the estimated. volume of traffic from Assam and North Bengal
distriots ?

(c)- What is the total cost of construction uptil now?

The Minister of State for Transport and Railwayw (Skvt Sentheoam): (a)
The capacity of the Assam Rail Link is being gradually developed with the pro-
vision of necessary equipment and operational facilities. It is not in public
interest to state the actual capacity at present or the capacity it may have in the
near fature. It is, however hoped- that urgent national nests- will. be fully met.

(b) The demands placed’ before the Piiorities Committee are 171 and' 44
wagons:daily from Asssm and North Bengal respectivaly.

(¢) The total estimated cost on the Project up to the end of March, 1950, is
Rs. 6,78,73,000. '

Stirt Baramar Have any reports reached. Government that' due to-the. difiBulty
of transport at Manihari and Shakrigali ghats there is a great: transport bottle-
neck, and if so what the Government propose to do in order to facilitate the
transport there?

© Btiyl’ Santhansm: The Hon. Member knows very well the reasons for the
congestinm in that line. We are trying to db our best to provide as many wagons
as possible.

8hri Barman: Is there any proposal of bringing steamers to these ghats fo
fucilitate wagon: ferrp  and- ifs so} hew lomg will it- talee?

The Minister of Transport and Railways (Shri Gopalaswami): Yes, there is
a propysal and! the impletherntation: of -swme willt be- done a8 quickly as
possille, )

Maulvi Wajed~ Ali:. Is it not a fact: thut this new railway line link hetween
Assam and West Bengal will take another 13 to 18 heurs, and-if so, may 1 know

whether the prices of goods which have already increased.in Assam will not
increase further ? If so, will the hon. Minister kindly try to provde more wagons

and the speedy carrying of these goeds?
Mr. Speaker: I am afraid this is a suggestion for action.

Sbri T Husstn: May I'know if our goods are still sent to Ausam via Pakisten
or whether they go direct'?

Shiri* Santianam: No traffic is at present passing: vic Pakistan. We are
moving all the goods through the new rail route.

Prioxs or Rior 1x RaTiox Smops 1x Drrm

*47. Shrt B. K. Das: (a) Will the Minister of T0O& be pleased to state what
were the maximum and minimum prives of rice in ration shops in Delhi during
the months of November and December, 19497

128 P.D.
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(b) What were the prices in the corresponding months in 1048?
(6) What were the reasons for variation in prices, if any?

The Minister of Food and Agrioulture (Shri Jairamdas Doulatram): (a) The
minimum and maximum prices of rice during November 1049 were Rs. 16/ 14(-
and Re. 24/4/- per maund respectively. During December 1949 there was only
one price of rice, Rs. 88/2/- per maund.

(b) The corresponding minimum and maximum prices of rice during Novem-
ber 1048, were Rs. 16/14/- and Rs. 17/13/- per maund respectively. In Decem-
ber 1048 also there was only one price of Rs. 17/18/- per maund. :

(c) The variation in the prices is due to the different qualities of rice received
in Delhi from different sources which were issued and different prices had to be
fixed as their cost was different.

Shri B. K. Das: Is the maximum price of rationed rice the highest in Delhi
at present ?

8hri Jairamdas Doulatram: I could not say, because, as I said, it depends
upon what quality of rice is being rationed out and in which part of the country
ab a particular time. If it is U.P. rice probably the price will be higher. At
other places C.P. rice may be rationed and the price of it will be lower.

8hri B. K. Das: What is the present price in Delhi?

Shri Jairamdas Doulatram: I could not tell you if you are talking of Febru-
ary. I would require notice.

8hri B. K. Das: Is rice of the best quality selling in Delhi at present ?

8Shri Jairamdas Doulatram: I could not tell you that either. As I said, the
qu?rlitngries. We sometimes get the supply from U.P. and sometimes we get
it from C.P.

v
[ G

NATIONALISATION OF AIR TBRANSPORT CONCERNS

“48, Prof. K. T. Shah: Will the Minister of Communications be pleased to
state whether the attention of Government has been drawn to the Press Report,
appearing in the Bombay newspapers of 11th January, 1950, indicating that
Government are contemplating Nationalisation of the Air Transport concerns
now operating in India and if so, do Government propose to inform the House
at what stage the matter has now reached?

The Deputy Minister of Commaunications (Shri Khursbed Lal): Yes.
Government have seen the press reports. Government have decided to appoint
a committee to go into the entire working of the air transport industry and to
suggest its. future set up. Government will take a decision on the question of
nationalisation after the receipt of the report of the committee. ..

Prot. K. T. 8hah: Will the House be given an opportunity to consider the
recommendations of the Committee when it has made ite report?

Shri Khurshed Lal: Certainly.

Shri A. P. Jaln: May I know whether at the time when the appointment of
the Committee was considered, the question of nationalisation was also under
consideration ? The hon. Minister of Communications during the course of an
interview in Bombay said that he was opposed to nationalisation.

The Minleter of Communications (8hri Kidwal): Tt is true.
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8bri Gsutam: I there any policy of the Government so far as the nationalisa-
tion of this key industry is concerned, or will it be left only to the recommenda-
tion of the Committee that the Government proposes to appoint ?

Shri Khurshed Lal: The Committee is being appointed for the express pur-
pose of finding out as to what should be the future set-up and as to whether
nationalisation would be desirablo or whether it should be left to private enter-
prise. 'Aendd the question will be considered after the report of the Committee
is received.

Shri Kamath: Did the Minister say at Bombay that he was in favour of
‘rationalisation’, and if so what is the difference between these two ?

Shri Kidwal: He may consult the dictionary.

AR Mam

*49. Prof. K. T. S8hah: (a) Will the Minister of Oommunications be pleased
to state what subsidy is given, or payment made, on account of the conveyance
of mails by air to the several air-transport concerns now operating in or through
India to foreign countries?

(b) What is the total revenue derived by the Indian Post Office for the
conveyance of air mails, inland and foreign?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Particulars
of actual payments made to air transport companies for carriage of mails by air
are not readily available, but information is being collected, and will be laid on
the table of the House. I lay on the table a statement showing the rates at
which the companies are being remunerated for conveyance of mails by air.
[See Appendiz 1, annezure No. 5].

(b) In regard to revenue derived no surcharge is now levied on inland mail for
carriage by air and there is therefore no question of a separate item of revenue
in this regard. With regard to foreign air mail, separate accounts are not main-
tained of the revenue derived for various items of unregistered foreign air mail
traffic, but information regarding weight of such mails carried is being collected
and will be laid on the table of the House.

Prof. X. T. Shah: May I know what is the weight of the nasils carried by air
in India ? Also, could that weight be compared to the weight of mails carried
by other means ?

8hri Khurshed Lal: I think my hon. friend’s next question will answer that.
CosT OF CARRIAGE OF MaAr

*50. Prof. K. T. S8hah: (a) Will the Minister of OCommunicationg be pleased
to state the over-all per unit cost of the Inland post card and envelope, and
whether any net -profit is derived from the postage rates now being charged
on inland letter and post card mails after meeting the cost of production and

carriage of these mails?
(b) Do Government intend to make any differentiation in charges as between:
@) cnrriﬁge of local letters and post cards in large cities;
(i) carriage of letters and post cards over long disfances, partially or
wholly by surface route; and
(iii) carriage of these mails wholly by air, by day or night?
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) f,? What is the total weight of letter and post card mails carxied since the
introduction of the All-Up Air Mail Bchere from the beginning -of lsst year by:
(i) air, (ii) rail, (iii) sea along the .coasts, and (iv) other means of transpart?

(d) What is the amount of subdidies granted or allowed %o each such carnier ?

‘The Deputy Minister of 'Comnumiostions (S Xhurshed Lal): (a) ‘The
estimated cost of production and handling of letters and post cards corried by
surface route is approximately 10 pies per unregistered pre-paid letter and 88
pies per post card. This excludes the cost of conveysnee by asir amd other
udditional facilities provided for mail carnied by air, such as speaial conveyance
to and from serodromes, additional arrangements for clearance, sorting ete.
The financial results of the curremt gear ere mat pet available, but during ¥8d8-
40 the Postal Branch us a whole worked at a loss of over Rs. 15 crores.

(b) The policy of the Government has been to charge uniform rates of postage
irrespective of distance and the mode of its conveyance.

(e) Exact figures ave available only im mespeat of the weight of mails camied
by #ir. Total weight of mails csmvied by air during the mine months Apnil to
December, 1949 was 3,877,812 lbs. which is estimated te be 27 per cent. of the

total mails.
(d) No subsidies as such are paid for the carriage of mails.

Shyl Sddhva: May I know whether Government have any scheme under con-
templation regarding the reduction of the rate of the postal cover from 2 annas to
1§ annus to certain areas?

Shri Khurshed Lal: There is no such scheme wmder cantemplation at the
moment.

MATERIALS Yor MULTI-PURROSE Rrver Varrxy Proosors

*51, Prot. X. T. Bhah: (a) Will the Minister of Woks, Mines end Power
be plensed to state what is the policy of Govermment regerding orders for
materials, needed to execute all the work in eennectiom with the wurious
multi-purpose River Valley projects and whether public tendem sve invifed from
firms in or outside India?

(b) What contracts, if any, have already been negotiated, and ovders placed,
with regard to the various types of structural steel work needed in connection
with the carrying out of the Damodar Valley Corporation Project, efther by

Government, or by the Corpsasifon dirwetly ?

(c) How much aof éhe walue of thase comiracts teted, or orders plasad,
was with Hsrd Curveney couniries, and how much with Soft Currency countries?

(d) Bow much of the materials thus ordered, or contracted for, are normally
produced by structural Engineering concerns in India?

The Winister of Works, Mines and Power (Bhri (badgil): (a) The general
poliny of Government is to obtain such materisls from the Disposals Directorate,
if available. If not, pwblis denders sre esled for from Imdian and fereign firms,
if necessary, and exwmined with reference to the quality af the materials, the
raten quoted and the delivery dates. In placing final arders, preferente is given
lirst to material, equipment and stores of Indian manufacture; then to stores
from soft currency sreas and lastly from hard currency sress.
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The general poliey of the Damedar Valley Corporation is to inwike publie
tenders in and/or outside India depending on the nature of the equipment,
mnstenial or work involved. Exeeptions are made only when expedition is the
primary comeideration and the amount involved is relatively small.

(b) The Damodar Valley Corporation has ordered structural steel amounting
approximately to 4800 tons for the Bokaro Thermal Station fram the -U.B.A.
and transmission line towers involving approximately 4500 tons of galvanjsed
steel from Italy. This has been done after exploring the possibility of local pro-
cuvememt. Governmemt have not negotiated any contract or placed any wrfer
for the Damodar Valley Project.

(c) Abouwt Be. 50 lakbs in the hard surrency countries and Re. 40 lalhs 5n the
soft ourrency countries. '

(d) The plain rolied sections of mtrmctural steel ordered fvom the U.8. market,
and the tremsmiesion line towers, fabmicated with high yield poist steel, a8
ordered from Italy, are not produced in India.

Prof. X. T. 8bah: In cennaetion with theae purchases, may I inquire i any
clause has been inserted in the agreement for loans from the Internetional Bank,
for spending the proceeds in any partiowlar country?

Sbri @adgil: 1 require notice for that question.

Shri Syamnandan Babsya: Will the Government be pleased to state what
was the total eatimated cost of the Damedar Valley Project in the beginning and
what it is now, and how many times it has undergone changes during this

period?
.. 8hrl Gl('ldl: It is such a large question, Bir, that it is not possible to answer
A immediately.

RpspanoH N JorTroN

*52, Dr. Deshmukh: (a) Will the Minister of Agriomitare he pleased to
state the places at which research in cotton is heing dome at the present

moment ?

(b) What are the names of the institutions where this is being done?

e) What is the total amount spent on cotton research in the years 1048-49
and 1949-50?

(d) What is the cost of the schemaes, if any, for research in cotton in the
State of Madhya Pradesh?

) What is the peropntage of this expenditure to the total amount spemt on
cottem resssreh? ~

The Minister of Yood and Agriculture (Shri Jairamdas Doulatram): (a) and

(b). A statement showimg the places and Institutions where cotton research is
carried on and cotton research schemes are executed is 1aid on the Table of the

House. [Gee Appendic I, esuezurs No. 6].

The total smotsnts spent o ootton resesrch drom the Cotton Cess end
Coé:)n Fueni during 1948-49 and 1940-50 (upto 8lst December, 1949) have been
Rs. 5,01,385 and Rs. 4,22,745 respectively.

Bapenditure in Madhys Pradesh during 1948-49—Rs. 52,715,

@ iture in Madbya Pradesh during 194950 (upto December, 1949)
—Rs. 46,188.
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(e) 10-5 per cent. in 1948-49 and 109 per cent. in 1949-50.

Dr. Deshmukh: May I know whether in view of our shortage in cotton my
development of research is contemplated by the Ministry of Agriculture?

8hri Jairamdas Doulatram: Certainly, it is.

_ Dr. Deshmukh: What would be the additional funds made available for this
expansion of research?

8hri Jairamdas Doulatram: That can only be stated when the plan is pro-
perly formulated.

Prof. Ranga: May I know how much more money there is outstanding in the
Cotton Fund?

Shri Jalramdas Doulatram: I am afraid my Ministry is not dealing with
that Fund directly. It would be the Industry and Supply Ministry which
would be able to give the information.

Prof. Ranga: 1Is it not a fact that Government had at one time accumulated
with itself more than Rs. 2 crores with a view to protect the cotton growers?
What has Government done with that money?

Shri Jairamdas Doulatram: 1 am afraid that does not relate to my Ministry.

Shri Kamath: Is there any machinery for co-ordinating our research on
cotton with the research conducted in other countries of the world?

Shri Jairamdas Doulatram: There is no special machinery for the purpose
but we keep in touch with what research is being carried on in other countries
through magazines and some times international conferences.

Shri Kamath: No U.N.O. machinery?

8hri Jairamdas Doulatram: None of the U.N.QO. bodies does it, but as I said
we keep in touch some times through printed literature and occasionally through
international conferences.

Shri R. 0. Upadhyaya: What is the machinery for carrying the results of the
research to the cotton growers?

Shri Jairamdas Doulatram: The Indian Central Cotton Committee has got a
Jarge number of schemes operating in the Provinces through the: Provincial
Governments under the guidance of the Central Cotton Committee.

SurrLY OF WATERITO}PASSENGERS ON RAmways

*58, Dr. Deshmukh: (a) Will the Minister of Rallways be pleased to state
whether Government are aware that provision for water supply to passengers
at many railway stations is inadequate?

(b) What steps are Government taking to remove the difficulties of passengers
in obtaining sufficient water more conveniently ?

(0) Have Government any plan in' this respect and if so, what is it?

The Minister of State for Transport and Rallways (Shri Santhanam): (a) and
(b). Government do not consider that prowision for water supply to passengers
in many Railway stations is generally inadequate.

(¢) In addition to ensuring supply of cool drinking water to passengers st
stations generally, some Railways are experimenting with a new method of
supplying ice-cool water at certain stations. :
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Shri Bharati: May I know if adequate precautionary steps are taken to ensure
that the water supplied to passengers is pure and free from impurities?

Shri Santhanam: Steps are taken towards that end.

8hri Bharau: Moy 1 know whether water 18 boiled and cooled or mere oold
water is supplied ?

8bri SBanthanam: I don’t think it is possible to boil and cool water, but other
steps are being taken to supply pure water.

Shri Sidhva: May I know whether the iced-water will be supplied on pay-
ment or free?

Shri Santhanam: According to circumstances—in some places it may be on
payment, in some others free.

8hri Jajoo: What special arrangements have been made in Rajasthan and
Madhya Bharat stations where the monsoons have failed this year?

Shri SBanthanam: We shall make the best attempts to supply water io those
stations.

8hri Raj Bahadur: Apart from the failure of monsoons this year, may I
know whether the supply of water is adequate and sufficient on the broadgauge
and metre gauge stations of the B. B., and C.I. in Rajasthan?

8hri Santhanam: There are so many stations that it is not possible to make
a general statement. In many stations the supply is adequate, in some it may
be inadequate. We are taking steps to provide more facilities for drinking water
all over the railways.

Dr. Deshmukh: What is the basis for making provision for water men av
various stations? '

8hri Santhanam: The principle is that adequate water should be available
to the passengers. :

Dr. Deshmukh: Is it not a fact that it is not available adequately in most
places?

Mr. Speaker: 1t is a question of opinion.

WRITTEN ANSWERS TO QUESTIONS

ZoNAL T10KBETS AND RETURN TICKETS ON RAILWAYS

*37. Beth Govind Das: Will the Minister of Railways be pleased to state
_whether it is proposed to reintroduce the system of zonal tickete and return
tickets on the Indian Railways, particularly on such oocasions ss Congrees
Session, Kumbh Fair, etc.?

. The Minister of State for Transport and Rallways (8hri Santhanam): - No,
until travel conditions return to normal and congestion no longer prevails, it
will not be possible to reintroduce zone tickets or return tickets at concessional
fares. Returr tickets at double the ordinary fares for Class ITI passengers from
certain areas proceeding to the Kumbh Mela at Hardwar this year are, however,

being issued by. the E. I. Railway. .
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BooKk-8TALL CONTRACTORS OGN RAILWAYS

*38, Seth Govind Das: Will the Minister of Rallways be pleased to state:

(s) the number of agencies employed for selling books and periodicals on
-the ruilways; :

(b) when the tenders for employment of book-stall-holders were invited;

(c) whether it is proposed to do away with the monopoly which certain firms
¢njoy ?

The Minister of State for Transport and Railways /Shri Santhanam): (a) The
number of bookstall contractors on all Indian Government Railwaga. is twelve.

(b) No tenders ure invited. The bookstall contracts are al'otted on the licen-
sing system on a royalty basis us opposed to the tender system and are renewed
from time to time.

(c) As these contracts are let out to contractors selected on grounds of reliabi-
lity, financial soundness, past experience and: satisfactory serviee, thie question
of monopoly in {avour of any varticular firm does not arise.

AMENITIES FOR THIRD CLASS PASSENGERS

*89. 8eth Govind Das: Will the Minister of Rallwags be pleased. to- state
what additional amenities are now provided for third-class passengers on
Indian Railways and the time by which electric fans would be provided in all
the third-class compartments and also in waiting halls, wherever electricity
is available?

™ The Minister of State for Transport and Rallways (Sri Santimmam): Some
of the additional amenities provided for Class IIT passengers include provision
of separate class III compartments for long distance passengers;. 24/ hour
advance booking of long distance class III passengers, introduction of express
train services between principal stations exclusively for class III passengers,
supply of ice-cool drinking water at certain stations, provision of fang in class
11T coaches and in waiting halls, and improvements in lavatory arrangements
and train lighting.

The work of providing electric fans in cluss I11 compartments and in waiting
h;-ll]ﬂ dia in progress, but it ‘e difficult to forecast the time when this will be. com-
pleted.

TELEPHONE MANUFACTURING COMPANY OF INDIA, DEHRA DUN

*5¢. Bhri Tyagi: (a) Will the Minister of Commumications: be pleased’ to
state whether it is' a fact that the telephone manufacturing company of
India bad offered to sell its factory at Dehra Dun for Rs. 2:25 lakhs? :

(b) Is it a fact that during the period between the first offer for: ssle and
the actual purchase of the factory by Government two blg machines of the
factory hed broken down?

(o) For how much did Government purchase: the: fastory?
(d) Why has the factory been shifted to M{sore and at what cost?



WRITTEN ANSWERS o

The Deputy Minister of Coumunications (Shri Khurshed Lal): (a) The
Telephone Manufacturers of Indja, Limited, Dehra Dun, when they went into
liquidation in 1948, offered to sell their assets at & price of Rs. 18,16,000.

(b) No, Sir.
(¢) The amount paid by Government for the entire assets of $he Telephone
Manufacturers of India, including tools, raw materials, eto. was Rs. 4,21,040.

(d) The Government of India decided to establish a factory for the manu-
facture of all kinds of automatioc telephone equipment on modern lines at Banga-
lore. There was no question of shifting the factory from Dehra Dun to Banga-
lore, as the material purchased fromn the Telephone Maunufacturers of India’s
factory at Dehra Dun forms a very small part of the material required to equip
the factory at Bangalore. The oosi of its transport from Dehra Dun to Banga-
lore was about Rs. 46,000.
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CORRIGENDA

to

the Parliamentary Debates (Part II—Other than Questions and Answers), 1st Session, 1950;—

In Volume I,— -
1. No. 1, dated the 28th January, 1950,—
(i) Page (i) Col. 1, after line 4 insert “Ahammedunni, Shri V.C. (Travancore-Cochin”.
(ii) Page (ii), Col. 2, line 27 for “Rafi Ahmed, Shri “’read “Shri Rafi Ahmed"”,
(iii) Page (iv), Col. 2, delete line 20.
2, No. 2, dated the 31st January, 1950,—
% {¢, At G & anfa & “=a” F e 9 qw” 9§
3. No. 3, dated the 1st February, 1950,—
(i) Page 32, line 13 for “ule” read “rule”.
(i) qs5 s, 9| 3¢ F “r=uE” F @ W g 97 |
4. No. 4, dated the 2nd February, 1950,—~
(i) Page 103, line 3 add “it” before «“is>".
(ii) 9= t03 N ¥ g dfam F o=y & “ot” & ww X “har”’ 9g
(ili) g% tee, F o & ‘o g7’ F A “ag @A g e A AT g IR
A AN A N E TN GF SFNA FA A | F I FAT TG
g % 99 IweT age mr g7 N
(iv) Page 110, line 5 from bottom for “humiled” read “b
s. No. 5, dated the 3rd February, 1950,—
(i) 755 2¢R, gad df 7 “ToR” & oW T “TIHT @
(ii) Page 186, line 17 from bottom for *“debator” read “debtor”.
(iii) Page 188, line 18 for “unformity” read ‘“uniformity”.
6. No. 6 dated the 6th February, 1950,—
(i) Page 204, line 20 from bottom for.<wére” read *‘are”.
(ii) Page 212, line 12 from bottom for “of”’ read “the”.
(iii) Page 224, line 13 for “from” read “form”. e
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could
be expected” read “ will act as its President; he is an 1. C. S. man and is, admitedly,”.
7. No. 8, dated the 8th February, 1950,—
Page 315, line 19 for “refugee” read ** refuge”.
8, No. 9, dated the 9th February, 1950,—
(i) Page 369, line 24 for “are” read “am”.
(i) Page 371, for line 18 read “giving me credit for having done something which should
redlly go to the”,

Aled”®

(lii) Page 389, line 2 from bottom for “khakad” read “khahad”.
9. No. 10, dated the 10th February, 1950,
() Page 415, line 2 from bottom for “detrimetal” read “detrimental”.
(ii) Page 420, line 10 from bottom for “is” read “in”.
(iii) Page 431, line 3 from bottom for “L” read “s”.
(iv) Page 433, line 16 for “Trat” read “that”.
10. No. 11, dated the 13th February, 1950,—
(i) Page 454, line 25 from bottom after “‘was” insert “‘as”.
(i) Page 463, line 21 from bottom for “‘re-assembled” read “then adjourned for”.

772 PSD. i



(i)
11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “strach” read “starch™,
12. No. 14, dated the 17th February, 1950,—
(i) Page 591, line 6 for “atmosphede” read “atmosphere”.
(ii) Page 604, line 4 for “inperils” read “imperils” and in line 6 Sfor “calus” read “Salus”,
(iil) 9% oc, 9fF 4 & “wFT” & Tqr 9T “avAr’ @3
(iv) 958 So¢, 3f 92 & “T 0 F o T N w9 1
(V) 9% sto, MY dfir 4 & “z” & 9earg “av” wrfas %4
(vi) 9% ¥, A% & g0 iR q “T” ¥ Tevm Y gwbas wE AIX
“Fre” F e YT gEE
(vii) Page 616, line 12 from bottom for “then* read “their”. -
(viil) 955 €34, 9T ¢4 F o d o AT AR e F AR F
& T 9T wEFAT 93 |
(ix) Page 637, omit “last line”.
13. No. 15. dated the 20th February, 1950,—
() Page 659, line 12 for “acpital” read “Capital”.
(ii) Page 662, line 21 from bottom Jor “of the” read “in_the”.
14. No. 17, dated the 22nd February , 1950,—
(i) Page 708, line 15 from bottom for “States” read “State”.
(ii) Page 723, line 21 omiz “It ix” before “Jowan”.
15. No. 18, dated the 23rd February, 1950,
(i) Page 751, line 13 from bottom for “Begal read “Bengal”.
(ii) Page 758, line 24 from bottom Jor “turbulation on accuont ' read “tribulation on
account”.

(iv) 7% oo, M Fdfm o § ‘g A “Fg@” 03
(v) Page 783, line 2 for “a” read “as”,
(vi) Page 798, line 2 for “coutry” read “country”,
(vii) Page 800, line 9 from bottom for “33 percent”read “
{viii) Page 801, line 6 for “ward” read “award”.

(i) 955 ogo, MY Fdifer (¢ & e &y £ 4" & WA EAN @)

33 percent”.
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PARLIAMENTARY DEBATES
(PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Thureday, 2nd February, 1950

The House met at ¢ Quarter to Eleven of the Clock.’

[Mz. Speser in the Chair.]

11.45 A M,

PAPERS LAID ON THE TABLE’

ORDINANCES PROMULGATED AFTER NOVEMEER-DECEMBER Session, I1949.

The Minister of State for Parliamentary Affairs (Shri Satya Narayan Sinha):
Sir, T beg to lay on the Table a statement showing the Ordinances promulgated
after the termination of the November-December Session, 1949, and before the
commencement of the first Session of Parliament.

STATEMENT

——

Whether it is the
intention of the Govt.
‘Serial Subject Ministry to replace it by an Act
No. and, if 8o, when
1 2 3 4
1 Undesirable Immigrants (Expul- Ministry of External Bill already introduced—
gion from Assam) Ordinance, Affairs. awaiting enactment.
1950 (I of 1950).
.2 Sholapur Spinning and Weaving Ministry of Industry and Under consideration.
Company (Emergency Pro- Supply.
vigions) Ordinance, 1950 (II
of 1950).
3 Criminal Law A d t Ordi- Ministry of Law . . Yes. In the current
nance, 1950 (IIT of 1950). - Session of Parliament,
4  Administration of Evacuee Pro- Ministry of Rehabilitation Bill already introduced—
{erty (Amendment)Ordinance, awaiting enactment.
950 (IV of 1950).
§ Displaced Persons (Claims) Ordi- Ministry of Rebabilitation Yes. In the current Session
nance, 1950 (V of 19560). of Parliament.
4  Insurance (Amendmert) Ordi-  Ministry of Commerce. Bill already introduced.
nanoe, 1950 (VI of 1950).
7 Special Criminal Courts (Juris- Ministry of Home Aflairs Yes. In the current
diction) Ordinance, 1960 (VII : Session of Parliament.
of 1960).
8 Armed Forces (Miscellaneous Ministry of Defence . Bill already introduced—
Provisions) Ordinance, 19560 awaiting enactment.
(VIII of 1950). )
9 TUnited Provinces Terminal Tax Ministry of Health . Under consideration.
on Railway Passengers Ordi-
‘nance, 1950 (IX of 1950).
10 Vindhya Pradesh  (Judicial Ministry of States . . Yes. In the current
Comimissioner’s Court) Ordi- Session of Parliament,
nance, 1950 (X of 1950).
11 Bhgga.l (Courts) Ordinance, 1950 Ministry of States . Yes. In the current
(XTI of 1950). ’ Sessivn of Parliament,

)
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1 2 3 4
12 Parliament (Prevention of Dis- Ministry of Law . . Yes. In the current Sce-
: qualificati rdi , 1950 sion of Parliament.

(XII of 1950).

13 High Courts (Seals) Ordinance, Ministry of Home Affairs Yes. In the current..
1950 (XIII of 1950). Session of Parliament.

14 Judicial Commissioners’ Courts Ministry of Law . . Yes.In the current Ses-
(Declaration as High Courts) sion of Parliament.

Ordinance, 1950 (XIV of 1950).

MOTION ON ADDRESS BY THE PRESIDENT.—Contd.

Mr, Speaker: The House will now proceed with the further consideration of
the motion moved by Shri Munshi. Shri Hossain Imam.

Shri Kamath (Madhya Pradesh): May I, Sir, request you to allot one more
day for this debate in view of the importance of the subject? We would be
very grateful if you do so.

Mr. Speaker: The subject is undoubtedly important, but hon. Members will
remember that they will get a number of opportunities for discussing various de-
tails first in connection with the Budget, then the vote on accounts, then again
when the Finance Bill comes in and then again in the Estimates Committee and
80 on and so forth. This is an innovation which we have introduced this year in
the Constitution. So, instead of having the same debate repeated, it is better
that we first try and see how we adjust ourselves and then finally decide as to

whether we really want :nore time or whether the speeches shou'd be of a
different type.

Shri Kamath: In the House of Commons, as many as seven or eight days are
allotted. e are supposed to enjoy the same rights and privileges.

Mr. Speaker: That may be, but we are far different from the House of Com-
mons. We are trying to follow the substance and not merely the form. So, I
think that, for the present, two days should be considered to be enough. There
is also the difficulty that, if we take longer time, the House will have to sit in
the very hot summer days.of Delhi.

Shri Kamath: One more day only.

Mr. Speaker: It is not a question of one more day only. As I said, there
sre again opportunities coming durjng the Budget and other occasions when the
same things are going practically to be repeated.

Dr. Deshmukh (Madhya Pradesh): Not necessarily.

Mr. Speaker: Not necessarily. That is theoretically correct, but, for all
practical purposes, the same things are going to be repeated—substantially at
least. But one thing can be done whereby we shall save o little time. Instead
of calling upon the Prime Minister to reply today at 4.25 p.n., I shall put off
his reply for tomorrow soon after Question Hour. That will give * the House
about threghguarters of an hour more. But every hon. Member has to adhere
to the time-limit very strietly.

Shri Kamath: We have always done so.
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Mr. Speaker: On that condition, this is being done.

Shri Hossain Imam (Bihar): On this most solemn occasion when we are dis-
cussing the address of the President for the first time in the sovereign Re-
publican Parliament of India, it is necessary that we should be actuated by its
solemnity. Our liberty has not been acquired cheaply. It is the result of e
continuous struggle for hundred years from 1857 when we waged the first war of
independence to the 15th of August 1947 when we became free. We have today
in the Government people whose services and sacrifices are well known. At
the same time, the Treasury Benches should give to the critics the credit that
they are motivated by a sense of service and not of malice or mala fide views.
We regard the Government as our own and therefore we wish to point out the
mistakes which it is committing in administration.

As you, Sir, pointed out, this is one of the opportunities that we have of
criticising the actions proposed or taken by Government. Before that, we
should realize what are the functions of the three sets of people—namely, the
Legis!ature, the Ministers and the permanent officials—who are responsible for
the administration of India. It is because of a non-realization of these funec-
tions by some hon. Members that troubles arise. These three sets of people
have very distinct functions to perform. Our function as the Parliament is to
promulgate laws and lay down ‘principles’ of administration. The Ministry is
to lay down the 'policies’ which would be followed under those ‘principles’.
The permanent officials are, and should be, responsible for the administration
of the country according to the policies laid down by the Ministry and the prin-
ciples enunciated by the Legislature.

There was a good deal of criticism of red-tapism. When you have to admi-
nister the affairs of 84 crores of peop'e, which are not like the affairs of the ad-
ministration of a municipal town of 4 lakhs population, red-tapism is bound to
come in and the example cited of municipal administration and the simplifica-
tions adopted therein may not apply fully to the conditions of India as a “whole.

The address lays down the proposals of Government and necessarily. it is not
very detailed. But there are matters of principle which must be stressed if
frustration ‘and discontent are fo disappear from the face of India. The most
fundamental requirement of a human being is food and effective steps must be
taken to bring about a reduction of price levels. Otherwise, no matter who
rules, there will be discontentment. This is very natural when we find that
today’s foodgrain prices in India are much higher than what they are in the
country with the highest standard of living, the U.S.A. The price of a bushe!
of wheat in America is two dollars and seventeen cents, whereas the price in
our country is Rs. 24 per maund in unrationed areas.

Prof. Ranga (Madras): Our prices are lower than the import prices even
today.

Shri Hossain Imam: No, Sir. Two dollars and seventeen cents for a bushel
was the last quotation in the newspaper. I shall present to the House the facts
as revealed by the index of prices published by the Government of India, taking
August 1939 as the base vear. We find- from the Government publication,
Indian Labour Gasette, and the latest issue of Capital dated 26th January, that
the prices have risen up in a spiral. In June 1945, the all-India price index was
245. At the time of partition, it rose to 282. When, contrary to the advice of
officials given in the interim report of the Foodgrains Policy Committee, we
adopted the disastrous policy of removal of contro! on foodgrains. the prices
started rising up, and in August 1947 it was 282 and in October 1949 it had risen
up to 406-8, representing an increase of more than 60 per cent in the courss of
two vears.

Prof. Ranga: Certainly not.
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Shri Hossain Imam: The efforts that have been made to bring prices under
control after that have been ineffective, half-hearted and unconcerted. ‘There
is no concerted drive to bring down prices. This leads to the charge
that was made by Mr. Khandubhai Desai the other day that the capitalists are
having their way and labour is not getting & fair deal. Labour will never be
contented however much the wages may be raised if simultaneously the prices
of food grain go on rising. If you want to have a contented labour which is
most essential for the production drive, it is necessary that instead of increasing
wages yon should make the purchasing power of the rupee in terms of fcod-
grains more. When I say that effective measures have not been taken by Gov-
ernment, I do not mean to say that a drive for bringing down prices is not being
made. I was under the impression, Sir, that high prices benefit the cultivator.
But my eyes were opened when I read the report of the Bengal Famine Enquiry
Commission and found that the largest part of our peasantry is not concerned
with high prices. From their report I find that 63 per cent of the cultivators in
Bengal had less than four acres of land and produced less than two tons of food-
grains each. Similarly in Madras 74 per cent of the farmers had an area of less
than the average and they were not surplus producers. In Bombay 49 per cent
of the producers were minority producers, producing less than one ton.  These
figures, Sir, lead us to believe that the bulk of the cultivators and farmers are
not benefited by the high prices. It is only a small margin of big cultivators
who are the reapers of the benefit of very high foodgrain prices. The primary
aim of & democratic Government should be to bring about the greatest good of
the greatest number and according to that maxim it is very necessary that the

condition of the majority of the farmers should be our guide and not the lot of
the minority.

I found, Sir, from the same source that in Bengal about eight per cent of the
cultivators had more than ten acres. In Bombay the percentage of surplus pro-
ducers was about eight per cent. The same was the case in Madras and other
provinces. It, therefore, remains to be seen what are the methods by which
we can bring down prices. Prices, according to the Krishnamachari Committee
report which was submitted some time in 1946 and other reports that we have in
the archives of the Government of India, are integrated. You cannot have price
control of one commodity and decontrol of the other commodities. One of the
taetors of which special mention should be made in this connection is the effect
of high sugar-cane prices on the availability of soil for foodgrains production.
The other day in the debate on sugar muddle on the 24th December 1949, one of
my hon. friends recited a letter from a poor cultivator who had produced 50,000

maunds of suga-cane in his farm! It has to be appreciated that jute,
12 Noowx cotton, tobacco are all competitive items. It is not that we need

only food : we must have jute, we must have cotton and we must have
sugar-cane. The Planning Commission which the Government has decided to
appoint seems to be intended for industrial planning only. The reason why I
have brought this subject is that I want that the planning should start first
with agriculture which is the major industry of India and the mainstav of the
people. If the Government do propose to have a Planning (lommission its
first task should be to plan agriculture and in that connection it will be neces-
sary for us to examine the recommendations which have been made by the

different committees in the past of the manner in which this question should
be tackled. :

We all talk of red-tapism, but red-tapism is bound to come in. We have a
centralised form of Government for thirtyfour crores of people. It cannot be
carried out in isolation. In order to have an over-all picture it is necessary that
we should calmly and quietly consider what are our requirements, and how they
are to be met. In this connection it is necessary that the pace of our multj-pur-
pose schemes should not be slowed down. It is very essential that supply of
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water and power should be made available to the people as quickly as possible.
In short, Sir, Government’s efforts should be directed firstly towards agriculture
and then towards the industries, because without the prosperity of agriculture
and low prices, you cannot have industrial prosperity.

st Do wHo AT : WA HIEA, M gET AANT gqEEq =N
T T fem g § oW geT ¥ @wdw F g AR
3% qfq o g 9T w1 gk wrenfa 4 3@ Waw
7 @t owew foar, sed fod oy wwr @ SR aar § @) #
gugal § f& g @ @R sindld s ¥ @R w@Ed 7 a|
g T M S AT TEEEaT ¥ fod ST @ & wwmfy A oW
F win F for qry §W, ®ifs SN aW S ¥ wmw #
Sgi UF aI% I W W1 gawrd  fegfq qur I@wr stEwaEarsit &
forqs v faar € 3@ @y gy I F wvw F oqar
IEHT T AAT & fod @IF At W P gvaew § WY orgEr Aifg &0
wEFE FT faar g1 9Ty AW N, YA A 9 & F M
et 93dt g fF wezafs F MO A UF 9@ weTAIw T g
T g dR A &0 @ EfF F gmma § TR a® @ A
Y, AT S YH T GNT gER AT UF WEHT €T GO F
®E e Sfag w0 ¥ gg Al fRur o, @ gwy I} o
wigsg ¢ @at d fear | & a1 A G, @ A AT EE
# gHA ATAY AT AT A F, qg W S WA 9F qaw gl
T g R FIvsr @ wegafd F wmwew F A g wav §
ag § wfas  gmiaar 1 9w, fq@F § @O AW @7 g, FEA
TS F1 | HEFET WGIT, TH T TS A_GM ¥ TW FRA  TERW
F T aF AT SWaT & AT R N @Ay sl g ot
Fi ifex afzamat feq w® fag s ST E 1 IR @W
ik afg N AfES gw Al @@ & saawar #1 AT A
greq @ W OE Sl FIW agy A9 91 @ g AR AW § @
NHAY aFTA 7 AN W W K qgA IO A QW
Lys ¥ g@ A &9 F 10 AT gH @ § % 59 9% (control)
FouE § N 9 g SW WA W A FW & a4 @@ g,
TERRE 2 A oTEI, T AN @ §, N qEE ¥ W @
qfesw #7@ § A qfeaw & ¥ '39% QT § S wfm dar
A g 9§ afm # grd F@ F ¥ oF Aae W0 aw9 @mr
WNAg fas aar ) swr N g @I € B s enfus smwAar F
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FOTIH TF AE FF AT A ALK 0¥ § S 73 AT gAar §
T AT R AW A @@ & TG I 3W A gAwed, wve) gk wid
W@ g M W@ ¥ fod NE A A8 9k foam Yaag
|raT AgeqT gl g0 @ wrafr A, 77 @@ e Aw Ay
T ag @@ g @ fex g ¥\ F e il Y FTAW | qHA
g N Y guag A FX g § B owEer @@ s wfaey
am fyasr eaw wszfoar wgwewr Wi & @ o1 3W YW A
WIS TERT F A G AFAIN AT g, qE amm Al g
 Tszfyar wiey S F aW g wT @ ag Txer ey fF zE 3
¥ AT g A AT & W ;g F A F qifgg awrdr
T AT W Tg | FAF F AIAT AACT ST Y FI-AT qqd
e AR 38 3377 TXMIRY &, 957 aF FF exd wozafy o fas fra
qf1A3E B A AZFUF F A I I3T B 3T F1 AET I qqO0ET
§ R afzs & woar 4@ g, A weRT ST weTee 3 afaam
raefl A9 wfed A A @ W A AqAEr & N fF e
2w F anfaw g wawfas @A A oenaa A@ ad & @
g A T gEEAr S sanar fzA af qufar A w qaa

Gt feafs § smw § ag AT @ AAwn QN § fr Tszafy i
F W K I IFA ZF W N aE 90 W ey ag e
TAT | AL WGIEA, AT VA S HY g GFAE? U WA a9 aF
w AW ATa T aF F @ W F @y, g a9 ¥ oy,
Q¥ a WE WA A STEl FAST 59 T AST B A F7 S0
FWE| TE 99 I qWA qF T AL NI 9 a% 5 ;g w7
T wF A ardfed o arafes A ge F afort 78 s
N T qF GO TG T AR W GHS Ag awar & 5 Frew
gL UF N wrafw R wmfew ww w0 swdt @ a9 a5 qg
aq amhE FE @ enfid @ @wt § sk A g aEm
TS A TR 1T R T FQEF & qAR g awaAr
IR g REH WS e e omafy F amaw § 9% I
afrEl &1 afdR T | FT AR W F afewre @), sl
g F TS gfa &1 TsHEw a1 aumiEr &Y 99 aw Ew
W N A TR FTAGIAH AT FAROF TG QA I
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% sqffal @1 gefg 9 wfawT WAT§ A9 AF FEA AT 41
s @uTEAT FT T I@AT I AW F 1A TH IFC AT A
FAT 1\ H 39 T Y, A wER, wwar g F ¥ e e
# gt @ goR 7 ao Afe F s dm A enfaw ferfa A

~

AT A A% 9ged 2 & e § 73w F fe¥ awr
qEAE fF g FETR F IH IF F T FH F U@ @
N RE AN 5 op A9 T A g N T A FL, I @€
T Y7, T q9] T G IS FT SEHT G W GAT I0EAT € |
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gUy IqF GIEA g O Ry @ AT Wifgy 5 o3@ e &
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# Srrar g fF ag Far S gwar & R gATT SeTe A UF Sae s
T g K TR SN F AifeT WA F AR 9 e /[ F
afge TeT § AR T TA ST g gw w1 oanfas ar grEd
ghar s o8 ammT T8 q97 awar g, 3fF, seae wem, 7 A
g from a% fFlt 3w & s onfas guaaT N ey 7 & 9
Ty aF afer gafasR N facge I ar @ waT § FifE e
s g7 § gy | g A famn w9 & ag e G § S g
¥ WA F HIT I HTC0F I8 STaT AT T I S 19 AL A THA
TR F g d 9o =kl Y T FLATE |

(English translation of the above speech.)

Shri D. S, Seth (Uttar Pradesh): Sir, I whole-heartedly support the rotion
put before the House by the hon. Member Shri Munshi and express my pleasure
regarding the same. This House is, of course, much indebted to the President
for his speech he delivered here. Not only that. I consider the whole of this
country, all the independent countries of the world and those which are still
struggling for their independence shall also feel grateful to the President for his
address. It is so because the President, in his short speech has, whereas, sur-
veyed so clearly the present situation in the country and stressed her present-
day needs, he has also given a clarification of policy with regard to our relations
towards other independent countries as also towards those still engaged in the
struggle for freedom. But, Sir, T feel sorry to state that an important omission
has been made in the Presidential address. That omission is of such a vital
nature that if not rectified, or to use other words if the problems facing us at
present, which are assuming grave proportions, are not solved in a suitable way,
the future of our country may well be imperilled. It does not end there. I will
go to the extent to submit that perhaps, because of that omission, we may not
be able to preserve our newly-won freedom. That question which has not been
touched upon in the Presidential address conterns the economic equality which
T otherwise, term as the creation of a classless society. Sir, acute discontent and
turmoil prevails everywhere among the masses of this country due to allowing
this problem to remain unsolved. The daily hardships of the people are on the
increase every day; no solution is being found of their hardships with respect
to food and cloth; they are unable to procure articles of necessity; the prices
are rising higher and higher whereas unemployment in the country is gradually
increasing. Beécause of providing no solution to this issue, what we find today
is that on one hand some people give feasts and some others enjoy them despite
these times of control, there are millions others in this country who, though they
toil from day to night, do not get two square meals suffic’ent to quench the fire’
generated within them by that toil. Because of this economic inequality we see
even in these days that some individuals are great, possess wealth and live in
palatial buildings, there are on the other side teeming millions who have no house
to live in and go without sufficient food. Sir, if this problem is not solved suit-
ably. I don’t see how peace can be maintained in this country and how we can
hope of that bright future which the Father of the Nation, Mahatma Gandhi had
visualized. Sir, it is not the case that I alone attach so much importance to
this issue. The Father of the Nation, Gandhiji, aspired throughout his life to
set up a classless society and to achieve economic equality among the people of
this country. The present Congress President also lays stress on this ideal con-
tinually in his speeches.’ The other day, even the President himself, after he-
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had administered the Oath to the Cabinet, described this ideal as the foremost
to be faced by the country. And if I don't err, the hon. Dr. B. R. Ambedkar,
in his last speech in connection with the Constitution, has warned the country
that if economic and social equality was mnot established here, our national
equality may not remain secure for long.

Under the circumstances it appears certainly a painful matter that scant
attention has been paid to solve this problem in the Presidential address. Sir,
how then to solve this question? This question will not be solved till we find in
this country and in the society here the presence of such classes and groups who
exploit the labour of its teeming millions of workers. The question will con-
tinue to beg for a solution till every citizen of this country becomes a worker
both phvsxca.llv and mentally. So, till we establish a society here wherein it
will be compulsory for everyone to become a worker both physlc&lly and men-
tally, there can be no hope to achieve the economic equality nor can we trans-
form the society into a classless one.. There can be but one way to do so and *
this is that a!l sources of wealth available in the country should pass out of the
individual possession to become the property of the society. In other words the
whole property of the country be nationalized or socialized. Unless we proceed
with the nationalization or socialization of the total national wealth and con-
tinue to recognize the rights of individuals to property, it will be a mere mockery
of this problem of creating a classless society or to dream of economic equality.
Sir, I admit that our Government have, in accordance with their wisdom, made
various efforts to improve the economic situation of the country. I will, how-
ever, be excused to submit that while trying to solve this problem, the methods-
adopted by the Government have remained such as a gardner, while not irrigat-
ing and manuring properly the roots of a plant, sprinkles water merely on “the
leaves and yet wishes to see the plant blossoming. Until fundamental changes.
are effected in the economic structure of this country, thoughts of providing food’
to the hungry masses and making arrangements of cloth, education and medi-
cine for them will sound mere shallow ones.

Sir, I feel pleasure to note the decision to set up a Planning Commission,
though the Government has commenced the task somewhat late. So far we
have before us no complete picture of that Planning Commission.  As such it
becomes difficult for me or anyone else to predict as to how this Commission
wiil conduct its business. Mgy fears are that the Commission may be set up
planlessly and work without any proper scheme of things before it just like our
many other activities which have been going on unsystematically. 1. therefore,
reques'r that the Government may give clear instructions to the Commission as
to the foremost task facing it will be to devise such ways to avail all means of
wealth of the country so as to lead to the establishment of economic equality
and emergence of a classless society. Tf the Commission keeps this ideal before
it and starts work bearing that in mind. I have no doubts that Gandhiji’s dream
will come true and the hopes of its coming true entertained by the inhabitants
of this country in post-independence per: ‘od will be realized. Otherwise I have
not the least doubts that failing a suitable solution of the problem, not only that
it will be impossible to achieve social equality in this country, but also we shail:
not be able to maintain this political equality.

T am aware that the plea may be advanced that our democracy is a democra-
tic republic wherein people are entitled to vote on the basis of adult franchise
and ‘as such people can set up any economic or political system. But, Sir, till
economic equality is achieved and practised in the country. the provision of
adult franchise remains a useless one as the foremost concern of the people is
how to fill their stomachs. Till that is done, they can hardly think of the doe-
trines of & people’s Government and such higher' things. With these words L
conclude. )
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Shri Frank Anthony (Madhya Pradesh): Sir, in welcoming the address of
the Pre.sident. to this House, I particularly welcome the convention which we
have initiated of inviting the Members of this House to comment on the policy
-of the Government as enunciated in that address.
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As I read through that address
the policies enunciated in it.
posal of the Members of this
vague and point-less generali:

» I was tempted to make a bird’s-eye-view of
But, I felt that, in the very short time at the dis-
House, that would mean merely indulging in a few
: sations, and I felt that it would be better to focus
attention on what I consider as easily the most vital and perhaps the most ex-
plosive problem which faces both the country and the Government todas. In
order to do that, T put down tms amendment: ’

‘“‘but regret that the end of 1951, set as the date-line by which Government intend to
make good the food deficienc:

] y, is premature and that instead Government declare that the
-.foo‘ddd,c:ﬁuency must be made good by all possible methods and in the shortest possible
;period.

Sir, this amendment indicates that the dead line set by the Government is
premature I am not for one moment suggesting that we should import food-
graips for one day longer than is necessary, that we should impose an intoler-
sble burden on the already slender foreign exchange resources. But I feel that
it is not only futile, but as has been pointed out in certain authoritative circles,
it is dangevous for the Government to set not only an over-optimistic, but what
‘many authorities believe to be an unreachable target in this matter of food
production. Targets are good. Some persons in countering my argument may
say that by setting a target, we have, in place of a policy of drift, g'ven defi-
niteness to our plans, in place of puny and feeble efforts we have infused
-direction and purposz in the Government's planning. I admit that perhaps in
che "appeals made by the leaders of the country to place the food production
problem on a war footing, we have given a certain edge to patriotic fervour and
national: zeal. That is all to the good. But I feel that in setting this dead
line, there are not only certain difficulties, but real dangers which will confront
‘the Government. I believe—I am not an expert on this problem—but people
who purport to be experts say quite categorically that this deadline of the end
-of 1951 is absolutely unattainable, and if that is correct, then I feel that if by
the end of 1951 Government fails to implement this promise, then not only
to the extent to which we have been able to infuse zeal into this problem of
food production, but perhaps even to a greater extent, there will be frustration
and disillusionment. Some people say that there will be such a revulsion that

it wiil menace not only the position of the Government but perhaps the fabric
of the State.

Sir, I do not wish to point a finger at the Food Ministry; but let us be
quite frank in this matter. The record of this Ministry has not been distinguished
by .particular brilliance. Let us be frank. 1ts record has been, on the one side,
one of extravagant and unfulfilled promises, and on the other hand, of puny
and feeble achievement. I feel that if it is possible, the leaders of the country
should be saved from being misled by this Ministry. What are the data on
which this dead line has been fixed? Government's data is admittedly not
only insufficient, but is notoriously unreliable parficularly in th«? matter of
agricultural statistics. But the data at our disposal show that during the past
-8ix years, in spite of the much vaunted grow more food programmes, there has
been no appreciable increase in food production. In 1948 we 1mp_ot‘-ted two
‘million tons of foodgrains. Even in 1949 we decided to import four million tons.
“Statistics show that in spite of the grow more food campaign, in spitc of the
roseate pictu es painted by the Agriculture Ministry, 1949 is regarded by experts
-as absolutely the worst year for the last seven or eight years, from the point of
wiew of food production.
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Prof. Ranga: That is not Government's fault. There was the cyclone, and
there were other causes too.

Shri Frank Anthony: No, I am not blamning the Government. I am asking
the Govermuent not gratuitously to fly in the teeth of realities, not gratuitously
to place an cove -optimistic dead line for this food sufficiency. not gratuitously
to hold out its neck to the bangman’s noose. When the clocik racves a full
cycle, and by 1951 you have failed badly in achieving this target of self-suffi-
ciency, then every political malcontent will seize on it with avidity and poini
to it as showing the ultimate and final incompetence of the Government. I
am humbly trying to save the Government from being dragged into a morass
-of disrepute by miisleading information from the Ministry of Agriculture. What
is the target which we seek to reach by 19517 T believe the target has been
Placed at fou  million tons even with adverse weather conditions. And I
believe that in the plans whieh Government have annourced. this four million
tons is sought tc be made up. in the first instance, by intensive agriculture, and
the figures show that about three million tons will be produced as a result of this
intensive agriculture. But what the experts say is this, fo put it euphemisti-
cally. that it is an over-optimistic estimate. And authoritative opinion is
categorical that the balance of about one and a half million tons which you hope
‘to secuve frora :eclamation, there is no possibility of securing. According to
Government’s estimate about S00,000 acres of land—I think that is correct—
is the target of reclamation to be achieved by the end of 1951. And authori-
tative opinion savs that vou will get about 270,000 or 280.000 tons of foodgrains.
How are you going to make up the other on million tons? That is the problem
which has been posed. My friend Prof. Ranga said that it is not the fault of
the Government. I wholeheartedly endorse that opinion. The Government’s
limitations wnd difficulties are not of its making, and T am only pleading that
Government should recognise the difficulties inherent in the position aud not
seek to over-reach itself gratuitously. It has been suggested that a much more
-appropriate time limit would be about 1953 or 1954. The realities, of the situa-
tion must be carefully scrutinised and borne in mind. I am told by people who
¥know the position that procu:ement has already reached saturation point, that in
spite of strenuous and strictest measures of procurements. while prices for pro-
curement are steadily rising. the intake from procurement is steadily going
down. That is only one of the many difficulties which you will have to face. My
fear is that when Government begins to ealize increasingly the inherent impossi-
bility of achieving food self-sufficiency, it will seek short-cuts and resort to arti-
ficial methods which may result in a toll of human life. Only the other day I
was reading in the papers complaints from Bombayv. and more particularly from
Madras where the Government according to the ““Do or Die Policy’’ have said
that they can only place at the disposal of the deficit provinces a certain tonnage
of “foodgrains, which in Madras they say will be hopelessly inadequate and
which may very well lead to considerable loss of human life. And it 'is for
this reason that I say that the position is serious. By all means infuse all the
urgency and priority that is humanly possible into this effort. T regard this as
the most important problem which Government faces to-dav. It has been
placed on a war footing. Let operation Grow More Food be placed increasingly
on a war footing. Aud I believe that the ultimate successful solution of this
problem will largely depend on the extent to which we are able to enlist the
aid of the armed forces.

Let operation Grow More Food campaign continue. Let it be intensified.
But [ would ask that this date-line be not adhered to with religious fervour. At
present it may give a certain sense of jubilation to the Government, ‘Yes, we
have set this date-line’. But setting a date-line is a very different thing from
actually achieving. Sir, I am not a congressman, but I do feel that in this
transition period, it is the only party which has sufficient strength to give this
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country a stable government and ordered progress. For that reason I feel that,
even though I am not within the fold of that party, I can give my humble
advice. I want to save them from gratuitously walking to the political scaffold.
If we could do this, then I think we will have done some little service.

" Sir, that is all T have to say in the matter.

Shri Sarangdhar Das (Orissa): Sir, I wish to associate myself with the
motion so sbly moved by my hon. friend Mr. Munshi and seconded by my
distinguished sister Shrimati Sucheta Kripalani. I am also very grateful for
the precedent that is being established now for the President to deliver an address
at the beginning of a session so that the House will have an opportunity to
discuss the situation in the country. I am also conscious of the fact that we
have declared ourselves a Sovereign Democratic Republic and our foreign policy -
in the hands of our able Prime Minister as Minister of External Affairs is on
such a basis that will not only attain our objective of establishing peace in the
world but we shall be able to liberate many other peoples in Asia and Africa
who are still under the thraldom of colonialism and imperialism. That is all
very good. But what I am immediately concerned "with is the basis or
foundation on which the foreign policy or any other policy will be successful.
The basis for such success is the internal condition of the country.

Sir, to my mind, civil liberties are an essential condition for any democracy
to thrive and flourish, especially in a country and in a community where there
was no democracy. I must here refer to the last quarter of a century. Sir,
1 entered public life rather late. I joined the movement rather .late under
th. leadership of Shri Jawaharlal Nehru who is now the Prime Minister and
under the present Congress President, Dr. Pattabhi Sitaramayya and many
others. We the States people carried on this movement under such leadership
and the first plank of the movement was clvil liberties. I am therefore more
concerned with the preservation of civil liberties than with any other matter
which I think will flow from the maintenance and advancement of civil liberties.
But, as every ong in this House knows, all over India civil liberty has been the
first casualty since we attained independence, or since the Congress assumed
Government at the Centre as well as in the provinces. In the Presilent’s own
State of Bihar, section 144 or other resfrictive measures have been in force in
almost all parts of the State, ever since the communal riots of 1946. It was
necessary to put sect'on 144 in force at that time. But now for the last one and
a hali years communal goodwill has prevailed. As a result of this spirit of
communal amity existing, I know that the “'members of the minority com-
munities the Muslims, the Christians and others urged that we get rid of
the reservation for minorities except for the Scheduled Castes and Scheduled
Tribes. Sir, in the course of myv journeys to Delhi and back it has been my
privilege to contact people from the different States and provinces belonging to
various communities. 1 have therefore first hand information that there is
no communal ill-feeling now. Even then, in the home State of our Presidlent,
gection 144 has been in force although there is no call for it. Then again, in
the Prime Minister’s home State of Uttar Pradesh also, in many of the districts,
section 144 or some other restriction is in operation and there is detention with-
out trial of communists or non-communists. In Madras also in some districts,
on account of communist disturbances.........

Shri Tyagi (Uttar Pradesh): Nowhere in Uttar Pradesh is section 144 in
force as my friend says.

~5hr1 Sarangdhar Das: That is my information.

““$hri Brajeshwar Prasad (Bibar): With your permission, Sir. may I point
out that provincial affairs do not fall within th. scope of this discussion.
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Shri Sarangdhar Das: Then we come to the Indian States that have merged
with some of the provinces or have been formed into Unions. First of all I
should mention Vindhya Pradesh. Section 144 is in force there and people
are agitating against it. It is understood to be the decision of the GoverhiEnt
of India to divide Vindhva Pradesh into two and add one part to Madhya
Pradesh and the other part to Uttar Pradesh. Simply because a set of people
protested against this decisicn and made some demonstration there was lathi
charge and firing. On top of that when Dr. Ram Manohar Lohia (who, I might
say, is & real follower of Gandhiji's principles and his way of Satyagraiia) had

gone there only to enquire and he was spirited away to Uttar Pradesh. He was
externed frcm there.

There are agrarian troubles, disputes between zamindar and tenant, exist-
ing all over the country. Wherever the zamindars are evicting tenants and
wherce there is a law against eviction there is bound to be the movement to
resist such evietion. There is such a situation in the Punjab in the Ferozepore
district. There is trouble concerning procurement in the Uttar Pradesh in the
Gorakhpur district. So also in Rajasthan. In Orissa a law was passed by the
legislature that the zamindars cannot evict tenants

Shri Brajeshwar Piasad: It is entirely a provincial subject.

Shri Sarangdbar Das: In all these places the struggle of the tenants against
the zamindars have been suppressed by the police and the Government.

Mr. Chairman: The hon. Member has already taken twelve minutes. I
would request him to conclude his speech. :

Shri Sarangdhar Das: If that is your decision I bow to it. But 1 would like
to finish this point. My contention is that civil liberties which are the
foundsation of democracy have not been mentioned by the President. Judging
from the activities of the Government I am absolutely convinced that the vested
interests are being protected all over the country and people who want to grow
into a democratic state are being suppressed in every way. I kmow the dis-
sontent all over the country against the ruling party

Prof. Ranga: Ohl!

shri Sarangdhar Das: Although some Members in the House may not

agree with me and laugh at me, I must say that by the way things are being
run row we are heading for disaster.

Sardar Hukam Singh (Punjab): Sir, I join with my hon. friends in welcom-
ing the President’s address. I also support the motion under discussion. I
agree with my friend Mr. Seth that there will be jubilation and satisfaction over
the address not only inside India but even outside the country. But I feel that
therc are certain pockets in the country where people might be feeling dis-
appointed at the address. I refe- to the Portuguese territories of Goa, Daman,
Diu and the French Settlements in South India. I consider that these are as
integral parts of India as any other territory. I assert that they have the same
aspirations and the same desire for freedom as we had. Everyone knows that
they are making a life and death struggle to win their freedom. Press reports
tell us that their leaders are undergoing imprisonment in jails. Several respect-
able citizens have been whipped because they felt a keen desire to be liberated
from the iron heels of foreign domination. Some of their women have been
molested and even raped by African soldiers. They are looking towards India
for their liberation. Our Government has now and again declared that their
policy is that they stand for the liberation of all subject races and peoples all
over the world and particularly in Asia but I am pained to find that we completely
ignore ani wantonly neglect these people who are our own kith and kin.
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. In pera. 7 of the address the President S8YS:

. “Ig is natura] that India should be even more interested in the mother-continent of Asia,
oi which she is a part, as well as in Africa. Her primary interest is in the freedom of
peoples still subject and irn the removal of all barriers that come in the way of the full
develcpment of nations and peoples.”

In para. .9 he says:

. India has large numbers of her children living in countries abroad, notably in Africa,
in Fiji. in the West Irdies, in the island of Mauritius and elsewhere.” .

1t is very good that we are looking towards those brethren of ours who live
beyond our frontiers. But I feel that this address does not contain even one
word for those brethren of ours who are as good Indians as we are
and are still suffering from  those disabilities that we suffered
from till we achieved our freedom. Their number is not insignificant. There
are about six lakhs of people in Goa and several thousands of them in the
French Possessions as well. We can feel proud that we have won freedom:
from a mighty vcwer. Our Government can boast, and quite justifiably, tbat
they have brought about the liquidation of the Princes and integrated all the
States into the Indian Union but we should also see what we have done towards
liberating these brethren of ours. They are still the black spots on the map
of India and India’s freedom, in my opinion, is not complete till they are also
granted freedom. French or Portuguese domination is as bad as English
domination over any part of the country. These possessions are small pimples
on the map of our country but they are dangerous pimples.  They might prove
a great menace to the freedom that we have won so recently. I might tell
you that Goa has recently been growing into a regular battlefield; large armies
have been brought inside Goa and are being equipped with the latest armaments
manufactured in the United States. African soldiers are terrorising the peace-
ful citizens, men and women. We hear heart-rending stories and see details
of atrocities narrated in the newspapers, but we have to listen to them and
read them helplessly. It is not only that military strength is being increased
in these possessions, but virulent anti-Indian propaganda is being carried on
from every pulpit, in every church in Goa. XNot only that. Even Catholic
churches in Bombay are permitting this anti-Indian propaganda and I might
say that there is a regular campaign so far as this matter is concerned. And so
far as 1 have learnt, mosques are also being lent for the purpose of this anti-
Indiarr propaganda. Pakistan is extending many concessions to Goans in
Karachi and the object cannot be very noble. Strong rumours are current that
they have entered into some alliance on this question of Goa. It might be
remerbered usefully that during the Hyderabad crisis we used'to hear tales
about some alliance or some negotiations between the Nizam of Hyderabad
and the, Portuguese -authorities about this, and there were stories‘of iunder-
standings against India so far as our action was concerned. In view of all
thess facts 1 want strongly to urge our Government that instead of looking out-
gide the frontiers and promising help to countries abroad, that we will stand by
them to win freedom and liberation, our Govérnment should immediately con-
centrate their energies in relieving our brethren here.  Unless that is done we
cannot take pride that the whole of India is free from foreign bondage.

The second point I want to refer to briefly concerns our policy regarding
Pakistan. 1 feel that our offers of peace would not be fruitful with Pa}nstnn
,at least. Thev are trying to strike as hard as thev can and we are trying to
see that old wounds are healed. There is this difference of opinion. If this
Goyernment is of the conviction and wants to_pursue this ideology .th_at we can
win’ over Pakistan by offers. of peace and goodwill, then cer’ca'mly it is erztxtlefl
to pursue that poliey, though T think that is a dangerous policy. T admit our
-Government might say that they are making quite good preparations and if.
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they are attached—because I am sure the initiative would be in the hands of
Pukistan and we are not going to attack them—they might say that they are
ready to defend themselves. It is quite al] right. But there is & very big
difference between the two countries. While Pakistan is making preparations
so fat as her armies are concerned and is also training and preparing her eciti-
zens for war—they are making their citizens war-minded—we here are lulling
our citizens to sleep. We are taking them just in the other direction. During
modern wars it is not only the armies that fight. Peaceful citizens also have to-
play a great role and my fears are that if we continue this policy it might lead. -
us to disaster.  Sir, with these words I support the motion. )

Shrimati Renuka Ray (West Bengal): Sir, in the first address the President
of the Indian Union has delivered to this House, which has changed radically in
character and has become the Parliament of Democratic Republic, he has.
most, fittingly stressed a most cherished belief of the people of this country.
He has pointed out that so long as we remain close to those ideals which the
Father of this Nation has laid before us, those objectives which enthused this.
country and the Congress through the long years of struggle and sacrifice,—
we shall be able to emerge out of all the difficulties that face us and be success-
ful and triumphant in the work of nation-building. A Presidential address of.
this nature is meant to be an expression of the trend of governmental policy.
But the Presidential address, though it recapitulates past events, has given
very little indication of the Government’s policy in the new context of things
that now face us. The Presidential address has mentioned and hon. Members
also have laid stress in detail of the credit side of the achievement of the Govern-
ment during the past two and a half years. It is undoubtedly true that with
the partition of this country and its dismemberment we were faced by conditions
which well nigh threatened to overwhelm us. ~We have not only overcome
these, but the integration of the States has brought about the unification of
India. This stands, as I have said once before, as an eloquent testimony to
the genius of our Deputy Prime Minister. Althqugh India is a weak country
in the sense that we lack arms, ammunition and material resources the position
that new India has already obtained in the world outside is indeed one of
which we can be justly proud. When the Prime Minister of India speaks the
Voice of Asia is heard.

Of a less spectacular nature but one which is also on the credit side, is the
record of the beginnings of labour legistation which is also mentioned in the
Presidential Speech. It may be that we have not as yet been able to go far
in this respect, or that in the implementation of labour legislation we have
not succeeded as much as we should have, but at least it is the nucleus of a
cole that will ultimately safeguard the interests of the worker.

But when we turn to other things on the domestic front we find that the
picture is not so happy. We are well aware of the economic crisis that faces
us. We know that many acts of commission and omission have taken place,
and the record here could perhaps have been a little different from what it has
beeu. After devaluation perhaps there is a little more. alertness but even that
cannot be said to be adequate to the needs of the moment. We look in vain in
the Presidential address for any announcement of a definite and clear cub
economic policy on the part of this Government. We must welcome the idea
of o Planning Commission, but even here, there is no indication of what are
going to be its objectives and in what manner it is going to be set up. We are
not informed in any detail on this but I do hope that in the course of the
debate we shall get some further indication. I must also say that though a
Planning Commission is very necessary, in itself, it cannot enthuse the people
of this country. We have to realise that the time for plans and papers schemes
is gone. We are facing a very pressing and a very urgent necessity. People
are without .adequate fool. I will not go iuto the details of this question of
fool for my hon. friend Mr. Anthony has dealt with it.
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Prof. Ranga: You agree with him?

_ Shrimati - Renuka Ray: I do agree with him in certain matters. I do
think that it is essential for us to focus now on these vital measures whereby
food, cloth and health services can be made available to all. I can understand
.8ir, that in the present crisis that is facing this country we are not able to gc:o
ahead full swing with those long-term projects whereby we can get swiling
plenty iz;. the land. But for the life of me, I cannot understand why it was
not possible to bring in schemes of village self-sufficiency through co-operatives
based on the constructive programmes of Mahatma Gandhi on a wider scale.
It is indeed surprising that when it was possible for the Congress and its workers
at a time when they had neither the finances of the country nor the power at
their command, to go forward with such schemes of village reconstruetion,
why we have not been able to do anything much in this respect when India is
free und when we have all the power and the resources at our command. Long-
term and large schemes are very necessary, but in the face of the crisis that
confronts us today surely we could have gone ahead with whatever resources
we have at present.

The ultimate object of this country is to bring in conditions under which
economic equality between all citizens prevails. We can understand that a
mere re-distribution of wealth at the present juncture will not bring in such
conditions but we must also understand that concession after concession to the
capitalists is not paying any dividends. We have seen the record of the past
two and a half years in this direction and we must say that all the concessions
that we have given them have not made the capitalists play the game. We
need & bold and courageous stand, an economic policy which while it may
encourage private enterprise in certain sectors will control it effectively. We
have a record of dismal failure in regard to the question of controls right
through. A far .more effective policy of control must be adopted. Sir, we
‘can’t have nationalisation today on a vast scale; it is not practicable. We
understand that. It is not practicable all the more because the administrative
machinery of the Government, the machinery that we have inherited from the
past is meant for a police State. Vast changes will be needed before it can
serve the pmposes of a nation-building in a welfare State. It is not in regard
so much to the personnel as the outmoded machinery itself that I speak.

I have not much time left, so I will briefly point out that it is very um-
fortunate that there is so little mention in the Presidential address in regard
to the most vital nation-building services of health and education. We talk
foday of the imperative need for increased productivity and of increased wealth.
How can we increase productivity if we don’t have higher efficiency, and how
can efficiency be raised if the men and women who are the ultimate builders
of society in this country have neither the physique nor the training We are
now faced by a vicious circle, but it is at this point that that vicious circle has
to be broken. There is no indication of any change in the Governmental policy

ag yet in this regard.

Sir, I have not the time at my disposal to go into details and makg conqrete
practical solutions, and therefore I have tried merely to indicate certain points.
T chould like to say finally that I do believe, and I know that T voice the belief
of this House, that there is need for a new economic and social pohpy on the
part of the Government, a policy that can enthuse the people of this country
to co-operate with them. There is not even a plentxon in the Presidential
address of the social reforms and measures for social equality that are needed
to bring this country into line with the objectives of the Constitution under which
we are working. There: is Do mention even of the fact that the Government
and this Legislature have on the anvil a piece of sqc,lal reform which, when it
is enacted, will indeed greatly redound to the credit of this Government.
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Before I oonelude ‘may T say that it is not. merely the hsk of the few vho
are at the helm of aﬁa:rs of the Government to build ‘the sm@ that we want.,
It is a task in which each of us in this House and every citizén in ‘this country:
will have to co-operate. Therefore, it is for us to enthuse the country with tha,
great work of nation-building that hes before - us.

" The House then adjourned for Lunch till Half Past Two of the Clock.

The House re-gssembled after Lunch at Half Past Two of the Clssk.

[Mz. SpEAKER in the Chair.]

Shri Kamath: Sir, the address of the Presndent of our Republic was happily"
timed, cotning as it did, the day after all India had observed a solemn day in-
memcry of the Father oi the Nation—I mean the Sarvedays Day. The nastion,-
as well as we, looked forward to the incorporation of certain prmmples of the
Mahatma in the address which the President delivered to this august House:
but those hopes have not been fully realized. Discerning observers did not faf
to notice a perceptible and appreciable difference in popular .response snd
popular feeling that was manifested on the 14th August 1947 and the 2015!1 :
Januay 1950. The spontaneous joy that was evident on” Augnst 15 in spite
of the partition that had preceded it was a marked contrast to the—I will not
sav ‘sullen’--but ‘silent’ approval of the people on January 26. The vociferous
cries of Pandit Mountbatten ki jai that rent the air on the 15th August 1947
were contrasted very unfavourably with the feeble jais that we heard on the
26th January. In many quarters I heard this question: Ham garib logon
%o kya milega? How will the common man be affected by this change-over from
a Dominion to a Republic? Instead of & thrill, there was perhaps a - slight
chill in the hearts of the common people in keepm«r with the weather that we
had on that day. This is the crux of the matter:” Ham gorib logon ko kya milega?
We expected to find some indication of ‘this in ‘the add:ess. :

Government have had some notable achievements to their credit; and they -
are, firstly, that our prestige in the international world is very high. India -
has gained. a place on the Security Council, which j& not a mean uchxavemeut '
and at home, India has achieved an integrity and unity which she had not had -
for thousand years, Though, of course. there are a few foreign pockets still in
India; ‘we hope to hqmdate them in the very near feture. Law and order has
been very well maintained throughout the country. But, .Sir, our #im is il
merely & ‘police Btate’. Our aim, in the words of the "Prime Mivister, is 'n
‘welfare State’, where the common man, the poovest; the lowliest, will ‘Favs
-happiness and have it more abundantly. Here, it is my painful dutv to observe
that Government, with all i#s best infentions, with all ite wery fine efforts, has -
not been able to accomplish what was.expected -of ib. ‘Though the Governm.ent
does, time and again, ask for the co- operation of the people and say that with-
out the . co-operation of the people, it cannot: do much,—andwe have many.
very impassioned exhortations and appeals, of which thee is no end—, stilt
whan_ it comes to work, to execution-tq. implementation of policy, we find
Vacxuabwn, weakness of will and hesifation. 1 will quote, only two or three
instances snd content myself with that, beeause the time at my dlsposal 1s_
very short -and I will not go into too much detail:- e
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. Thg recent sugar muddle about which we have been promised an enquiry
15 an instance in point. Nothing has been heard about the appointment.of the
enquiry commiftee. We are probably awaiting the report of the Tarift Board,
but that shquld not have been done. I remember when this sugar question
came to the fore, some Ministers of the Government asked: “*Why are
the people worried about sugar?  Can't they do without it?’’. That is not
the proper approach to the problem.  You will remember that in France,
before the Revolution, people were crying for bread and the Queen asked, “Why
do they cry for bread? Can’t they have cakes instead of bread?”’ This is the

mentality and I have to note with some sorrow that that Queen was the last
.queen of France. .

-An Honourable Member: But sugar is not bread.

_'Shri Kamath: I do vot wish to draw any infe ences, but we should ask,
‘Cannot people do without sugar?”’ We ‘can go without many things.
Paople in India are accustomed to go without money, without clothing, with-
out food. Rut the thing is: Why should Government approach the problem in
that spirit? The proper way would have been to find out who had bungled,
who were the culprits, and to bring them to book. ’

Then again, in regard to tax-evaders, the recent policy of Government that
they wiil compound with them on certain terms is certainly no encouragement
to the honest man who has always paid his taxes in the past and will continue
to pay them in the future.

As regards industries, we have had a number of advisers and experts coming
to our country from abroad to set up this factory and that factory, but when
we come to assess the actual work in terms of how much production we have
achieved, we have to hung our heads.in sorrow. Everybody says ‘‘Produce
more; proluce more”’, but our industries are in such a state, that unless some
of the old, worn-out machinery is replaced, the treatment of and attitude to
labiour is improved, we cannot expect much more production than before. So,
if I have to sum up the policy of Government in the economic and industrial
field, I must say that it has ben a po licof ¢ pland planlessress.”

Tn the Reserve Bank two years ago, we had about Rs. 500 crores to our
credit. Today, that reserve has dwindled to Rs. 125 crores. Is this the way in
which a free country’s Government ought to be run and its finances managed?

Aguin, in the address, there has been no emphasis on rural economy, parki-
cularly as to how cottage industries can be promoted. The recent exhibition
in the emporium showed how much demand there is for cottage industry pro-
ducts in foreign countries. I was told by the man in charge that foreign
Ambassadors purchased more of our cottege industry products than our own
people. Thus, if we could organise our cottage industries, procure thelr‘pro~
ducts and market them abroad, we can increase our wealth in a far quicker
manner than we can do by organising heavy and large scale industries and
talling of big schemes like the Damodar Valley Project and Hirakud Project
and other big projects which are mostly on paper and have made very little
progress so far.

I would only mention one point in passing. Psychologically too I feel that
the people have not been enthused—I do not know for what reasons, but partly
because the partition has had its evil effect. T would say_thaf;, perhaps, this
abstract ideal of a seqular State has had something to do with it. I would not
venture to tread on very dangerous ground, but in some qu:'.x;.ters the» term
*Secular State’ has been misconstrued to mean not just a non--eligious Stfate, but
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an anti-religious State. I am glad to see, Sir, that your chair—I would not say
your throne—has now been surmounted by the motto gd =% WEdaE
is a very heartening motto. I hope, Sir, that this motto that illuminates this
House today will illumine not merely this country, but the whole world.

1f anyone of us who have set this Dharma Chakra in motion, does not follow
its course, then he will have lived his life in vain. I hope, Sir, this Chakra
which we have set in motion on the 26th of last month will cater to the
material, mental und spiritual welfare of the nation and ultimately of humanity
a3 a whole.

Before T sit down I want to make only one observation and that is this.
To put this programme into practice I would only recommend that we must
have a Ministry of Youth who a e inspired by energy, initiative and enterprise.
I do not mean to say that there should not be old men in the Cabinet. In all
countries where there has been a revolution—take Italy, take Russia, take-
Germany—there has been a Ministry of youth. (Interruption).

Shri T. T. Krishnamachari (Madras): What is the age-limit?

Shri Kamath: The average age of the Cabinet should not be more than 50.
That Cabinet I hope will be able to bring the energy, the resource, the initiative:
and the drive that is needed for the great task of national reconstruction and
rehabilitation.

Gfeq SIFT ATY WRTE : ATAATT TNFT qIgT, § o g@gre (Hall)
T 3T goAT R AT F1 e @ N A Frgraa gafrowa g § i
#% GgST TATN AT ¢330 A @ AT 9T @I 3T @A I g
wigr ¥ gArk rgaft 839 ( Address ) fxaran, e @ 41 RS
A% qAEAEr WA AR 57 wezafa A, AR (WA Afsee 92
qed A qEIR ® A ¥ fFen FEn, A1 ® WY 4T AT FWC
areat ¢ fo Aw few afeodl Soer o) A0 @ A arg ggr &

@ 12

oI o 2 EW g 9 A1 A FF §, R o =
Tq ge § 4L gt 9g qiaat ot § fF faia o faeafrat g
for o™ @ fod o wX &, SR IEH w9 w fywn &
Tifre 7EY gAY, 91T 3@ @ F FRATT g qfeq M1 @1 AEE,
FreT ST 9, e #EA qgT qoEd AT W AT F AW AR
F@ & RN W A FWATE A ¥ T g, d A
A *Q www # wman & gw S frgraa gafee § 1 T @Wl &
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[4feq Z1g< g1 wHta)
AR et #Y ag A gfas Ad g anw gw F @faw gan & f
I A, T TS | gAR A ma;trfaaﬁ 7 gard fafss® (Republic)
FT ZgaATE FT |

FAFITST, & TATT F1 AIRFAR A1 § fF qa gary fofos
& g™ TWFT (Speaker) T | v Uszufwsht F faw F e A
TIEE A3 a1 59 U3 A 9IfgT &\ W FT uF uF o qAgN 3
eET § fod IR ¥ w8 & | S awe T fed @, W1 g
FaSF ¢ I AF OF UF SR F1 Igh 9T g gF AMEH arsg
w3 § 1 & fumT g A gemee fid 9iR A | g faRR 3w
q3g ¥ qarfees oudl quds YT AT JF A I 9= aEm Fo
fag\d sred@ (Amendment) ¥ % § aFOT g @ av A
¥ 9w 7 arar 5 ferqgeam &Y Agam @ A ghma gfran &
ggmat ¥ faudt g g aiEl at@Em F R @ arganE
F S aFQT A AF g A fedr fEew Arade 7@ @ gaTa
7z z19@ (House) #9A 9s5a wszafy # fgawa F Aqr wygism
g7 a1 & fF 97EIR 09 9@ ¥eWiT ¥ yuAT mawd  war fwar §)
I Aqed Tge fEHT F afed gy 7 a9 E fF gy aga asy
faeaarQ) §, §%3 2% (Sacred trust) & | AT g UF 4T ATGH
w7l & T4 gardt o0 A g qeg A foeier § | gw 3@ Poofeow &
g8 & 39 50 g0 A9 F1 397 Wi 771 @1 TEAr Anfed o 37 TE
#1 feearst (discharge) FTT =fgd |

STEAET, TAH [AF AL (F gAY AaHe F TG 7 qHET A€
g1 3T TFQIGE s 4 WA § I IRAW vOA g & @
g fom ¥ foF ST AT @ awar § ) few amw Star sl
FWY AET T FIEAT ART TH FILAT (criterion) T T FT

i Er g wifgd fr oame @ T AT FRR R aF @uEd § o
SN TT SR AT FH AT § | 79 0% A o5 gV A GV ( trio)
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ifed AgE, TWR 729 A STHET TANF TATE AT AT Fawv, g A
AR AT I § AT A g I A fHEma w1 hwer #4001 e
ST B A FHIAM § WA E 9T § WX THC AN qfed @
FY FTH FOT FT AT FW 5 awwes I F & I 37 L ZATE

Sgt % ¥@ Q39 A gagew qifes (External policy) FT a1ea®
g AF 731 § U Mawm ad §fs gew § wafes iftfraa
(opinion) A& gRIT | 3FFT qEW s 8 TfFea F Tarfeos Tifedt
(Policy) aTdt &1 & & SS9 ¥ qaTfeas § Samarsr # fagwa §
AR adde F fagwg @ o we fF fggem sgifee ¥ madEw
75 & WA ¥ 9@ aqga § 5 § ™ wfedr A SfFT ag
g% & fF ot oifedy oiffeam A a6 @ T W@ § a8 IEw
Fomr AT 1 F s wigaw g 5 fow O g @
FAIT | WA 71 gErdt gE G WF g ff atz qzg feA F arvaw
fFdt 9T Wt WY A FWIR T Agt w@H fear ST, & ||
T g 1 qrfed et wE fag & o uF BN I¥ A9 § AT &)
qifedt Teq § AT gH S gwed ¥ wifac g 3 @ B
FigE goT & 1 7 fag a3 @ G@T (ceace fire) §AN, FHIT &
F¢ g N o FET wwr FT I qw e qff awE @ oaf ? @
g ! WY q@ A T A 7§ e ot wadaw A8 g e @ ger
dara ¥ fom < fegan # g wifeears & wdwifidt & w8 W
A g amqw 7@ #} qE T '

are &2 amre (Bast Bengal) & stacq sirdY § i a9 gae faeg
ur g agt @ fawie i@ W@ & | # A€ awar v oow w0 R B
qYg &z qTe # YUAT AIMT FT FHRA | QU AT T AT TEAHE
FY 731 fely AT TIRgT 78 Ao T § | 78 e we g wy
3 uF fiw W e fear or fr e e IR WS wmR A1 O
TOH 3% WA F AR I 4 I N ATH AT AT € ANE
TARE 3 & @ N 9dle g FWF I TFTE | F W awW
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qiffea #1 AR Al F1OAXE AL AT ARal g, ofFT wt oA
tqr faw & fr 9iq guR fafrees @F 7 oF fagg ufsam @ gy
QI I G FQ@ | Y gH Amt o fF AR =R s qEeda
HEA F qET §EE AME ¥ qeE@ g, 9T I wifear arfeeaw #
W gaAY Waga ad g g 3 F 57 w1 sy Al
Ear AT gAT TIARE S qIfFEq F 9 FETT § AR GURE
aifedl a7 W E 39 ¥ A AAGAT T g | AZ ALY AFS qraATA
aé’fé g7 AT R us AT § 77 @A | e § ¥ UF R
feg # fegfafesm (Rehabilitation) F Tg@ SMgFT I T &
=T w faur § o gurd wifed @ axg # & F wmt wifesw
(Ordinance) qrg g & i3 WY FrEl R FUST ¥7T AR W FT
qIfFe 9T @7 & | W 9 arfedl &Y AR A A Al € 7
Weq ¥ oW & AgAT § fF T@ WHe § @R # oo qrfedt
FES FLA AT

WATY a9 A qA faor § ¥ 0F @ ST wH FAT
STEaT § | gk Wegafa A fearaimesaw  (Reorganisation) &7 f
foar & 1 & feenaiageaT IR A 9 9F FW AT E | WS
sAFAY  (bureaucracy) gw X gEYT Fr A fow F gHIQ
waadz 7 feow (Replace) far | o o¥w gAY Tade F &9
73 ¥ faq gart faam 1 frofras (Preamble) # xd wd § a8 €
NI F Ay ad & | 9z fod qfew Rz At oo g oWEQ
are¥ & zw TErafas SAarfeel (Economic equality) =y § &
s Saifear (Social equality) =mgd § 129 ¥ fou gn 1 srat
fafqedy Y fogwe  (Reshuffle) wtar q3ar 1 1T # swaq & &
% e 5 T@ B RAHS FIA W I & | AW F IS
(Control) #ff FTaaTa Tt &1 THd AT gifadq (Provinces) X
¥zt (Centre) ¥ feamard &1 3 a<g FT I T G Fe
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& 9% F @R A ATe Ao dx g 43 & wE g e ouw
fafer faar fplt DEMfEAY  (Portfolio) ¥ @t fargeama
sawene fagax (Overall picture) 2@3 & fog v =fzw, It fr
wifadsr i &=3 ¥ Fefedga (Coordination) % w5t (Charge)
A 17 & qg wwar § fF  wU7 1 FEr @R ;]|W X
% WAy wAr? ag @R A wifer gwrg (Foreign cloth) &t swerrar
FIA G IR Q FUT FT_FIST G § HWAT | 3K FATN oA
3 € ¥ FIST AR ¥ WK & A1 @ 92T N qNT W,
frgw # A0 AN A & cdme wwAr Tifer, Y S 18 FET

g g /FAT| F I ANG @7 A WA qHaAT

TF AE qeE s sifaw & fou

qfsa @ whE R #Y gfars § Ay 91 @1 ag W
wifeq ¥ g9 ¥ SAET SToot # AL gAY FEwa @@ € f
g ot fafrer, 9% wigw fafeer o fodt wgw fafeee, &’
2T A NawEne fmag @a arer @@ A fF 39 F @ e
(General affairs) ¥ =151 & g1 | FTaF QFT A R G ATHST
qT TE AT W9 T WIE F IXY F AGT 9 AoF A @G A
wE qffear o @Ry § @ § a8 gnmar fFo4R aiv e
H z@gEud &1 AT g grn | zafer F o swm g 5 3@
feamdargaes F waT g9 ®1 38 =W @A arfgr &g
fafreex oz fedt yreafafaeeg 1 #18 Rwfear 78t 291 =nfgw
=Y T w9 (Industries and commerce) F1 T & fafice £
Peqfeat (Portfolio) frar sy a srwear fafireex (Social harmony
and reforms) 1 T Mfgd I 7 IGSHT 7T FW F W I AT
X fFfom & ev A o fauw ) Brgeee § w@r g | =S sHM
#F g qovd I8 ff 9@ gt @A g 47| SfFET o gwa
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T Ew § b @A g AR Tow A FET @A § A FH A aga
@ A A owAr [ frmg aRer @ 0 R Ay it @ wwar
& o fr garQr fafedl (Ministry) & 0% e & fomar =m 2w
get w1 yAgT (Propagation) g 1

%% (Food) ¥ Wraew (Problem) qw atw gw wa® smar
g1 39 geg A ARl 9T 3ot @ (Speeches) ¥ vy & fr
# 78l guaat & 39 F7 Am gl Ay a1 w7ae (Control) F awx
# ot gl AR QR AT qEeawd F9X A & & § wAwr ggaAr
gl AEAT 3fe ¥ A AT FE ARA § & 39 W F swex g
q F F qg &1 S faeex el F1 9g 1T 9T FT AT g
o 38 2T o7 AT F FH FH § AT AT 3T FH AL & |
F AT Y o wEAT ARA g FoaRt am facge w9 & 1 F awagm
g & 9 NTI@Es w0 P aFd § IfFT Nawens fmax 7 @
JWH T 3]"“3% f& sre zeeg (Imports) &1 gv5 F7 fear s
1 U e oY yar a8 awn | fqg e F ogw oA qg fear &
IE A @ Faw W fF T gm A gt e R arr A fear
¢ fF o audt g'w ¥ fou 5@ /@ F wmd T@T FT gwa § %
& qwar § T 91T A F gH 3T FAIT G AW o F gFagE
(Export) ¥1 %7 o | FH 3§ awg ¥ ¢ f& gArd Tawde WS
afear (Rationed area) sfi¥ oatdl &1 agrfl 9@ Sy § A1 foz ga%
arey M@z (Procurement) I § | g § fFg sredy ¥
wale [ §7 # Al F A ? R Agdd ¥ A aww@ A o

_ BN & AT g FAG FT GEE] AT TAAH S T R e
o FOA ¥ FW E | W F IwTaT A FWMT AGH § IG H_YAT
TAAM GI FL A AT ;@ F FAI A @M W A F ad
AT a1gAT § fF gF @i e 3} FRE dmem s anfge site
T 3@ &qre & 5 FIE AT AT AN GH B AM FgAr Arfegd
HR F20e F1 g2l 7 gy | a7 gard e gofeEi #r awg §
N G qF U3 FES § qg @ufsai g Tg g

TF S W I 99 FIA AEA § R A § A IWMH
ymfeas | ol % oniqdt F1oqeqF § 3T F  ffafedm
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¥ qF 8 FE qudlw qg § fF e e A qew qaeg @
I | WEq W F for fred kAl @Y qoma waHe F wr
AR 9T I AT AT R A FAR AR § | R W@ S AR QY
AT a9 ¥ s faoe sk amwr dav @ R ek S
TP AT A % g AT AN AT F A I Y g w2
fo a7 o8 ¥ g @ 9AT | § W AR gy o F A@wq
g 5 Rogsits (Refugees) fzg & aga ot axg fifafelam @Y
AT 3| Frgolts & mgarfeos & Qo ST AT A FEAT 1AV
a1 W R GER AT ARANW FT a7 ST A ATEAT | §7 ared =aAr
§ o FE s g Ry 3 a@ 3w mAEe 85T @
g W F fod g oaR § A @R FW A Fgma i g
BN [F HIT AT I G A AT I qF E T o7 Faw
F T @A g A4 § ) wE gEd a7 wAr § Oy vaAEz 9
F fod samr Fifgg X AR sarEr s F 919 IA4Y TRE w2

(English translation of the above speech)

Pandit Thakur Das Bhargava (Punjab): Sir, standing in this House to-day
I think myself to be very fortunate like Shri Das. 1 recall the old days when
in 1930 Lord Irwin addressed this House from the very place from where Mr.
President has delivered his address. When I saw you Sir, and our reversd
President passing under the photo of our ex-President Patel then I confesg
that I was very much delighted and my joy knew no bounds.

Today when we think of those oid long past days and when today in thig
House we recall those personalities who in & way sacrificed the whole of their
lives to attain this memorable day but could not see their sacrifices bearing
fruit in their life time; when in this House today we recall the illusirious names
of Pandit Motilal Nehru, Lala Lajpat Rai, Pandit Madan Mohan Malviya and
other memorable persons who through the agency of this House fought the
British Imperialism and won success then we thirk ourselves to be very
fortunate. In this country today we have realized those dreams that those
persons, our illustrious predecessors, could not realize in their life time. In thig
very House our revered President inaugurated the Republic of India.

Sir, I congratulate you on your being the first Speaker of our Republis.
What the President might be thinking in his heart of hearts is clear from hig
address. *Every word of this address is fit to he wr'tten in the letters of gold.
Everyone of us who are present here whole-heartedly support each and eve
word of the principles enunciated and the conditions mentioned therein. T
cannot help thanking Mr. Munshi who moved a Motion of thanks with regard
to this address. While hearing the speeches of those five hon. Members, who
have moved amendments, T came to know that the future Government of
Indix will be quite different from those of the other countries. In the speeches
delivered by these five hon. Members as also in those of the other homn. Memberg
I did not come across any' discrimination. This our House pays its heartfelt
tribute to the President on his expressing his ‘deas in such very simple language.
The purport of this address is mentioned in the concluding part of the nrat
Paragraph of the adlress that we have to face tremendous responsibilities, ours
18 a sacred trust. Everyone of us feels that the respousibility devolves on ail
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of us alike. As we live in this very Republic so we must always keep in mind
our fellow countrymen and rightfully discharge the trust placed in us.

Sir, there is no doubt about the fact that many obstacles cropped up in the
path of our Government. But in spite of these obstacles the achievements that
our Government have made during these two and a half years are such for
which our Government can rightfully be proud of for ever. But as Shri Kamath
has just said we must have a criterion to judge our achievements, and that
eriterion should be the reaction of the common people towaris these achieve-
ments and the influence these achievements have made on the common people.
There is no doubt about the fact that this trio of ours consisting of Pandit
Nebru, Sardar Patel and Dr. Rajendra Prasad is just like the mythological
trio of Vishnu, Brahma and Mahesh and this trio only will decide the future
destiny of our country. But if you were to go and ask the people living in
this country then you would come to know of the real state of affairs and would:
find out how much they have been affected.

As regards the external policy enumerated in the address I can say without
any reservation that there would be no diverse opinions in this House. Yet &
would like to tell you Sir, and also the Government that the people of India
are not in the least satisfied with this present policy that is being maintained
towards Pakistan. The Government may have justifications for maintaining
this policy, but this is quite apparent that the policy that is being maintained
towards Pakistan is soft and weak-kneed more than it is necessary. I want to
know that the day our forces captured the vantage points in Kashmir after
driving out the enemy, and in 15 days’ time no raider was allowed to remain
on the soil of Kashmir. Then why such policy was maintained? Each and
every member of the fighting forces is feeling awfully sore on this point.
Whether the policy is right or wrong we are unable to judge, but why our
forces were recalled? When the orders for cease-fire were issued why the
hundreds and thousands of Kashmiri women, who had been abducted by the
raiders were not restored? Why the conditions of cease-fire were not fulfilled?
Even today I am not at all satisfied because two thousand Sikh and Hindu
women of Punjab are still in possession of the officials of Pakistan Government
end they have not yet been restored. Today we hear from East Bengal that
10,000 Hindus have been driven out in a body from there. I cannot under-
stand how the one crore Hindus of East Bengal would be able to live there.
What policy will the Government adopt under such circumstances is the
question on everybody’s lips. Some time back Sardar Patel had given out that
if more Hindus would be driven towards India then an area of land for
rehabilitating them will also have to be transferred. How can we make pravisions
to rehabilitate those Hindus who are day after day migrating from East Bengal.
At this time I do not want to make a mention of the other activities of Pakistan,
but hardly a day passes when our hon. Ministers do nct present before us quite
new tales of oppression and outrage committed by Pakistan. Just now we have
been told that some four and a half lakhs of Muslims have crossed into Assam
from East Bengal and thousands of railway wagons have been held back by
Pakistan. We daily hear of such things but T do not see any retort being
given of these outrages, and so I am not in the least satisfied with the more
than necessary soft and weak-kneed policy that our Government is maintaining
towards Pakiston. This is not the solitary voice of me alone. Every day and
in every walk of life we see such things. Under the pretext of rehabilitation
each and everv Hindu in Pakistan has been uprooted and plundered and then
humiled off to this country, and our policy is such that even after the promulga-
tion of an ordinance huge sums of money amounting to milliong of rupees
are regularly being drained off to Pakistan. ~We are not at all prepared to
ratify this policy. I humbly beg to submit that the Government must change
fts policy in this matter.
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In the short time at my disposal I beg to submit a few things more. OQOur
President made a mention of the re-organisation scheme. 1 wish to 88y some-
thing about this re-organisation. In the past we were being ruled by the
bureaucracy and which our present Government has now replaced. The
objectives that have been laid down in the Preamble of our Constitution regard-
ing the working of the Government were not meant for the bureaucratic regime.
1t was a police state in toto. Today we want equality, we want economic
equality, we want social equality. For these ends we will have to re-shufil our
Ministry and very humbly I would like to submit that it does stand in need
of a re-shuffling. The controls imposed by you can never work to your satis-
faction till the division of duties ]?etween the Provincial and Central Govern-
ments rema’n as it is at present and till this is not done they would not work
in tune with each other. I wish that there should be a Minister without port-
folio to keep in view an overall picture of India as a whole and he should be
incharge of the co-ordination work between the Provinces and the Centre. Can
I enquire why cloth worth nine crores of rupees was imported from other
countries? Those very persons who used to make bonfires of foreign cloth
have imported cloth worth nine crores of rupees from foreign countries. If
our Government continue to import foreign cloth from other countries then the
appeal made by Sardar Patel that we must use only the Swadeshi goods cannot
have any effect on us. I cannot understand such an appeal.

An Honourable Member: For your province only.

Pandit Thakur Das Bhargava: If this cloth was meant for my province then
I say that my province has most grievously been dishonoured. Our drawback
is that there is no Minister, such as the hon. Prime Minister or the hon. Deputy
Prime Minister to see the overall picture of the country as a whole and who
may be in charge of the general affairs of the country. Till this is not done our
problem will not be resolved. When four and a half lakhs of Pak'stanis can
infiltrate into this country within the short space of two years then I cannot
think what would become of this Government in the long run. Therefore I
beg tu submit that in this re-organisation scheme we must keep in mind that
the Prime Minister and the Deputy Prime Minister must not be allocated any
portfolios. The Industries and Commerce portfolio should be allocated to one
person and a separate Minister for Social Harmony and Reforms be appointed
who should try to carry into effect the objectives that we have laid down in
the Preamble of our Constitution. In the past when the foreign Government
ruled us these objectives were not necessary. But to-day we will have to see
that the objectives that we have laid down in our constitution be enforced for
the benefit of the country. I beg to submit that tines have changed now. If
peace and tranquillity is to be maintained in the country and if the very
existence of the country is to be preserved then we will have to change our view-
point with regard to a lot of things, and this can be done only when our
Ministry consists of such persons who may take upon themselves the work of
propagating these very ideals and objectives.

The problem of food is facing us daily. So many speeches have echoed and
re-echoed in_this House yet still I am not able to understand why they have
not produced any effect. As regards the controls I do not want to repest the
arguments that have been put forward by Shri Jaspat Roy Kapoor, but I beg
to submit that there never is a shortage of foodgrains in our country. I was
rather surprised to hear Mr. Anthony say that there is a good deal of food
shortage in ou* country, and our country does not produce enough foodgrains. I
wish to submit with all the emphasis at my command that we do have enough
foodgrains. I think there may be some shortage of wheat and rice but if we
were to see an overall picture of the country as a whole then I can say that
our country has got so much foodgrains that even if imports are totally
stepped yet still not a single man would die of hunger. God who has given us
mouth to eat has also provided us with hands, and has bestowed upon us so
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much land and water also that we can grow enough foodgrains to suffice our
ueeds and it is just possible that in a short time we may begin to produce so
much foodgrains that we may be able to export them even. The shortage is
due to the fact that our Government is going on increasing the extent of the
rationed areas and then in order to obtain foodgrains resort to the procurement
scheme. For whom have you imposed control? Is it for the urban areas? If
it be thought at all necessary for the urban areas then open fair price shops
for those who have an income of less than Rs. 150. The wealthier persons
would themselves make their own arrangements and there would be no shortage
in our country. Therefore, I beg to submit that we must come to a definite
-conclusion before long, and taking necessary steps abolish the control without
in the least apprehending that people would die of starvation. These controls
-are the root-cause of half of our troubles, and till the time the controls would
last they also would not be eradicated.

I beg to submit one thing more and that concerns the Bhakra Dam. As
fer as the interests of the refugees are concerned the bast plan for their rehabilit-
ation is to pay more and more attention towards the Bhakra Dam Project.
Some time back the Punjab Gevernment had asked for a grant for this scheme
but you were not prepared to give such a grant. If the Bhakra Dam would be
completed so much power would be generated and food crops raised that the
yields would give you entire satisfaction and wopld justify the excess expendi-
ture incurred thereupon. For this reason I beg tc submit that in this way the
rehabilitation of the refugees could be done satisfactorily. 1 would have liked
to say a few words more about the refugees also but I do not want to take up
the time of other hon. Members. For this reason I beg to submit so much
only that the refugees feel highly grateful for whatever help the Government
is giving them, but I do say that the progress is painfully slow. Whatever
they had brought out with them they have already spent and now their patience
has been exhausted. Now the time has come when the Government should
take more pains for them and give them generous help.

A IAr AgE :  AATT WL Aed, § agfaw ¥ TS agw
¥ u3q (address) FT eqva, 7YY § | ¥ 17 ¥ 7@t & § a7 OF OF
qigd FT STEA A TG § | TT T B AT OF I @7 afew w4
aR a5 A1 &7 @7 95 3% 0F aifed F arEersd (Ouiline)
v 39 & wgud @d &7 ¥ew F gwady § f5 oo @&«
(Sketch) @47 § 9§ WET FAX [T F AL FHAE A AT
Fifs 3@ 477 F a3 > N § g€ ¥|W F I 4w § W
A FE I I I A I qRA AT AT 1 F9F AT F AT
gAY ez & qurfaear @y gu AR oW ¢ 6 R e 9w arfeddt
¥ AT wEEdr @ AN AN wEE 7 agw s F Rl &
% ag g3 fae sna

Ftrr g g9 @3 W @A fom gaw & wqer ggar g fF
N FF S ger A aFAw,RE %, 9w § | wEw
g1 &} stz qlama FT CEr g AW @@ Feddl 1 @A
srmd@t &1 4 awad §ofF e faege wPe te W, @
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NI AF qg § IS, ARAS IV 1 # 78 N owAQ § 5 g
g Tatdc @ o< faEe W@ @R A 7@ F @ @ e
¥ | swEn 9F WA FE § F A Ioawt awm A af A,
@ gug st griars § fexdi F at A 9=t fran ar, @ &
Fagi m€ g & N 3w = 7 § fvfew wwe v afeq w@f
feard 3§ &1 ga@ ®A ¥R W@ fRAT SR gH- amw g
fr agi 98> ¢y o, fx e g, R ;@ amag < &1 W
et afel ¥ gur @ SRM Fw F st Ra@ma aw dea
(Reservation of seats) B's faar| 7= agl qaft g< s & WY feww-
¥ WTH Gl F gwA g, ofFa Ra@mT s dleg ¥ wiww
g T g7 § 5 o frgdww s fam g @ afed s =W
sEf L g7 uwr afgdl #r owe W Fw@ 5 S feFar Y &g
agt &, F9r ¢¥eA (Nextelection) # fexni ¥ ale (vote) aga
AT & WX g9 UF qEw F1 T Agt A 9 AT 1 AR wrd el ) ag
Fg¥ & & G@r amw &a @ @@ wF vgt aw A [, e
% 97 ¥ w@M fr w7 ag @7 IR gral ¥ W TE §, WIS
T wC gFd g1 ® AN =g fF5 afemw @ owmE @R W
§ amd # adl =wadt ey gl @ a1 gwifee gadzm  (Suffragette
moviments) agt 9x g, I & wawmdig & o 3w G0
§ waadee @1 oifed @l oE WEAE @, T wofar afed
fog g1 & WY & wR a8 S W, A Fga e & gEmar
gfe ag a3 s 99 @9 FE @F Ag § 7 o ¥ s
feaat g@ g # frad IM, 99 oF T d™E W 2wy § §
gratfs® @ qodfas 3T § q&HT T JNWE, AAGA T A9H, oG
aF g ANt Ag FEM &, q wIAAT FY a1 N a1 A8 787 qwf
) 9E¥ ¥ TRTH aHd At E, A WY @ARE F1 g9
g A7 arRw § TEARE FY ATOd € | g TOTEETE FF 991 g i
TG ¥ IT A, agt O AR o0 | T axg Qat F ard o §F
#£ ad gt, Qat & fHed a7 ) 3R wid Jai & agi iz & 9 s
FT <R 7, fr 2t & Y @Es o &, 9 @Y fow # witoug sga ww
Y & 1ol d soTzTEe & AT § Ayl FE section A T T
ag fasras #O1 fF &gt 9T gew F, ST & | FAT AT B qAH
TIF F, ATOF FF GUIFTAA 9% IWE g W | afk ST FrdAl
T WA W g, &1 wwErd ) & AT a4t § 1 ar & w9 S



114 PARLIAMENTIEY DRBATEE [8xp FEs. 1950
[N 3 AgE)

T AT AR TR FAA F AT gRAT FA T o F A grIw
IO E, A IEFT IT FAT BT ATGC W FET A0 | wqrRT A
FEF X A § N 77 § B oF § @A A s@rd § @

~

g 5 AR wew § eRwe @ @ Fer 4@ 8, www Ag g,
agt F @A a3 a9 gW 99 W@ §, wieamde s, feT Awra
A § @ A, fowar Al & N o AT AN AT N w0
FEo F fege @M § IR W K F98 R a= F faw
FHE AR A T go & A g, @ gw D 799 a9 v _wg
qT §3 T |

(English translation of the above speech)

Shrimati Uma Nehru (Uttar Pradesh): Sir, I welcome the address of the
President from the bottom of my heart. Ever since I have taken my seat in
the House, I have been listening continually to the speeches of the hon.
Members one after the other. I have read that address not once but several
times. It has led me to the conclusion that the address indicates merely the
outlines of our policy. There are not many details available therein as yet,
but the sketch that has been prepared, in my opinion, is bound to succeed.
The reason is that the persons responsible for that sketch are those acknowledg-
ed patriots to whom the country owes its present status. Having confidence

in myself and in our Government I am convinced that the doubts
3p. M. and apprehensions of the people will disappear the moment our
Government proceed to act following the policy outlined in the

address.

Looking at the address, however, one has to point out that what is proving
a source of much trouble to the country to-day is the system of controls. The
controls are much of a harassment to the people and the womenfolk in parti-
cular are experiencing acute botheration on account of them. I believe when
complete decontrol is ordered, things will work very rightly and normally, I
believe it also that the Government will consider the position gradually and
will abolish them. Along with this, I have to refer to what the hon. Shrimati
G. Durgabai had said about women at another time while I was not present in
the House. Ever since my presence here, I am also concerned to find so few
women here. An enquiry was made after hearing about it and we came to know
that there were fifteen of them at first; the number was subsequently reduced
to eleven and they are, perhaps, nine in all at present. I asked my hon. sisters
and I was told that the reason lay in their renunciation of reservation of seats.
Being severely opposed to reservation of seats myself, I was much pleased to
hear that. By giving up reservation of seats, however, it does not follow
that women will not be elected at all. I have told my sisters yesterday as well
vot {c worry over it. Women enjoy now a large franchise and we shall gee
to it that not a single man is elected to the House. My hon. brothers say they
would not have allowed me to be elected to the House, had they known so
before. I will submit, however, that the matter has passed out of their hands
and they can't help it now. I don't want India to copy the West. nor do I
want to have a movement here like the ‘suffragette’ movement witnessed there.
But, leaving apart the Government’s poliey, if the poliex is allowed to work as
it is working at present, T have no doubt n my mind that very soon we will
have the same picture here and we shall see women cecupying more than half
of the seats in this House. Till the social and political organisations in a
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country gain power, become strong and advance, they will not be able
to make even the Government go further. When masses give power, they
proceed with the formation of a Government and it is the masses again who
change the Governments. We have heard here that section 144 has been
imposed in Allahabad. Nothing of the sort has happened there. I have heard
many similar stories about Rewa. My hon. brothers from Rewa are present
bhere. I have it from them that the news from Rewa is a distorted one and
with very little substance or reality. As for Allahabad, I am just coming from
that place. No such section has been imposed on the city. It is wrong to
complain that excess is being committed there. After all, it is you who frame
laws and it is your laws that are being enforced. To punish the offenders of
these laws is certainly justified. Either do not make any laws, but once
they (i.e., the laws) are made, they must be respected. Not speaking any
further, I have to convey one thing only to the Government and it is that the
country is undergoing starvation. There is no cloth nor any houses. Despite
our being such eminent Members of this House which has been styled ag
Parliament now, there are no houses or places of residence for the people out-
side. The first thing that the Government therefore, should do is to abolish
the controls altogether and arrange for cloth and food. If we solve these issues,
the rest will be set right automatically. '

off aanly © gaefa AgRE, g W1 ag fasfeer sfearc fean
fiF Seide &t qaix g% ok Sa agw g, § o 9 0 AR ¥ wm
& qrar | Fger qfeanie § ag fae § o agi mas e v fe
AT T CF ST AT A § | TG TS F J&J ¥ gET AG G, I FEAA
TEY g, TN T A AT F W FWQ § AT Ao A groa 6
tfopEel F aNd A N wr g, @ T faw dw oarfedr )
T 9gq ed ¥ 39 fE FY a5 a%S FS | gAr< fagra -
U FTE | g qszafa Swwa § AT 9T § W@iew SERt -
Afaw gfraa sl ST ¥ SATEr §, WL AE WA AEE ¥ FIWE |
THRT TSETERE F T TAHT qew 7 qgreAr A F g wOgy
dx ¥ fa=f3z  (vindicate) fFam & | ¥ wwmar § fF 3w W @
¥ (cballenge) % v F1 T AT Ja0 1 M AR gfar w1
f qew Tifwaw oré (Gandhian lines) < wemT TmeE § At s
TFARZ Y W I8 srég (lines) 9T FAFTAT IMEAT § | Mo TAETAR®
F AR TgARE W ARGE FAT Af@ 5 o ® oA el
TAF A TAHE Y TR FT AT I g7 AN @R § IR I FIAT
qr & 9 a A G qow F FArEz F qOA ¥ Qe & T
9 & g T (Dominion) I TEARE X X w TW
W g wm A faaw qF §W ¥ A AqE T IR F AT F
Ifd arefr T arfe & 1, I9F garfaw waaRT W s el
IR g arfed, dqr AU fasarw & 0 fawyw oftgg & S FWA @@
gt saw ag a1 {5 foafee® (Republic) 3+ ¥ a1z SIS (President)
JqAT FMae 15 fafiw@d (Council of Ministers) F1 s #ifes
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[5t @it
s fafeed A1 9z B qrm wfed, odt awi adee 3 R fe=t-

a

9 g, AR 99 qF T a7 w0 T FAT, 97 qF & fod g Y
fafre®t ¢ a5 @ o @, o g SR Fq@ fram g1 SER
AR & gwmar g 5 S a erfyay T BT §fF faft o=t &
&, I T A T f-ang-fafad T3 N T aF I8
Y A araT & ¥AS oW A AW A Forr AT fafsefat # smt
wod & fod Fidlegaa (Constitution) =t 2T o1 | A =™
& A adadE St 3 aw wrE @ & A & g eI
& arfess 7o 3¢9 %f@vma@%wﬁtmmgmrﬁté’r% 1 59-
fod a1 qarar § fr feafeor 21 o g & Fraw w3 3 o feafes-
#7 (Republican) F1Tq 1 wog ¥ 9eg 17 g ari wifgd ok ag
=TT (interim) Traama ot fasry aftwg & frar §, @ aga N9 R
Foa Al 411 W Fwr ag Sar i sz @ ¥ (Speech) IFHT
T g€ 7t Rafeowa #ifas aw fafred & A7 3 FT AT AT
I 9T gW 7T FH |
Y IEARET fag  aga &F

CURCILUEIC I - B B S C T ez Ffae
(commit) F1 famm ram wiqar wAddE & AfF ¥ TPz T_qT
e gF T faer | 9G¥ fr ST ¥ e &y 1% wfwre adl &,
¥ ozt ¥ qdfvis (vogafy) £ dar @ qwmer | &t ag wAFar g
& wtzt g & v (Sovereignty) 31 I e & arqfex wfeqar-
[T §, &g AR F OR @Iz § avfes g 3T wafod A3z A swar qar
A F i F @ D F7 afqw grfag war wifgd a1 few
¥ A gow o fr 503 A e woaw, qaRde & FTEIZga
%1 ferfrz (spirit) A wai o Fmaw war &\ g ¥ SISz B Seifrma
I3 (Dominion Government) 1 S #ify €, &Y v Ffue
(commit) F7r far mar ?

g @1 TEafT #1038 (Address) g wwHT AT 9 TAUIH ¥ ¥Aw
T IfeT g & g F et wE ywend § ) N qae Ao
AR 3, I A F AE AL Aig wd § 1wy ¥ oavad g
¥ A § 7 RS, o, e f a5 ¥ qwe § 0w
a1 3T (basic) = & A zaeRw F 45 a9 wr A@@v A =AY
g AW GET
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R 57 98 & fF TaRAE AT EFE ST W § ITHHRIGIA qU T+
#9 ag € | At & faweh, AT aAr wEeAT ST EAT AAT MESIE
(problems) & FWF! WAFM FTAT ME I I AITHE F T &,
59 TRIFT (inspire) ¥ &' a& g1 =fed | & wwa@ar @1 %
wfts ST SATRT EAET (inspire) FIA AH gAY =1fed o A7 TwA
a1% @=1 wifed a1 fF ag ag g9 W (programme) E1 A
farm & o @7 § a9 A7 ngade ¥ fod ag A1 f7 wa wadde fake-
FA 21 2% @) qawdz N ot WA (machinery) § a8 Y RafeewT
gl st =ifeg ot | maEAde FT WY Q@ feewn § @ @ Rakewa @
war e qavaee i Ak wewr fwew ey feafeems /g @)
wft 3@ farfrs (pyramid) #1 9E fafioga a7t §, = qUAT € 1
¥ win 7z & fx F1E Gry g cam g1 wied @r fE owEAEe aT oW
giar g ag ffimaa erga #1 cqmr | 5@ wa fRawgsd (revolution)
gT, @ faregsa w37 ard qEf 4 AT (key position )d F9R IT
S A < A fit frarega & Wt fear gt A 3 A fe 3 arwr
frawgam #1 Sfeza (practice) X 41 gaR fearemm & a1
Sfrdzd (legislators) &1 7 § ¥fwa Tz F1 WA FW FH IS
T8 @1 &, fr forgia gAY @i #1 somEr an ) @A Fem oA e
o TaTHE & S g 4T § 4 Raregmad (revolutionary) A& F AT
g o AgE F e are W qUA T FgeA W quATg a1 EE
wgadz w19 frafsesa sngfsaw (Republican Ideal) g 78 sifew =g
& aFAT | Tregafy ¥ 3@ a9 B § 97 96 FT g o g qAT-
ATEITA (re-organization) F A § 7y g | A W AAT & DCLECa
aft a% a6 74 g€ § ¢ 9 gRH) =TT AVg qSH FT A1 ATfed |
g7 72® N g o1 fr §92fTge (Secretariat) F1 fendARI T T
3T =t Moreeard) JIER 7 39 X F §B adrT H &1 91 7 |
afl g% g R A WrE | R I@ QI AT o S aed &
TET & % @ 7g 1A a1T § R IEN g wHEs A g |
giog amw w1 wifkd & oaw fex 78 fal ¥ Qe
(re-organization ) g & wigar g fFoww @ & wawde wfae
(commit ) #X X s@w waAdAe wfaz 7 Fwdr § a1 fox mieardz
(Parliament) 9% o9 FB F}T | F 9z § fF a@ w70 9@ &),
W qF Gar ovar § fr raade o & g9 wwws A & @ g 9w
% fof gF a7 O 9, sgaM g W 9 3, ey W A wa
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(=t cami] |
AN e wfowdz o W oK R wfoardz 7 w0 A arg &
T 30 | SfFET W g FE § fF T W o qw A AW ¥ sik

TaAz SO AT @ A B QaAriarey 3 fred i e (red-
tapism) §X | # 77 IS @A g fF greg & g oF Fwe A
%&27 (red-tape) #1 qEfewT 1 § o waddz N Efews @ )
g I ag TIr g a8 a1 ¥R R AW 3@ EET W
T T gU A UF aw arw fF ag aed 0> F feve wmam, see )
#7 sT% ¥ @ (Old Men of the Sea) #1 aXg | &)X IJa¥ &Mq BT
& g

F AR [T, § &9 F1 | aFr ag qurw aunn fF gfaar
T AW | aoF FIAd § A AOA g7 qen? gad § ST amd
f& 5% whE (Press Conference) #< &Y (Speech) frFerdl &, aTa# -
e (radio) ArEFTE (broadeast) 819 &1 @ I F7 fFd 0¥ |
A AT F AAS A T W @ ATH | AR Fleg €o @R A
fFar a1 9T N A T Gvar 9@ aF 5 oww e AT A A
9q AFRA F9 g g s @l e g Al ae & @ IEE
I 1 AW FgT a8 & F wadz a1 foawr wrar @ t @ @
% T9Y g #Y a § 5@ ST N | 9 g% AT @ &
FT A wSTt qg o9% wHEE § wrEE AL @1 GRdl, qg TAARE
F1 WEEE FT AT AT | RIT F @F F N FA (HA T | TF
T 78 Arq7 & fe S gAR @ U #9999 @
I=WIE FW, M AR IAT THST FOU IqF 9 W g7 s~org
FE AT @A q WA 9T @9 qgW@ AN AF G g 1 F A
AT T A% I8 Fg 397 A0fed fF g7 nifdaw srafeqient(Gandhian
ideology) 9T g g ¥ ST ALY oY A ATH FgAT ATy fF FE T
THOT ST N gH TSN gHS FUT | qaAAe A TR A
# Fga FAO0 f@R § AT o qg FAAT @ ged Wy
TaHE FY I AeF A dgd wW & S | EdHE § Sawy I
fed m@ | @t fE nede § g S fed W ag TR
TIH A R GFA | F Ag 74T wgar g fr @ wmwe ¥ oA I
FH w19 g a8 wfenwe sgar Af &1 ogadga #X @ §)
TR F1 g A § Afa AT MR AT wwaE e T |
B igie @ oM T A A A g, fad gergd s Awadr &
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F § | mEAde Aurh & @@ e Ay o N awd w1 oshe
F @A GIR @l &1 qH1FeT FG N I GES a7 | F0S €W
F fod Wt s waddz g7 FL AT AILN F AT g YW ¥ AR
@ g2 A AW arar &R FF gEd F o A g@ud Al
FFEA § AT 3% wwlzw W = aFA &) ofpT I g TR
I FTAN @A A R w3 oifedt &1 g0 a@ ¥ wTAArS
& a7 F@r Tfed | g a1g AR (Secretariat) AT fafaed
(military) #T @3t T $7 & @FIT § | T AT qIZA F qqSET §
f& fafeed a1 @215 (petrol) &1 (lorry) T4 a> St Y o5%
ATAE (black-market) § fawar §1 & ag 38w fafecd v 7
AT § 7 Ot gxa F e AR @At A8 YA A FAA G fafeed
§ arge ImaT & IR AF Q1 Fg @i q1 & & & qHAT g AL
AF RTAT AT ATAT | §@ a9 9EA fAfTel argw A0 qafwewt
¥ Aoz § st & grew fafreex argg & MF qAOOE FE@T A0_A
§ & =wt=2quT (Constitution) #T AT {TX/METT (interpretation)
7% § fr Sde & qAra ¥ A1z AES AW TEAAE qAET =led A
#Hifs g7 o7 fomr a1 f5 ¥ a7 w7 @ Fofest @dge
FAR AT Fifaw e fafreed® (Council of Ministers) AN3ET
(appoint) & | A1 ag #ifaw arw fafqeed @Y N s (appoint)
§C a3 qUA & gy F4iF gwy 73 %2 fewr arfe o o W@
iz gl @@ awawd & faferd @) Sfwa g dmam €
(interim) @1, N faa & fod fiear warar | 7Y wiw & 5 faw
¥ foafsosa maadz wod § oedl Faa A arfed @ifs 9z Fafesa
arsfeara  (republican ideas) #1 3T fafseww qdF ¥ % &
TNAW A AATN Y g A 3 | & 9g Aqvear s fF R mEEe
TF 4 AU Q W AW F AW AW FW oW TOW

A oY T (Address) far war § IEwy & qrdz F7av § S
% aner A8 5 gz q3w #1 fowr smgeRr &9 SdwW ) WY OF
78 W e § 5 NNz 3 oqm oW & S ad# § a8
fogeard @v ¥ v wwfed o sl W oqeg SN WA ST AT
i Sud gadrar gt =fed | gF g e we, Tfeme aTg
§ oMt fraeardt afd & s afed wfE w7 A Bt s
TATF aEE ag W g @l &1 FW A e A W
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# &TaFy § | dOf @ & FTGHT § | “Let us at least laugh
in our own native language, if not talk in it.”

(English translation of the above speech)

8hri Tyagi: Sir, I bave not as yet been able to follow exactiy the convention
adopted. by us in regard to the President’s address and the discussion thereon.
This is’ the practice of the British Parliament and, pe haps, it is so because
a King reigns in that country. The King could not be dethroned. They keep
him. The Ministers work under the aegis of the King, and he is so placed that
whatever the opinion his Ministers hold, so does he. Ours is a Republican
Constitution. Our President is to be elected by the people and in the political
parlance he wields more power than the English King, and he is above his
Council of Ministers. The country has fully vindicated the principles of
Mahatma Gandhi by electing Dr. Rajendra Prasad as the President. I think
this is the challenge given by the country to the Government and the people
and also to the world that the country desires to be governed on the Gandhian
lines and want their Government also to be run on those lines. By the
election of Dr. Rajendra Prasad, the Government should realize the trend of
the voice of the country as to the manner in whi¢h they want the Government
to be run. It was, therefore, that T felt that now when the voice of the
country had been known very recently in the form of President’s election, then
why and how the old Dominion Government is functioning? My conviction
is that since the country bas, after the passing of the Constitution, expressed
its cpinion by way of President’s election, the Goverrment should be formed
and ~un in consonance with that. The law enacted by the Constituent Assembly
laid down that after the establishment of thé Republic the President shall
forr its own Council of Ministers. The President should form his own Couneil
of Ministers. Such a directive for the President is contained therein, and
until the President does th's, the existing Ministry will remain in office. We
had made such a provision in the Constitution. I interpret this to mean that
it is incumbent on the President to form his Counecil of Ministers in as short a
time as possible; and the Constitution allowed the former Ministry to continue
to remain in office until appointments are so made by him. Acecording to my
reading, the present Government, so long as it continues to remain in office,
violates the provision of Art'cle 381 of the Constitution and it tantamounts to
its disrespect. Therefore, my contention is that with a view to e;tabllsh a
full-fiedged Republic, Republican Min'stry should be formed immediately and
this iuterim arrangement which the Constituent Assembly has envisaged
should have been allowed to remain in foree only for a very short time. Further
it would have been better if the President’s speech had passed through the
new Republican Cuunci! of Ministers chosen by him and ‘we would have held
discussion on that only.

-‘Babu Rammaraysn Singh (Bihar): Quite true.

Shri Tyagi: I fee' that the President has been made to commit to the policy
of the present Government so soon. The President could not get much time.
1 do not consider the Pres'dent to be at par with the British King who does
not exercise any power. My own feeling is that under the present set-up, the
President is the embodiment of the sovereignty and the collective rights of
tLe neople, and it is because of this that the right of the President to serve as
a link between the people and the Government should have been safeguarded.
But I nave failed to understand as to how far the Government have been able
to preserve the spirit of the Constitution by asking the President to dehyer
his speech. Iipstantaneously the President was made to commit to the policy
followed by the Dominion Government.
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Otherwise, the address delivered by the President was very good, but thig
address disclosed this thing only that the Government were faced with many
problems. There is nothing new in referring to those problems which are
already facing you. What are the problems before the Government—the
development of trade, education and health? These are basic problems. Then
what is the new thing that is contained in this speech? At least I have not
been zble to find this. My submission is that this does not present a complete
picture of what the Government are going to do. It is no great achievement
of the Government to give information regarding the number of questions and
the problems to be tackled. This should indicate the specific measures to
produce inspiration. I had thought that the speech should have been more
mspiring and it should have explicitly mentioned that this is our programme.
According to my mind, the greatest achievement for the Government had been
to transform its machinery into Republicanism consejuent on .its being pro-
claimed as a Republic. The upper portion of the Governmental structure no
doubt became Republican, but the framework of its legs and body has not as
yet been transformed so. Only the vertex of this pyramid has as yet been
made republican, the rest being archaic. What I want is that a clear-cut plan
indicating that the Government will be set up on Republican lines should hava
been evulved. Whenever revolutions have occurred, the revolutionary party
had installed only those persons in key positions who had participated in the
revolution and then those persons regularly pract'sed revolution. Our revo-
lutionaries have become legislators, but the Governmental work is practi-
callv being done by those persons who had constituted the former Govern-
ment. So, what I mean to say is that as long as the hands and feet of the
Government do not become revolutionary, its framework remains bureaucratic
and it continues to function in the same old and efete rut, the republican
ideals cannot be achieved.

T appreciate very much that point in the President’s address which refers
to re-organization. But the Government have not as yet succeeded in this
matter. We should frankly admit this. We had also previously heard about
the re-organization of the Secretariat and Shri Gopslaswami Ayyangar had
submitted some proposals in this respect. These have not as yet been placed
before us. If the President approves of the same old thing, then it is certainly
bound to fail to meet our demand. We should know that the re-organization
will now again be undertaken de-novo. I should like the Government to make
2 commitment in this conuection, and in case it does not, then the Parliament
shall have to do something. T want that this task should be accomplished
soon. Hut it so locks to me that the Governinent are not going to be success-
ful in this matter. You mav earmark some time-lim't for this, mav it be s
montk or a month and a half; but if you fail to do this, then the Parliament
shall do; and in case that bod~ does not, then later on the people shall bring
this about. But T would urge that you should not allow this to be done Ly
the people. The Government should themselves re-organise this machinery
in such a manner as may eradicate red-tapism. I would like to stress upon
this point that every member in the House has opposed red-tapism ani the
Government also are against it. but they have not been able to extirpate. it,
And .in case you do not root out this red-tapism, thep the time will come when
it will ¢ling round vour neck like the Old Man of the Sea, and you will not be
able to get rid of it.

There is ancther thing and that is in regard to the expenditurs. All this
show managed by you that vou command so much respect in other countricq
of the world. your photos ae given wide publicity in the foreign Tress: every-
dav the text of your speeches and the statements made by vou in the Press
Conferences . are published and there are frequent breadeasts from the radie.
All these should be cut down a little and more attention be paid to the affairs
at home. ‘And surplus money should not be spent. A house can never be rum
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unless its budget is properly controlled. When expenditure exceeds income,
then this leads to an embarrassing situation. What I mean to say is that the
country shall have to suffer in the long run as a result of the strain of the heavy
expenditure that is being incurred by the Government. So long as the Goveru-
ment do not reduce this expenditure, they cannot achieve their aim. The
Government should realize this. The expenditure on defence should also be
reduced. On the one hand, a slogan is raised that we shall return virtue for
vice and adopt a conciliatory attitude towards an invader, and, on the other
to raise expenditure on the maintenance of army, is quite incompatible. Either
you should make an open declaration for following the Gandhian ideology or it
should be plainly stated that if anybody attacks us even once, we shall retaliate
by invading for twenty five times. The Government have persued a very weak
policy with regard to Pakistan and if this pusillanimity is allowed to continue,
then it will considerably affect the Government's prestige in the country.
Government servants were kidnapped. Then how can that Government
function whose employees are kidnapped? I would like to say that the whole
of the country is at their back in this matter. The whole of Parliament is un-
equivocally supporting your policy. The Government should acquire power
from us and become firm. According to my mind, the only thing in which we
lack is valour and firmness and nothing else. The Government should vigorously
prosecute whatever policy it firmly commits itself to even after undergoing
through thousand perils. In regard to the removal of controls also, if the Gov-
ernment so decides and lifts the cont: ol in all forms with a firm hand, T hold that
no evil will befall as a result of the abolition thereof, and this can also put an
end to black-marketing. But it should stick to that decision and vigorously pro-
secute its policy. Similarly, the expenditure on Secretariat and Military
can also be reduced. I would inform the hon. Mirister that the military petrol
is available to the lorry-drivers in the black-market. Then how and where
frorn does this military petrol come? In such a case, if no other saving can
be effected, at least you should stop the supply of petrol which is smuggled
froru the Military. The expenditure on that account can be reduced and that
money will be saved. Fortunately enough, the Prime Minister is at the moment
present in the House, and I would like to submit this for his information that
my interpretation of the Constitution is that he should have formed a new
Cabinet after the Presidential election, because we had adopted that Republic
should be proclaimed after the President is elected and the Council of Ministers
should be appointed. But the Council of Ministers which was appointed
constituted of the former Ministers, because we had adopted that pending the
new appointments, they should remain in office. But this was an interim
arrangement and was made for a few days only. What I want is that the
Republican Government should be re-established immediately so that it should
firmly take charge of the administration of the country in the republican manner
and sponsor the republican ideas. I shall demand that the Government which
is set up should be strong and it should function with a firm hend.

With these words, I support this motion. But I have not followed as to
how this convention of address will be observed in future. I have also to
make a suggestion that the ceremonial that was observed when the President
came should have been aftér the Indian fashion, and a change should be made
in the manner of announcement of his arrival in the English style. We qhould
welcome h'm in the Indian fashion by the blowing of conches and sounding of
gongs. because it may be supposed that even those who are enamoured of the
English languege, can easily laugh, enjoy and tnlk in their own native language.

“Let us at least laugh in our own native language, if not talk in it.”

Shri Syamnandan Sahaya: (Bihar): Sir, this is a unique occasion in the
annals of the history of thi‘s country and. I have no doubt, will remain so for
oll time to come. In the time at our disposal it would not be possible for
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me to make submissions at any great length on the policy enunciated in the
address. It has however to be conceded atonce that the address, although
short, covers a wide range of subjects and does indeed express the basic views
on the problems facing the country.

Sir, the convention that we are establishing today in criticising the address
by the highest dignitary of the State is an indication of the power that the
Members of this House wield over the administration of their country, which
is the essence of democracy.

Before T proceed to take up the points that could be touched upon in the
few minutes allowed to me, I shall refer to the speech made by my hon.
friend Prof. K. T. Shah vesterday. He indulged in a full-throated denunci-
ation, if I may use that expression, of a class of people whom he characterised
as capitalists. I do not know what he meant by that term but I presume
he ineant that class of people who manage industries on behalf of investors.
I think it was time that this anomaly was removed not merely from the:
minds of the few who think so but from the minds of many who are being
influenced to think so and also from the mind of the Government. T think it
was also time that we really carried out an enquiry and investigation into
whether or not capital has flowed from urban to rural areas and where to look
for the capital to develop this country.

Reverting to the address of the President, it was a matter of gratification
to me, as no doubt it will be to many outside this House, that he referred
to Co-operative India. In these days of conflicting ideologies, of state economy,
private economy and mixed economy I believe that the co-operative economy is
not only the golden mean but perhaps the best solution of most of our ills and
I hope the Government in pursuance of that noble sentiment expressed in
the Presidential address will foster the growth of national institutions on
co-operative lines.

The Presidential address also refers to the association of this sovereign
democratic Republic with the Commonwealth of Nations. I know that there
is a group of people, a small group indeed, who do not agree with &his
decision of our Government. I feel no hesitation, however, in saying that
this decision has a large measure of support throughout the ecountry and
amongst all classes of people. In fact this decision has been taken most
timely and the Government deserves congratulation for this. The theory of
isolationism and of static neutrality is long since exploded and it is indeed
statesmanship to create ties which offer something more than mere expressions
of goodwill and friendliness.

In the address the President has dealt with the case of Indian seftlers
abroad. I must state that the statement has caused a deal of disappointment
to me. He has advised the Indians living abroad to identify themselves with
the country of their adoption. This is quite good as far as it goes but I submit
that it does not go far emough. Knowing as we do the conditions -obtaining
in some countries, particularly South Africa, we cannot content ourselves with
giving this advice only. We must extend the hope of aid and assistance
where Indians are discriminated against on racial grounds. The Indian
National Congress in not one but in many sessions extended their sympathy
and promised their aid to these settlers abroad and it would not do for us to
leave them alone at the dawn of our Republic. Let them rejoice at our good
fortune but let them also feel that they have & strong and powerful Republie
to look after them if they are harassed on the mere ground that they owe
their origin to this country.

Much has already been said with regard to our relations with Pakistan and
I do not think I will detain the House very much on this point. Bui 1 fesl
that our negotiation with Pakistan has been a kind of a one way tratfic and'
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a one way traffic often leads to congestion. At a time when the treatment
meted out even to the very few Hindus who are in Pakistan is far from
satisfactory, to say the least of it, it appeared to me rather odd and queer
that a proposal for a No-war agreement was made by us. Such expressions f
goodwill and good intentions are sometimes taken as expressions of weakness
and unpreparedness. We know very well that there is no weakness or even
unpreparedness on this side but we would like that our neighbours should know
it as well as we do. The answer to questions in this House during the last
two days showed the gravity of the situation and I have every hope that the
Government will deal with this matter in a different way now.

Another point to which I wanted to draw the attention of the House was
with regard to the refugee problem. I consider that the :efugee problem today
is one of the most explosive problems facing this country. It must be so
where millions of people have been deprived of their all, including their hearth
and home and almost all of them, having spent by now all they had, are on the
verge of desperation. They are, I believe, the living martyrs of the freedom
of India and a debt of honour for every citizen of the Republic which has
to be discharged in a spirit of sympathy and thanksgiving. There is a good
deal of discontent, as far as I know, among the refugees and the discontent
is not merely on the ground that relief is not being granted commensurate
with their needs but also on the ground that relief is not commensurate with
the amount that the Government of India or the Government of the Pro-
vinces have so far spent in this behalf. It is time that the refugees are asked
to form their own bodies and advise the Government as to in what manner
the Government and the people of India should come to their assistance . . .

Prof. Ranga: It has been done and there is an Advisory Counci! also.
Shri Syamnandan Sahaya: We know all that.

With regard to the economic situation I feel that the address has not been
able to throw any light, to give us any hope or encouragement for the difficult
times that we all visualise. We have run out of our reserves with the Reserve
Bank of India. We have spent more than half the sterling balances which
we bad in Enzland. We have run into a debt of a hundred million dollars
from the International Monetary Fund and are perhaps seeking other loans
from other sources. Our commitments on the different projects which we
have taken up already run into hundreds of crorss and we have a deficit budget.
I submit that this matter deserved greater consideration and the country
expected some light on this point from the President and the Government.

The President also referred in his speech to the Import and Export Coutrol
Act. I wish the address had also contained an assurance that the policy of
import followed in the past, which had resulted in disastrous consequences
not only to the finances of the Government but also the interests of indigenous
industry. would no more be pursued. I submit that these and various other
matters require serious consideration, particularly after the address. I join
whole-heartedly with the Mover in offering our grateful thanks to the President
for the address and for the high and noble ideals laid down therein. It is now
for his Government to carry them into effect and to bring peace, prosperity
and happiness to the country.

Shri Joachim Alva (Bombay): I am u novice in this House and I hope you
will bear with me for any failings on my part. As a'new-comer and ns an ordi-
nary student of hlstory I was a little surprise at the number of amendments
flown yesterday in this House. We thought this was a new House, a new
‘Republic with a strong Governrcent and that if -all these smendrents chat were
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moved were passed the Government would have to resign. People like me who
are new to the House therefore felt very glad when with a sporting and patriotic
sp.rit ali these amendments were withdrawn so that the Government which has
been in saddl: and which has faced enormous difficulties in the iust {wo and
a half vears will continue to be there. My hon. friend Mr. Frank Anthouy said
that they did not have a distinguished record but the next moment he said
that they are fucing great ditficulties. Which Government on earth could imve
had a distinguished record within two years, when it was in the middle of a
stream and when the wate: was almost touching the head, about the drowning
point !

There are two great passages in the President’s speech which drew the
attention of new-comers. The Speech contains twenty-seven paragranhs and
someone said that it contained no promises of a bright picture of the future.
In my humble opinion paragraphs 2 and 27 epitomize the past and the future.
Paragraph 2 epitomizes the past and paragraph 27 epitomizes the future.
Nothing better could have been said on this historic oceasion than has been
said namelv: ‘‘On this historic occasion our thoughts naturallsx turn  to
Mahatma Gandhi’’, the Fatlier of the Nation and the Founder of Nationalism,
and in the last paragraph ‘T am couvinced that we can face it (the great challenge
of »ur generation) if we prove true to the grzat ideals that the Father of the
Nation placed before us.’”” There is one little reference, I thought, which
would have been complete in this picture. We who were students and school
lads were thrilled at the battles that the great founders of nationalism rased
on the ficor of this very House—men l'ke Pandit Motilal Nehru, Vithalbai
Patel whoss picture adorns this Hcuse, Lala Lajpat Rai, Pandit Madan
Mohan Malnviya, Shri Bhulabhai Desai. These wers gants of Indian nation-
alism an’ but fm thoir fight in the davs gone by, vou and I, Sir, would not
have sat so comfortably. The way Pandit Motilal Nehru walked out of vhe
House twentv vears ago we remember, and that was the dawn of freedom
which has been achieved in the destiny and life-tung of his son.

Before this Republic was established last week we had three men of destiny
ruling our lani—we do not have one of them with us today—the late Governor-
General, the Prime Minister and the Deputy Prime Minister. I cannot let
this occasion pass without saying a word about cur late Governor-Gieneral.
When he departed a word of regret fell from the mouth of everv Ambassador
and evervhody said that he was a very high statesman. And todav we bave
the President who has been as true a follower of Mahatma Gandhi and as
great a soldier and ha guards the destinies of our Republic. 1 hope you and:
1 will be worthy of the highest ideals of nationslism which inspired thenr.

Coming to the moot point, what is our position at home snd abroad? We
have nurtured a garden and we have planted roses. There are thorns, known:
and unknown, but the roses are quite many. \We look around our next-door
neighbour's gardan. Pakistan. and we look at the world. The straei battles,
the eommunities fighting one against the other and blgod overflowing—all
that has stopped. Thie Gnvernment has been able ta ston all that. In :the
streets of Bombay from where I eome, blood flowed freely. It is no small’
ach’evement that th> Bombay Ministry, which I would sav is the cleanest
Ministry in Tndia—the Kher Ministry—managed “to stop disorder and lsw-
lessness. as has also heen done by the Deputy Prime Minister with a Brm:
hand in the Home Department 1n maintaining law and order m the country.
Until our own country is strong we cannot draw up any plans for ovr relations
broad. And what is onr position abroad? Our Prime Minister who is in
charge of Externcl Affairs has drawn up a very ciean ard decent policy. .Your

0w that it the last eighteén months people have been whispering that we
have mo #riends here and thers. In the long ru. we have found thab
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this vision and faith have paid us. We have no enemies and we may have
friends on every side. America which is a land of democracy has been com-
pelied, according to the latest reports, to have relations with *‘dirty’’ neighbours
—that is the phrase used there—in order to keep its strength going. But that
cannot be said about us. Our record is very clean. Our Prime Minister who is
the symbol of Asia has been on the frierdliest terms with Indoncsia and the
Midd.e Iuart and w.th the Chancellories of Europe. Last year I attended the
National Assemblies there. I may say that you, S'r, are conducting the delibera-
tions here with as much ability as that of any Nationul Assembly in Europe.
Our relations abroad have to be on vhis kind of firm footing.

I have one or two suggestions to make. We are living in a veritable storm.
We do not know what may happen in Indo-China. If the things happened
ten years ago there would have been war. Russia has recogrized Indo-Chiua.
The story of Eastern Europe may be repeaied in South East Asia. The Gov-
ernment is sure to be watching the situation. As suech my humble suggestion
to the Prime Minister is like the American people and like the British peopie
tc have an annual conference with Ambassadors of South Iast Asia. Then
the Ambassador for Burma would know what he is thirking and talking about.
This annual conference of Ambassadors of South Last Asia should be a regular
featrre, including of those in the Middle Eastern countrics. The Prime
Minister’s statement about Japan is a silver lining in the cloud. Do rnot
forget that unless Japan is put on her feet she will walk with iron feet. Tke
iron foet ore b2inz forged around our country’s borders, on the borders of
every country in the world today. If Japan is not put on her feet, if the
demoeratie line by which America is trying to put it is not achieved, we will
have one more nation which will not be in the camp of democracies and anti-
totalitarian states.

My second submission is this. Tribute has been paid to our army people.
We have a first-class army. We shall keep it out of party politics. Our boys
are proud of serving the army. They feel they are not hirelings and they
have served with every ounce of patfriotism—in the army, navy and air force.
We pay aun unstinted tribute to them.

As ragards Pakistan, His Highness the Aga Khan is reported to have said
that he would advise Indian Muslims to be  loyal. His Highness had only
unmade history which started in 1907 when that little poison was introluced
in our politics by the Minto-Morley Reforms, but for which we would not have
had this partition of the land and all those things. People say our Government
is not tough with Pakistan, but our Government is pursuing the right polcy.
Patience and faith, which our Master taught us, alone pay a dividend in the
long run. As cne who has learnt a lot of love at the hands of my Hindu
brethren and also my Muslim brethren, may I say to my brethren who belong
to the mirority communities that they must hLave their soul and heart in
this land, that they cannot have the soul elsewhere and their body alone in
¢his country.

Shri B. Das (Orissa): But the Agn Khan is a citizen of Iran!

Shri Jaachim Alva: It is the bounden duty of every citizen of this land to
have his heart and soul firmly planted in this land; he should 10t look across
any borders. T¢ is our bounden duty that we shall give complete, wadivided
loyslty whether in peace or in war to our own land.

I will conclude by saying one or two things more. There are only twe
important problems for our salvation. The land problem of India is the most
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important problem. Whoever solves the land prcblem shall be the master of
the land. Beware that this land problem cannot be tinkered with; do wuot
be content with small measures. This Government and the Provincial Gov-
ernments have made heroic efforts to sclve it. We have the Deputy Frime
Minister who started his life as an agrarian rebel and sky-rocketted to all-
India leadership. He is familiar with the agrarian problem. We have the
Prime Minister who was also familiar with this problem. In the year 193%
for the sake of his country and on account of the agrarian problem he went to
jail. Mahatma Gandhi straightaway landed from Ballard Pler into the jail.
Ve have ths I'resicent who is also familiar with this probl:m. 8o, our leaders
in the Government are acquainted with the struggle for the solution of this
problem. Sir, the land problem has to be solved. That alone is the final
salvation for the country. Our country needs a kind of a drastic social revolu-
tion and unless we have that kind of a drastic social revolution we shall not
achieve the integrity of this nation. .

I thank you for patiently listening to me. Tcday we are praising and are
upholding the Government. There can be no alternative Governwert. The
Govervment is faced with enormous difficulties. Our leaders in the Govern-
ment are tried and experienced. e shall have to iace for another two or
three years our difficulties, but we have turned the corner. It is nc use saying
as one hon. Member said, ‘“You have no distinguished record”’. You cannot
achieve a distinguished record in the middle of the stream. It is capable of
beiug achizved only a‘ter five or six years hard work. The chancellories in
the world, as I said before, all have the highest admiration f:r our country
and our Government. In the way we maintained law and order and brought
about integration we have commanded respect in other parts of the world.

Shri R. Velayudhan (Travancore-Cochin): Let me at the outset congratu
late the President for his kind Address to the Parliament. The whole senti-
ment of his address reflected the Gandhian spirit—of course, if 1 say it bluntly,
the non-violent way—by which the nation achieved its independence. In
beginning the Indian Republic, we have started with a frash and a democratic,
way. Some of my hon. friends stated that there was something of the lorm
of monarchy in it, a little of ceremony. But 1 think the Presidential Address
shews that we have becun onr Republic in the root of democracy, in a parlia-
mentary democracy. The Presidential Address—or for example the Kiung's
speech from the Throne in Englacd—gives a chance to the Opposition Party te
ventilate its views about the general position in the country. Therefore, I
think we have inaugurated the Republic in the correct way.

Sir, let me refer to some points covered in the Address of the President.
The President has mentioned about labour problems. In fact, I am a little
jealous about the industrial labour about which my hon. friend Shri Khandu-
bhai spoke. I do not think there s any industrial labcurer in this country
who is getting less than Rs. 100 per month. But there are millions of other
labourers who do not get even Rs. 5 per month. I belong to that category of
labour class, let me tell my frienls, the greatest trade union organisation in
the world,—the -Scheduled Castes or Harijans. Today we have no untouch-
sbles in the country, but 1 must say there is untouchability in the country.
There is no Beqgar system constitutionally, but let me tell my ifriends that
there 18 forced labour in existence. There is ‘‘voluntary’’ labour exucted from
millions of our people in the South. Therefore. the greatest problam, tue
mightiest problem that the country is facing today—I do not say it is a com-
munal problem or a problem of a section—is the problem of the emar iipation
from the economn’c and social bonds of those people who are poor, who sre
down-trodden. Of course, we the Harijans come under that category. Unless
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and until we elevate all these millions of people, I do not think there will be
any salvation tor india. We have estabiisbed a Republic. A Republic can
have any kind of Government; it can be a socialist government, it cun be &
communist government, it can be a democratic government. But we have
wedded ourselves to the idea of establishing a democsatic government where
there will not be sectarian differences, where there should not be distinctions
of caste and creed based on birth or caste. This is what the Father of the
Nation, Gandhiji, asked us to do. Sir, unless and until we strive to achieve
that state of affairs, I do not think we would have perfectly established a
Republican Government in the country.

Then I come to the economic aspect, reference to which was made in the
President’s Addrsss. lv is & question on which most of the hun. Members
have spoken. Of course, our econornic situation today is so fAuid and so
explosive. ‘There are certain things which contribute towards the making
of these difficulties. I think there is a lot of overlapping, there is a lack of
cousolidation and co-ordination in the economic activities of the governmental
machnery. Sir, we have been told in the address that it is contemplated to
appoint a Planning Commission, but no inkling of the economic programme
is given there. Mention is made there only of the establishment of a siatistical
organisation. Sir, if we have to solve our present economic difficulties, we
should have an Economic Affairs Ministry as they have in some of the countries
shroad. In England, for instance, there is the Board of Trade which controls
the entire economic functions of the Government. We do not know what
is happening in the various Ministries. For example, in the Defence Ministry
there are thirty or forty Finance Officers. In the Railway Ministry also, there
are Finance Officers. Then, in the Commerce Ministry there is a statistical
organisation for oconomic research. ln the Information Ministry also there
is a research section. Unless the economic aspect of these various Ministries
is co-ordinated, there is no possibility of having a well-planned or organised

. economic system.

With these words, I beg to conclude.
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Giani @. S. Musafir (Punjab): I stand to support the motion moved by
Mr. Muushi.

It has caused me immense pleasure that our President has delivered his
first speech in Parliament in the national language. He has given preference
to the national language. By doing so he has set us an example that we
might develop our national language to the greatest possible extent. Really,
the President is a true embodiment of the principles propounded by his pro-
totype, Mahatma Gandhi. That is why he has mentioned the Father of the
Naticn both in the beginning and the end of his speech. He has also invited
us to follow those very principles.

Other friends have already drawn attention of the House to good many
things. I do not wish to repeat all that. Mahatma Gandhi always used to
say that small things lead to big things and that if we overlook small things
big achievements would be impossible.

1 wish in particular to draw your attention to what the President has stated
in para. sixteen of his speech, viz., “My Government have also been consider-
ing for sometime past the re-organisation of the machinerv of Government in
order to make it more efficient uwnd to avoid waste.”” We know that this is
something basic and fundamental. We find our hon. Ministers and other
Government officers very busy and occupied with work. Offices probably have
longer working hours and some of them are open even on Sundays. But, as
for the work, you may ask anybody, even a layman, and he would tell you
that offices do not give a correct response to any enquiry, that if an application
is made for something to be done the time-limit for it expires but the appli-
cant does not even receive a reply %o his application. It is my personal
experience that if one goes to some office and makes an enquiry about some
application, and that too fourleen or fifteen days after its submission the in--
evitable reply would be: ‘that application has been misplaced and is not trace-
able; if you want to have the job done bring up a new one’. When such is the
state of efficiency I am very glad the President has drawn attention to it
and stated that the offices would be re-organised. This point has also beer
laid stress on by my brother, Tyagi.

The second point that I wish to raise concerns our Government’s policy
vis-a-vis Pakistan. Our Government’s policy with regard to Pakistan is too
mild. Even an ordinary person would call it a very mild policy. That is
why T wished therz had been something in the first speech of our President
which might have served to alter this impression of the public. Just as some
other frierds have said we cannot change the mentality of Pakistan by those’
compromises and similar methods for they will not see reason. Hence, with
8 view to bolster up the people’s morale the Government should declare its
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policy from the very start. This particularly affects the inhabitants of the
border districts who realize the position and are becoming prone to fear. They
are strongly becoming of the opinicn that in fact the policy of our Government
is too mild. They should on the contrary be giver the impression that our
Government is strong and would return a blow for blow Now, this impression
can be created only if from this very time we start giving military training
to people in the border districts and supply them with arms. This would
anake Pakistan feel that there are some preparations afoot here and the people
living on the border would be reassured and feel that our Governmert is alse
out to do something in this connection. One method to do this could be to
declare very early that no man or woman living in a border district shall
remain unarmed. Moreover compulsory military training should be impartea.
“This would make n good impression on our country and on the entire public.
“This would create an impression in the minds of the peopie that in fuct om

Government is prepared for a clash with Pakistan for the defence of our
eountry.

[PAxpiT Toaxur DAs BBARGAVA in the Chair]

My third point relates to the Bhakra Dam Scheme. It is a very good
scheme which could solve most of our difficulties, but then it is a long-term
scheme. It might take five or six years. We are unable to undertake so
many jobs for want of electricity. If, for the present, we were to stop the
supply of electricity to Pakistan, which we are supplying at present, the
problem of speeding up production can be solved with the help of tube-wells.
Otherwise too, Pakistan has failed to implement whatever agreements are
concluded with her. In fact she does not honour any agreement. Shri
Gopalaswami Ayyangar himself conceded this yesterday while answering
questions.

There is one more subject which, even though I am pressed for time, I
regard as very important, and the President too has alluded to it. That is the
problem of the refugees. I admit the Government has done a great deal in
that connection already; yet, I feel that there shculd be some definite policy
with regard to those of our displaced brethren who are lying on roads, who
have no honuses or have no place whera to carry on their business. A definite
date-line should be fixed by which the refugees shall ro longer be refugees but
shall have been settled. Until snch a date-line is fixea and then the work
is carried on we will not be able to inspire the refugees with mental peace
and satisfaction. We see at present that although such a long period has
elapsed there still are not thousands but lakhs of our brethren who are housed

either in tents, in some places, or are even living on the road
4 pM. where not even tents are available to them. They are no

longer left with any resources with the help of which they
might embark on some business. Whatever money they had been
able to bring with them has all been expsnded during the course of
the last two and a half years. They are empty-handed now. Hence. I think
that there should have been a clear statement of policy with rezard to them,
to the eftect that our Government would not delny it any further and that by
a set date or within a set time there shall not be a sirgle man left in India
who might be without shelter, that everyone shail be provided with a house
and s shop.

With this T support this motion and hope our Government will give their
-eohsideration to the two or three points I have raised.

gv:-‘.sved Nausherai (West Bengal): 1 had no intention to take a s'ice out of
4he short time allotted' for the discussion of this most importent subject. 1
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thought the time allotted might be more usefully utilised by Members senior
to me, though not in age, at least in service in this House. But the debate
took such a course that I thought 1 would be failing in my duty if 1 did not
eontribute my views about certain importunt matters that have attractcd the
attention not only of West Bengal which I have the honour to represent but
of the whole of India.

Now, Sir, we have had discussions here on the po'icy that the Government
of India has adopted with regard to its relations with Pak'stan. It has beer
stated that the policy adopted is a firm po'icy, is a soft policy— and, I do ‘pot
know, a ‘garam’ policy. It is mo questicn of a ‘naram’ or a ‘garam’ policy.
Tt is a question of a just and adequate policy and an effective policy—a policy
that will give the desired result. Now, what is this desired result? The
desired result is that we in India should live in peace, amity and friendship,
irrespective of the [act whether one belongs to one persuasion or to the other.
That is the ideal which was set before us all by the Father of the Nation,
the Great Mahatma Gandhi. That is the idea that is to be found in she
preamble of the Constitution itself. Now if there be anything wrong done
by any State, whether Pakistan, or an American or a European State—it is the
duty of the Government of India to put a stop to it, us quickly, as expelitiously
and as effectively as practicable. I am sorry, Sir, to say that I do not yet
know what exactly is the policy of the Government of India with regard to
Pakistan in this respect. Then again T am afraid we have been wrongly treat-
ing Pakistan exactly on a par with other foreign States in the world. But
Pakistan, thonch technically a foreign State, does not deserve and cannot be
treated exactly on the same footing as other foreign States.

Now, Sir. this Government, the present Government of Irdis, cannot shirk
or avoid the responsibility for the partiticn of the country. When the country
was partitioned we were told many things. I distinctly remember we were
told that this division would be a short-lived affair. This is the very expressior:
that I heard from the mouth of some of our leaders. Now we are told thal
it is meaningless to even think of union. Whatever that may be, I have got my
own idea ahout Pakistan and India. But as a Bengalee I may tell you, Sir,
that the masses of both the Bengals, West Bengal and East Bengnl, are still
of one mind and they want that they should unite. I feel that there is nc
other remedy for the exodus and the refugee problem except that steps should
bo taken for the unification of the two Bengais. That appears to me to be
the one and the only solution of the problem. But, Sir, if our Government
do not propose to go so far either by negotiation or mediation or by other
means, I would emphasise the urgent necessity of at least taking steps to see
that the exodus ceases immediately and if that does not cease then vroper-
steps should be taken to see that peace in India is not disturbed. And who
will be responsible for the disturbance of the peace, if any, and who wili be
held responsible for the continuation of this state of things in India? Tt is
a matter for serious consideration for the Government of India. I would
emphasise with all due respect that the Governmert of India should imme-
diately pay proper attention to this problem. And if they fail to adecuately
tackle the sitnation forthwith disastrons consequences may follow. We do
not want Puniab to be repeated in Bengal. And if the exodus continues as
it is, anl conditions deteriorate as they are deteriorating very quckly, I am
sfraid a situation may arise which will not be to the liking or interest of
anybody. '

Sir, apart from this question, there is still another questi-n which is 8
burning wvroblem so far as West Bengal is concerned. The general feeling
in West Bengal is that proper and .adequate steps have not been taken so far
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as rehahil'tation of the evacuees is concerned. This problem is one of the
main factors that have created distress and trouble about which we hear
slmosjs daily. It is said that it is the communists who are at the bottom of
all this. May be the communists are at the bottom of the trouble and perhaps
they are. But the communists by themselves would not be in a position to
create such an atmosphere if the other factors were not there. As regards
the factors that contribute to the trouble, I think mcst of them are well
kr:owp to our leaders. But 1 would like only to emphasise one fact and that
fact is this that the question of the rehsbilitation of the refugees should not

be neglected any longer, the impression in West Bengal being that it has been
neglected too long.

Now, Sir, this is the point that I wanted to emphasise upon. But there
are other points also. With regard to our relation with Pakistan we do not
know whether a naram policy or qaram policy is being pursued. What we
wunt is a just policy. A policy that is just and reasonable as demanded by
the circurastances of the case. What is the demand of the country with
regard to the circumstances now prevailing with regard to Pakistan is a matter
which deserves the serious consideration rot only of the Government, but of
the entire House. I think the House is of the opinion that the policy so
long followed by the Government of India with regard to Pakistan has not
been a just policy. What that policy is, it is for the Government to decide;
but they cannot follow the policy that they have followed so long; this much
1 can tell them.

An Honourable Member: We would like to know that from you.

Syed Nausherali: If vou want to know that from me, I can tell you at
once that it was a serious blunder comumitted by the Government when they
ordered ‘cesse fire' in Kashmir. That was a blunder that they committed.
Kashmir would have been permanently a part of India within seven days or
ten days at the most when the ‘cease fire’ was ordered. It was again a
blurder to go to the UNO. Against whom, I do not know. It was stated,
raiders. Pakistan did not take the responsibility for the raiders. Certainly,
nobody—at least I for myse'f could not understand—cou'd not understand how
any Government could go to the UNO against raiders. But, we did go and
we have been caught in the trap. Wo do not now know how to get out of it.
That is the real position. If police action was at sll called for in respect of
Hydcrabad, a hundred per cent. more police action was necessary with regard
to Kashmir. That is my opinion.

8hri Tyagi: You are nght.

Syed Nausherali: I may be right or I may be wrong; 1 am u.plai‘n oub
spoken man. That has been my characteristic all along and I will do that
up to the last. What 1 feel strongly again is this: you arz deferring. dcferring
a settled policy with Pakistan. Some people call it a policy of apprasement. 1
do not know whether it can be charncterised in that way. But. it is a policy
which is:a vucillating policy; it is not a i m poliecy. I should like that India
should have a firm, definite and effective policy with regard to Pakistan. '1‘13e
more vou-dslay, the more complicated the situation will become. which will
be good neither for Pakistan, nor for India, nor for that matter for the good
‘of the world.

me is up. I have got many things to Aay, but I do not want to
detain“the House any longer now.
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Dr. P. K. Sen (Bihar): Sir. I rise to support the mot'on moved so ably
by my hon. friend Mr. Munshi and seconded by Mrs. Kripalani. 1 realise
that it 1s a most momentous occasion and were 1 actuated by any spirit of
Parping criticism, I should not be here at all for that purpose. I kuow that it
is a great privilege to be able to offer observations upon a speech which has
been delivered before this House by the first President of a great Republic.
There are, however, certain things which come uppermost in my mind, and
I dare say in the minds of many of us, which call for expression, and therefore.
I shall take the liberty of making a few observations, in a spirit, if you so eall
it, of constructive criticism.

The first part of the speech of the President deals with matters where we
seemn to breathe fresh uir and feel we are in an invigorating atmosohere. It
speaks first of all of the great Gandhian princinle of freedom all round, freedom
from o1l abuses, from all superstitions, from all castes, creeds cr co'our distine-
tions, freedom in the amplest sense of the term, which can only be achieved
by truth and also by a strict adherence to the principles of fair play and
justice laid down. Then, he proceeds to speak of our relations with the outside
world and here too, one finds that there is a distinet enunciation of the
principles which have so far been not only declared, but also practised by
the Ministry of Foreign Relations and by the Ministry of External Affairs. That
principle is non-alignment with any power bloc, or with any nation whatso-
ever, retaining the individuality of India and so retaining it, contributing to
peace and goodwill among nations. Then, again, there is reference to ihe
Commonwealth of Nations and the present declared policy of the Union to:
agsociate itself with the Commonwealth of Nations and to continue to be so
associated.

Then, we pass on to the internal affairs. Hven then, where he speaks of
the integration of the States and all that has been achieved during a short
space of time, we feel exhilarated. We feel that we are still in an invigorating
atmosphere. But, I regret to say that after that, when we enter irto things
more germane to the prosperity of the people, we find very very vague and
indeterminate statements. This has been noted not only by cne individual,
but 1 dare say by many hon. Members of this House. 1t has been more than
once mentioned in this House that it is no use talking about food or raiment
or shelter, for these arc truisms. But, we have to face these truisms and
it is good for us to face them, as truisms real'y make the world.

The first and fundamental thing that arises in the mind of any hon:
Member of this House, or for that matter, of any citizen of this great Republic
is whether there is adequate food, adequate raiment, adequate shelter over
oue's head and it is only after that that the other amenities come in. Those
amenities are equally important so that we may deserve the name of human
beings: health, education, prover organisation of industries and so on, and
an interminable string of movements and measures that have got to be taken
for the purpose of uplift of the people. We find here that in the matter of’
food or raiment or shelter, or shelter even to the displaced persons, there are
were statements which have got to be implemented by action.

The question is in what form will they be implemented. The only indication:
in this respect, that I can find is that there is a proposal about a Planning
Commission. Now, it is difficult to undevstand the structure of this Planning
Commission. I can quite realise what Mahatma Gandhi understood bv the
structure of the State. He visuslisel a sort of a pyramid, as it has been said
by my hon. friend Mr. Tyagi, a pyramid let us say, or a cone, in which the
base is constituted of the mass of the people. the middle portion is
eonstituted of the so-called middle-class pecple and at the top we have
the legislature snd the executive government. It is really when all these four
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-are co-ord nated, when the needs and requirements, the duties and responsibili-

ties of all these four different parts of the coue are properly co-ordinated that all
the wants and privations and the famine and starvation and all those things
which are a great stumbling block in the way of progress will be removed. What
is there in this Planning Comm:ssion, 1 do not know; but I dare say that this
Planning Commission can reaily bring about the salvation of the people if it
really keeps in view the great Gandhian principle of this conic siructure based
-on the economic self-sufficiency of village units. We cannot do without any of
the items or factors that make up this structure, and it is this kind of structure
-alone which can really take us out of the blind alley.

There is a.other thing, Sir, which I shall touch upon before I resume my
seat, and that is the reference in the Presidential Address to the Representa-
tion of the People Act. This I cons'der to be of great importance. The legis-
lature is one of the most powerful factors in the body politic, and the Legislatures,
‘both Provincial and Central must be so constituted as to have people who have
.got the power to carry forward all the schemes and plans for the good govern-
ment of the country. In order to have that, we have got to have requisite
qualificrtions insisted upoun for those people who are to be elected Members of
the Legislatures. Today, ail we have is only a negative provision, that one
must not be an insolvent, one must not be this and one must not be that.
But what we want is the laying down of certain definite positive qualifications
‘which will be the minimnm requisite for being elected to the Legislature, aud
it is only when the Legislature consists of people who are really able to contri.
bute to good government that thev can vplay their proper part in either the
Provincinl Legislature or the Union Legislature. I therefore place a great
-deal of importauce, Sir, upon this Planning Commiss'on and I do hope that
there will be in the neur future, some light thrown upon this question as to
what the structure of it will be, what schemes will come within its scope and
‘what are the definite objectives to guide its operations.

Shri Chaliha (Assam): Sir, the President of the Republic has given us a
-speech that is at once lueid and simple and - ational. He has not exaggerated.
He has not raised any exaggerated hopes which might afterwards lead to
frustration and disappointment. He is a simple man and he has given us a
lueid speech. He has lived his life in the Gandhian style. and his state-
ments are like hic own life simple and lucid. He is a man. pure of heart. of
moral principles and high ideals, and the policy he has laid dcwn is as simple
as the life of Mahatmaji. In him we find all that is best in our culture, in
owr pnilosophy and in our mora! ideals. He is from the masses, he comes from
Chaypra, the poorest place that you can well imagine, but he brings with him the
highest ideals for which our country has ever stood. He has given us new
hope ond new sympathy, the hope that we should be friendly with all the
world, that we are not going against anvbody,.that we will not be led away by
strifes, or by anv consideraticns of siding one side or the other, but that, as
the hon. Prime Minister said, we will keep neutralitv and we shall be friendly
with evervbodv. T think that is one of the best policies that we can follow ab
the present juncture; snd as one of mv predecessors has said we have elicited
“the symnathv of the world by our policv, by the policv that has been followed
by the Prime Minister in our external affairs That is reallv one of our achieve-
ments a"d we have risen, sten hv sten and we have established a position
among the United Nations of the world. We have to think not onlv of our-
selves, but also of the peonle wha are down-trodden, oppressed and weak T mean
the noonle of Asia and the peonle of Africn who have been snffering from the
turden of enloninl onnression. Thev are the peonle whom we must protect and
rate. and unless we free them, 1t is likelv that we mav get into trouble at the
Jhands of the coloniai powers, as we have been for the last two hundred years.
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So our endeavour should be to help the oppressed people of Asia,, of Africa, the
Negroes and ‘the slaves who have been kept down so long. It was really the-
Englishman who brought out slaves from Afr.ca. ls it not our duty to help
4hose who are practicaily slaves under Beigian and' other colonial powers and
bring them up and make them free citizens of the world so that they may help
to esiapLsn peuce wud secunisy W lne word? :

This is a gallant work and Dr. Rajendra Prasad has not forgotten the poor
and the oppressed. He has not forgotten the people of the villages. For them
he has proposed the Planning Commission. 1 am sure there will be agriculturai
planning so that we may lighten the burden on the agriculture of the country,
Unless and until we can feel for the landless class, this country wiil never
rise. Therefore 1 submit that it is but right that there should be an agricultural
plann’nr commission wWhich may brng out ail the census figures. toe  masa ¥
statistics and thus bring about an equitnble distribution of land. Unless and
until we do that, I think our country will never rise. A few middle-classes or
a few rich people should not be allowed to hold all the wealth. 1t is no¥
enough if 8 few pecple become intellectual and more intellectuul. We have
enougn of intelleciuals, but we have not been able to ramse the masses to the
level tha; we wish them to rise. Dr. Rajendra Prasad has drawn
attention to this question, and it is in the fitness of things, for he feels
for the masses.

In spite of being called panicky, I cannot feel very sure that our defences
are very proper. I may be accused of being panicky, but I feel that our eustern
frontiers are nt the mercy ot the neighbours, so are our frontiers in the north,
east nnd south. Unless these nre fortressed. and our armies better equipved
we will not be safe against invasion. The best security in the world is best
preparedness and the best army. The President has conveved his congratula-
tions to the Army for their work in Kashmir and also in Hyderabnd. We nre
gratefu' to the Army for the excellent work they have done and we are grateful
to General Cariappa and to General Thimmayya for the prompt way in which
they scted Inst April. As soon as I told them that there was some darger on
the East on the 6th April, they acted promptly on the eastern boundary.
Though the boundary there has not been properly marked, they acted promptly.
We do not vet know where our eastern boundury lies. It is not shown in the
map. There should be a proper survey of the area and a_co-ordinated policy
evolved for onr frontiers. I do not believe we are in immediate danger of any--
thing happening on the eastern frontier. But our preparedness should be there.
In the west also our policy should be one of active preparedness. In this conneo-
tion T would like to warn the Government that we should have a stronz navy
glso. Unless we have that it will be difficult for us to maintain our indepen-
dence. We must have batt'eships and cruisers. A battleship takes six vears
to build and costs twelve million pounds and & cruiser costs about a million
and 8 half pounds. If we start building up a navy now. in 50 vears we will -
have the necessary skill to man the fleet consisting of air-craft, submarines rud
so on. Unless we have a well laid plan for this, T do not th‘nk we ean maintain
our independence in these davs. T hope the Defence Minister will mnke a note
of this. Also, T would like to request the President to take specinl interest in
the deve'anment of the navv and in constructine a nuval hnse in tha Andamans,
Dnless the Andamans are developed in the proper way in which the Japanese
wanted to develon it, probably our country will not be safe from the menace of
war ir. the near fnture.

8ir. T thank the President for the gracions  messnge he has given us. He
does not like to promise big schemes and get frustrated ns we have heen doing.
Ho hac not caid anvthina ahont which we will be dicanrvainted In‘er.  His
‘Address is a simple and honest one. Therefora T once ngnin thank tha President
for the gracious message and we are grateful to the great man who spcke to ys:
the other day.. »
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The Minister of Home Affairs and the States (Sardar Patel): Sir, but for the
fact that one or two points require clarification in order to remove any possible
misunderstunding from the minds of Members of this House, 1 would not have
ventured to take up the time of the House. The Prime Minister himself is
going to give a general reply to all the peints raised in the course of the debate.

There is one point which struck me as requiring claritication. I would ask
the House to bear in mind the fact that unless we make up our minds to inke
a. . ¢t Ve s modher b oob Topersbhecdve, we are not likely
4o make progress. The House will recall that Mr. Khandubhai Desai made a
-statement that this Government, for the last two years, has been following a
Puaiy  wr dppodocitiiy LUWALUS Lue CapssdaSus Bld  Dusiliess:uel.  SNow, il
Khandubhai is the Chairman of the I.N.T.U.C. and a responsible Member of
this House. Any words fail'ng from his mouth are likely to have serious effect
on our industrial progress. The House will agree with me when I say that in
this House there is no representation for the capitalists to answe: that charge
so far as the capitalists are concerned. They have no effective voice here. But
whatever we say will have its effect on them and on the industry as a whole.
Responsible M'nisters’ statements slso have that effect. Therefore, when we
make a speech on the floor of this House we have to take into account the
effect it would have on the country as a wkhole.

Now, I seriously ask vou to consider the amount of legis'ation both in the
Centre and in the Proviuces that has been pushed forward in the course of
these two vears so far as labour is concerned. Can you find a parallel to it
-anywhere? We have tried our best to move forward as far as possible. Tn the
circumstances, to say that we are following a policy of appeasement while the
capitalists themselves are feeline—and I say rightly feeling—afraid to come
near the Government, which believes that they haye not played their part,—
whether it is right or wrong is another metter—and to charge the Government
that we are fo'lowing a policy of appeasement is to make a loose charge of a
type that is not expected from a seasoned Member of this House. 1f a back-
‘bencher makes such & charge it can be attributed to his lack of oxperianes and
he can be excused. But Shri Khandubhai i not enjoying that position and he
must not use such loose expressions. 1 do not want to labour this point further.
But I wish to emphasise one aspect of the question. We are passing through a
critical period and our economic problems are such that unless we increase the
production of food stuffs and ou: industrial products, we are not going to solve
them.

You »ll appreciate, and richtly appreciate, the good work that our army has
done. We are very appreciative of it and we want that the strength of the
army should be maintained. I am a'so of that view. But you must see that
the strain on our economy is not increased. Therefore unless side by side we
produce more we cannot get on. The time has come when we must adjust our
policy in such a way thet all sections of the peop'e and all sections of the
societv co-operate. Labour must have its due, but we must ask labour to
produce as much as possible. We have done well by labour and labour has

laved its part. }ere I may give an instance. In Madhye Bherat, the textile
industry earned 57 Jakhs. Out of this sum, Rs. 40 Jakhs were given to labour as
bonus. .Js that a policy of appeasement of capitalists? The Ministry topk
Rs. 40 lakhs as bonus to Inbour out of 57 1=khs earned by the industrv and in-
come-tax was chnrged on this profit. The Madhya Bharat M'nistry has passed
an order that clerks in the mills shon'd not work for more than six hours. That
is ot the position in anv mill in India outside Madhya Bherat. Are they to
emnlov for two hours another set of clerks? So we must ses where we are
going and not create any wrong impression amonest the peopt as a whole
shoat our nnlicv. Teonle nutside who want to attack.thi.s Government say *‘This
15 n capitalist Guvernment: they side with the cepitalists.”” Who, I ask you,
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on the benches of this House is a capitalist or is siding with the capitalists?
Is their voice heard here anywhere? ‘I'hat is ome point which 1 wauted to im-
press on you, because it does cause harm, it does not creaie a condit.on of o-
.operation. By all means attack the capitalists wherever they are in the wrong
and make them see sheir folly buv do pot create an impression that this Govern-
ment does not look to the interests of iabour.

Another matter is this. A general question was raised in connection with
the integration of the States by my friend the hon. Member from Kanpur:
What is the policy of this Government about the Chis{ Commissioners’ pro-
vinces? It is very easy to ask that question but there are Chief Comnmissioners’
provinces which are not merely created by integration alone. The province of
Delhi is an old Chlef Commissioner’s province. It is not a new one and oniy
the other day the Prime Minister inade a statement as to what the policy of
the Government is. A proper Bill is being drafted for it. Then there is Ajmer
which is also a Chief Commissioner’s province and which is a very smeil area.
It is an oid Ch'ef Commissioner’s province. As soon as wa came into power
we tried to put in an advisory committee in this province. Naturaily the people
coming from {hat area to this House would not be satisfied by mere Advizory
Councils but you cunnct make changes overnight or with rapidity—a speed which
would disturb the stability of the state, You do not know how many refugees kave
come into thet small area. You do not know that there we had communal
troubles on several occasons which had to be suppressed with severity and
effectiveness, neverthzless the source of trouble is there. In that area we can-
not set up immediately institutions which are called demoecratic, which would
give power to people who are not quite experienced. May be a few individuals
are there but we must wait and see that whether a proper constitution is drafted
for this area, whether that area is to be kept intact, whether it can be merged
with the adjoining areas or what should be the institutions established. These
questions give us considerable anxiety, not that we are sleeping over them bud
they are not easy of solution.

There is another Chief Commissioner’s province in a small area near Mysore
called Coorg. It is also an old Chief Commissioner’s province and there is &
legislature there. There are two parties there, one group of people want that
the state should be merged either with Mysore or with Madres and the other
group of people say that they do not want any merger. They are a peace-loving
people and they accept our advice. We are constantly in touch with them: we
do not want to disturb their peace and we say that we can only proceed with the
general consent of the people there.

Then there is Cutch with a huge border, which is unprotected and unguarded
and thern is & big desert. I do not know whether any of you have seen ib
except the representative of Cutch. It is an unfortunate state where if you
want to see primitive conditions which existed in Tndia thousands of years ago
you will find them. There is no railway, no metor car, no bus, no roads, be-
cause the old Maharaja thought that no outside influence should be allowed to
come into the state. The currency there was called by a peculiar name, the
“Kori?, which was a speciality of its own. In th's state we are going to develop
2 big port. After having lost Ka achi there was a great strain on the port of
Bombay #nd we have suffered on sccount of it. Therefore on the Western coast
we must have another big port and a first class one. The Government of India
have taken over this state as a Chief Commissioner’s province in*{g@er to develop
this area. Our project is to put in five lakh additional ref_ugees,mrg.ely refugees
from Sind, besides some from Punjab also. A big:+ townshin s being
developed there. We have a programme of building’ a railway from
this port. That is also a big scheme. 1l these cannot be done by a demo-
cratic set up there without any exr=rience. A la-ge number of people had lefd
the state because there was no trade nar industry and had spread all over the
world. You ean find adventurous Cutchees apywhure, who are very big in



140 PARLIAMENTARY DEBATES [2¥p FEB. 1950
{Bardar 1'atel]

dustrialists or busiuessmen. There are a lot of them in Bombay. Burma was
full of them: in Rangoon there were streets of Cutchees. They were aiso in
other parts of the world. This is the Chief Commissioner’s province where it is
our responsibility to see that our money is well spent towards development and
progress and also that we keep the people satisfied. Last year there was n
famine there and the Cutchees residing both in Bombay and in Cutch passed
resolutions of thankfulness to the Government of India for helping them in an
hour of serious crisis and not allowing anybody to die of starvation, for giving
them oll the food that was required and distributing them properly for protect-
ing them and also protecting their border.

Then you come to the other end, Manipur. It is a place which is now
-exposed to infiltration and danger. We have taken over Manipur only recently
as & Chief Commissioner’s province. Similarly with Tripura. It has a big
border between Pakistan and India. 1t hes no contact with Bengal and Bengal
people want it. Assam people want it, though it has no communication with
Assam. It has practically oo contact with Bengal after Partition. All their
supplies we have to arrange by reroplane. We have kept this state in our
hands as a centrally administered Chief Commissioner’s province.

So also in the North, in the Punjab theie are the hill states in the Hima-
layan area. There were so many small states which have all been merged and
put into a province. The population there is lergely backward: they are an
innocent and inoffensive people who have the lowest number of crimes to their
record but politically they require nursing. Therefore we have formed that into a
Chief Commissioner’s Province. You will see therefore that wherever in
integration we-have Chief Commussioners’ Provinces we have very special
reasons to protect and develop them.

We had another §’ate near Dsrrjeeling called Cooch-Behar which has
recently been merged into Bengal. Although it was a very difficult and tough
thing we have done it. That is the general posiilon of the Ch'ef Commis-
‘gioners’ Provinces and their future. We are anxious as much as you are—
perhaps more, because, we want to get rid of tme burden es quickiy as possible
and to distribute the burden among the people. But we are not in a position
to put on the people a burden under which they would he crushed. The whole
country would then suffer as a consequence. 8o that is the policy with regard
to the Chief Commissioners’ Provinces. :

There are several Uzions of whch Vindhys I°radesh has got notoriety and
although :ecently vou heard much about it we have had very bitter expur ence of
this area. This area consists of & population ot 36 lakhs ot people and com-
prises of about 253 thousand square miles. And there were 35 or 36 Strtes in
the area, of which Rewa was a big, viable State. The rest were small States.
You can imagine the number of small States which divided this little area.
You can also imegine what kind of police or administrative machinery could
be there in such small units. So when the States were integrated it was not
an easy job, for the smallest of the Princes thoucht that paramountev had dis-
anreared and that he was His Majesty and was ‘‘monarch of all he surveved”,
With great d'fficulty we persuaded all these to be lumped into one grown and
we took their signatures on the Covenants. After this was done we found an-
other prob’era namely.that this area was divided into two parts. One is ealled
Rhagelkhand anl the other is called Bunde'khand. There has been trad’tional
rivalry, jea'ousy and antagonism between the people of these two areas and
they have a history of their own. You can. imagine what political life wou'd
be there in the small pockets where the Princes ruled with autorracv: there
were not. even infant organisations of local self-government or anyth'ng of the
kind. Here we took power from the Princes and gave it to the so-calléd
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"‘lea(.leljs of the people” who were called Ministers. Lhere were no elections—
nothing of the kind—but they represented an organisation called the “local
vongress”.  But in the two arcas we could not form one Ministry and there
were two Ministries—the Bhagelkhand Ministry and the Bundelkhand Minis-
try. It took ws two months to persuade them to come together and save-
expenses, because eccnomically it is a deficit Provinee and it cannot stand on its
own legs. A joint Ministry was then formed and we thought that joint working
will create conditions for a good democratic organisation and that people would
be happy. Unfoitunately, some time afterwards one of the Ministers was
charged with having tuken a bribe of Rs. 25.000 for issuing a licence in Delhi
itself. At the instance of the Anti-Corruption Branch in Delhi the Minister
was arrested. It did not stop there. I called the Ministers to tell me what
really was the position because 1 was getting numerous complaints, both official
~and non-official, from that area of corruption, black-marketing, maladministra-
tion and many other charges. When I called the Ministers . I found the um-
fortunate Premier complaining «against his Ministry, making several charges
against them, and the Ministers when they were called were making charges
against the Premier. They were old, seasoned Congressmen—some of them.
They have served not only in that area. The Premier had the honeur to be the
President of the C.P. Provincial Congress Committee some time and the other™
for years happened to be the President of the Allahabad District Congress Com-
mittee. So I naturally thought that this arrangement would work well. Bu#
when this happened I called the Ministers and they began, as I said, to charge
the Premier and the Premier began to charge them. I then said that the besb
thing was not to allow these things to remain without being enquired into,
because the officials have been complaining to wme about all these things.
What would they think if I suppress them? I therefore said ‘‘I must make
enquiries and the best thing for you is to give me your resignations because
you yourselves say that you cannot work together’”. And they gave their
resignations—not that I dismissed them. They themselves thought fit that

fhey should resign.

After the resignations the difficulty that I found was to whom to give this.

1 waited for some time. I had no alternative but to put an_official set-up for
the time being—not that it is a vermanent arrangement or a better arrange-
ment, but I cannot allow this area to be a spot where dacoits and murderers
eould have a free play—since during this period peace was being disturbed.
8o I asked for officers. The U.P. Ministry has been good enough to spare
several officers to me for other Unions. I approached C.P. because U.P. had
no officers to spare. It took some time and there was great difficulty in finding
officers. And when I put the officers there, there was an outery from some
parts of U.P.—the adjoining areas—that this was for the purpose of integration
of this area into C.P. and that was why C.P. officials -had been brought. I
tried to assure them that I do not want to favour either U.P. or C.P. and {t
is not my intention, if it is possible, to disintegrate the State area. Bug it
it is not workable, then there would he no alternative. We waited for a long
time. The enquiry was going on. As a result of the enquiry some charges hava
' dings are going on. I do not want to forecast a
thing, but I would wish that they would be absolved of all charges, be
after all having worked in an organisation for all my life it would be a shi
for us to find any Congressman convicted of an offenece which is not of mal-
administration alone. So, T do not want to say anything. But , to state thab
probably the Deputy Prime Minister does not know nuj{thln'g about

5 »u. this. is to claim too much knowledge about an area which is under.
Tt is not fair to me nor fair to the House that such charges should.

I do not allow anything to he done in any area under my charge
without my knowledge and without my approv'sl.‘ If in any eme.rgenc.vt ar':y
step has been taken by an officer where there is no time to take consent. he
has to approach me immediately and to bear the consequences of his mxstnko:vi

my charge.
be made.
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if he has done wrong. So. I wani to assure the House that what is done in
Vindbya Pradesh is done with my full knowledge «nd approval. :

_ Now, coming directly to the speeific charges, I am sorry to say that with
reference to a mun who was detained, my friend has made reference to a re-
mark which is very derogatory to the administration. He savs that he was
arrested ‘only for giving a motor car to Mr. Ram Maunohar Lohia. How can
one believe such a story? Theve are ten items in the charges but he hay taken
one charge drawing a line at a particular place and placed it betore the House.

Pandit Balkrishna Sharma (Utiar Pradesh): On & point of personal ex-
planatlon_, 1 would like. to pluce before the Flouse the fact thut even while T
was making my speech’ I made it definitely clear that one of the charges was
‘this, and that the-other was'that that particular gentleman led a deputation
to the Y'rime Minister. They were two of the charges.

. -Bardar Patel: He suggested that Decause these people came in a deputa-
tion -t the Prime Minister. therefore, that was also minde a charge. That was
‘also a misrepresentation. Amongst the charges one is that this gentleman not
only organised the violent ugitation which resuited in the firing but he organised
a demoustration preventing the Secretary of the Stutes Departinent who wanted
to see the Maharaja of Rewa in order to get his signature; the demonstrators
did not allow him to go to the Muharaja. They threw itones at hiin and he
could not approach the Malaraja of Rewa iv his palace and had to come bavk.
It was the greatest insult offered to the Government of India; we had to put
up with it. o )

"This gentleman who was a purty to the organisation of the whole thing sent
a.deputation to thé Prime Minister. 1t is notas if the deputation going to the Prime
Minister is a charge. but the charge is of trying to misrepresent the whole
thing and saying that twenty people were killed while two men were killed, and
of placing before the Prime Minister several exaggerated facts. It is ouly a part
‘of the connecting links of ten churges, only these two items, that have been
selected and placed before the House. My friend suys that this men was
detained under the Goonda Act. “No doubt a lot of goondaisin was practised
thera, but there is no Goonda Act there that I know of. Perhups.he knows sbout
it more than I do. ‘This is not fair. Therefore. 1 want to rewove the. mis-
undérstandings that may have been created in the mind of this House that all
that is being done in this area is being dene by fthe Civil Service people without
the knowledge and consent or in ignorance of the man in charge who is sleep-
ing. That is not the fact. My friend should slso have stated that as soon s
mormal " conditions wére restored the men detained . were released. That also
-he-did not say. So, I do not want to pursue this matter further, nor is it the
#ime or the occasion for going into details. If he had come to me, I would
have . explained the whole thing to him, or if he wants any more information
1 will always be available—but he did not do so. ~As I huve said, we are always
aexious for ‘the demiocratic set-up everywhere in India. Why should we deny
it o other people, when we have declared India a Republic? = Who js there
who 15 our protege? Why should we keep. our servicemen -there? -1 nave
many places from where there is demand for good service people. but I vannot
get men.  So, if there are men kept-there it is becuuse the democratic set-up,
“m_the ‘imumediatg future, is mot possible there. 1 have got the report of the
Finahcinl Integration Committee which was appointed specially. for the purpose
of the financial integration of all the States, and the report on this area is that
it canhot stand on its legs. So, we had to cousider what to do. T called the
Premiers of Madhya Pradesh and Uttar Pradesh, and also the represeqtatnveg
of this uwnion, and I asked them whether they could .agree as to the distribu-
‘Gon of this sres.into their Provinces. They could not agrée.. Therafore, I
Zad no alternative but immediately to form this orea an a Chief Commissioner’s.
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l’mvmoac Bo, what hais” beeu done was as & lust’ altematwa for such penod a8
‘we find it necessary inthe interests of the State und in the. interests of: the:
country as & whole. This srea being situated in. the heart of India, we cinpot’
allow . things to be -disturbed nor chsrepnte brought on the n.dmuustra’mn L
want to assure the Hoise ‘that there should be no misapprebension in. the mind:
of anybody that we want ¢o take away: the. liberty of ‘anybody.  Mr. Sarang:
-dhar Dus said that Mr, Lohia is one of ‘the best followérs of Gandhiji. Uns.
fortunately. Gandhiji has left so many followers in this.country that it is difficulb
$o say who is good .ond .who is bad. - Fyervbody claims 0 be .a follower of,
Gandhiji; exeept the Members sitting on the Treasury Bench, ‘the rest have
all been Gandhiji’s followers. It is a. very difficult position, but T want to tell
Mr. Sarangdhar Das who has recently . ]omed that Party, that" this:kind: of
tactics of creating disturbances everywhere i6 not- going to improve the: position
of the Party. - We wish that P would form u good, healthy Opposition, but-
beginning from Goa right up to Nepal and then from: the Central Provinces ta.
Rajasthan they jump from one - place to-another, create problems . for the:
Government and then ‘go away. Is that following Gandhiji? T cannot undep.
stand it. I have lived mth him for all my life, but T-have forgotten his prmul-
ples and tew followers have started to come.

This matter is 8 serious matfer. We mpst not make senous ohatgs
haphszardlv without consideration. ‘That is. all T have to say.

'l'he House then adgvumd till.a Quartur to Eleven of the Olack on anday,, ¥
$he 3rd Pebruary, 1980, ¥ L






